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LEGISLATIVE ASSEMBLY.
Wednesday, 2nd Scptember, 1925.

The Assembly met in the A:sembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

MEMBER SWORN.

Colonel Richard Arthur Needham, C.I.E., D.8.0., M.L.A. (Govern-
ment of India : Nominated Official).

QUESTIONS AND ANSWERS.

ADJUSTMENT CONSEQUENT ON THE AMALGAMATION OF THE EAST INDIAN AND
THE OUDH AND ROHILKHAND RAILWAYS.

432. *Khan Bahadur Sarfaraz Hussain Khan : With reference to
Government reply ‘‘ The question is under correspondence with the See-
retary of State and no detailed announcement can be made at present ’’
to the unstarred question No. 55 in the meeting of the Council of State held
on the 11th February 1925, regarding the ‘¢ Adjustment consequent on the
amalgamation of the East Indian and the Oudh and Rohilkhand Rail-
ways ’’, will the Government be pleased to state :

(a) If any seftlement has been arrived at between them and the
Secretary of State ¢
(b) If so, will they please communicate the result to the House !

Mr. G. G 8Bim: (a) Yes.

(b) The Oudh and Rohilkhand Railway was amalgamated with the
East Indian Railway with effect from the 1st July 1925. The Ghaziabad
Delhi Section of the East Indian Railway was transferred to the North-
Western Railway with effect from the 1st April 1925 to form part of that
system, and the working of the Delhi-Umballa-Kalka Railway was also
transferred to the North-Western Railway from the same date. The
Allahabad Jubbulpore Section of the East Indian Railway will be made
over to the Great Indian Peninsula Railway from the 1st October 1925 to

form part of that system.
OPENING OF A NEW BoOKING OFFICE AT SYLHET, Assam BENGAL RAILWAY.

433. *Mr. Ahmad Ali Khan: (2) Are Government aware that
by reason of the expansion of trade in the town of Sylhet the booking
of goods for carriage by the Assam Bengal Railway to and from Sylhet
has considerably increased ?

(b) Are Government further aware that the location of the station
on the other bank of the Surma River is causing growing inconvenience
to the mercantile and travelling public !

( 577 )
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(¢) Are Government prepared to open a booking office for passengers
and goods on the same side of the river as that on which the town is
situated ¥

. Mr. G. G. 8im : (a), (b) and (¢). The Government have no inform-
ation on the subject but will forward a copy of the question and answer
to the Agent.

PROHIBITION OF THE EXrorT oF CATTLE.

434. *Mr. Ahmad Ali Khan : (rl) What is the number of cattle ex-
ported during the three years, 1922-23, 1923-24 and 1924-25, to countrics
outside India ?

(b) Are Government aware that the éxport of cattle has resulted in
depleting some of the best breeds of Indian cattle 1

(¢) In the circumstances are Jovernment preparcd to prohibit any
further export of cattle to places outside India ?

Mr. J. W. Bhore : (a) 1922-23° . . 13,675
192324 .- .. 12,697
1924-25 .. .. 10,195

(b) The Govemme.nt are satlisfied that there is no-evidence that export
of cattle has resulted in the serious dt'pletlon of good breeds of Indian
cattle. - -

(¢) The Government do not consider that there is any case for the
prohibition of further export of cattle.

PRrROPOSED SEGREGATION BILL 1N SouTH AFRICA.

435, *Mr. Ahmad Ali Khan: (¢) Are Government aware that
a Bill has been introduced in the South African Assembly expressly aiming
at a considerable reduetion of the Indian population by the application. of
pressure {

(b). Do Government propose to take any. and, if so, what action, in the
matter ¢

Mr. J. W Bhore : The attention of the Honourable Member is
invited to the reply given by me to Mr. Kamini Kumar Chanda’s ques-
tion No. 234 on the same subject.

REerusaL oF CoNTRACTS TO MR. SALEBHAT ASMATII AND MESsrs. ABDUL
Eapar TavaBaJo oF DEoLALL

43_6*. *Dr. K, @. Lohokare ;' Will Government be pleasea-to state :

(a) If'it.is a fact that Mr. Salebhai Asmatji and the firm of Messrs.
Abdul Kadar Tayabajo, 8. and T. Contractors of Camp
Deolali, Bombay District, were refused contraets for supplies,
though they were accredited persoms for: the past several
years, on the ground ‘¢ that they were connected- with persons
whose assoeiation is considered inexpedient '’ ¢

(b) What are the grounds and which authorities:led:the investiga-
tion so as to made the authorities believe in the contractors
being associated with undesirable persons !
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{e) If it is a fact that the contractors had offered to satisfy the
authorities if they informed them of the names of persoms,
association with whom the authorities considered inexpedient

(d) What is the nature of such association that is being objeeted-
to t Is it association with persens working in the publie field
of polities, or with criminals of moral turpitude, or only
persons whom the authorities do not like or anything else ¢

(e) Tf there is any evidence to show that the said contraetors had
failed in their duty or proved unreliable during the last few
years that they were the contraetors f '

(f) 1f it is a fact that the rates allowed to the new contractors-are
higher than the rates Mr. Salebhai had tendered ¥

(g) If they are prepared to take any action in the matter 1
Mr. . E. Burdon : The Government of India have no information on’
the subject, but are inquiring. 1 will let the Honourable Member know:
the result in due course,

REORGANISATION OF THE DEPARTMENT OF INDUSTRIES AND LABOUR.:

437. *Dr. K..Q. Lohokare : (a¢) Is it a fact that in 1923 the Depar:-
ments of Publiec Works and Revenue and Agriculture were abolished and
amalgamated with the Departments of Industries and Labeur and Educa-
tion, Health and Lands, respectively ¢

(0) Is ii a fact that while the Department of Education, Health and
Lands, which comprises the old Revenue and Agriculture and Education
Departments, has one united Secretariat cadre, the Department of
Industries and Labour has two separate cadres {

(¢) If so, do the Government.propose to reorganise the Departmént
of Industries and Labour so as to have one cadre for the whole Departe
ment including the Public Works Branch ¢

The Honourable Bir Bhupendra Nath Mitra : (a) and (b). Yes.

(¢) Not at present. )

Dr. K. G. Lohokare : When does the Honourable Member expect
to effect this reorganisation {

The Honourable 8ir Bhupendra Nath Mitra : Well, Sir, that
assumes that reorganisation is needed.

Dr. K. G. Lohokare : Is the Honourable Member aware that amalge-
mation of the two wings of this Department will lead to economy by a
reduetion of the staff ¢

The Honourable 8ir Bhupendra Nath Mitra : I am not aware of
that faect,

ABOLITION OF THE AFPOINTMENT OF SUPERINTENDING ENGINERR, SiMLA
ImPERIAL CIRCLE.

438. *Dr. K. G Lohokare : (¢) Is it a fact that the Superintending
Engineerj. Simla’ Imperial: Circle, is an ez-officio Under Secretary to'the
Government of India in the Department of Industries and Labour; Publie.
Works Branch ?

(b) If so, do the (Government propose to alter this arrangement
whereby the same officer performs the dual duties of Superintending

L117LA A8
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Fingineer, Simla Imperial Circle, and Under Secretary to the Government
ot India ?

(¢) Is it a fact that the work of the maintenance of the Imperial
properties in Simla is entrusted to a Superintending Engineer and twe
Executive Engineers in the Imperial Simla Circle 1 .

(d) 1f so, are the Government prepared to consider the question of
abolishing the appointment of Superintending Engineer, Simla Imperial
Circle, and making over the administrative portion of the work now per-
formed by this officer to the Consulting Engineer to the Government of
India in addition to his own duties ?

The Honourable 8ir Bhupendra Nath Mitra : (¢) The Superintend-
ing Engineer, Simla Imperial Circle, is not an ez officio Under Secretary
to the Government of India in the Department of Industries and Labour,
Public Works Branch, but he is entrusted, in addition to his duties as
Superintending Engineer, with certain of the work, mainly of a technical
nature, which devolved upon the officer holding the appointment of Under
Secretary 1o the Government of India in the Public Works Department,
prior to the abolition of that appointment.

(b) It is uot proposed to alter this arrangement for the present.

(¢) Yes.

(d) Not at present,

Dr. K. G. Lohokare : Who does the other work than technical in
this case

The Honourable 8ir Bhupendra Nath Mitra : Will the Honourable
.Member kindly repeat his question Y I did not catch it.

Dr. K. G. Lohokare: In reply to (a) I heard the Honourable
Member say that it is only for certain technical questions that the
Buperintending Engineer is serving as Under Secretary. May I know
who does the other branches of the work §

The Honourable Sir Bhupendra Nath Mitra : The question is not

very intelligible. What are the other branches which the Honourable
Member refers to ?

Dr. K. @, Lohokare : Secretariat work.

The Honourable 8ir Bhupendra Nath Mitra : There are other
officers in the Secretariat who deal with the sceretarial work. When
there was a technical Under Secretary in the Public Works Depart-
ment he used to do the technical part of the work., As a measure of
retrenchment that appointment was abolished and the Superintending
Engineer was entrusted with that technical part of the work.

Move oF THE PubLic WoRKS BRANCH OF THE DEPARTMENT OoF INDUSTRIES
AND LapourjTo DELEI DURING THE WINTER 1925-26.

439. *Dr. K. @. Lohokare : (a) Is it a fact that the late Public
Works Department, now the Public Works Branch of the Department of
Industries and Labour, remained in Simla continuously from 1911-1919
but moved down to Delhi for the winters of 1919-1920 to 1922-1923

(b) Is it a fact that the Public Works Branch was subsequently kept
up in Simla for the winters of 1923-1924 and 1924-1925 1 If so, what was
the reason ?
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(¢) Do the Government propose to take the Public Works Branch
down to Delhi this wintcr ? If not, are the Government prepared to give
their reasons 1

(d) Will the Government be pleased to state the amduint spent by the
Public Works Branch during the winter of 1924-1925 on :

(1) consumption of coal in the office rooms during office hours ;

(2) grant of winter allowance to the staff under the Simla Allowance
Code ;

(8) cost of trunk telephone calls to and from Simla to Delhi and
Delhi to Simla on office business ;

(4) railway, tonga, cooly and postage charges for sending official
files and papers to and from Simla ;

(5) eost of travelling and detention allowances for visits of officers
to Delhi ; and

(6) the cost incurred in moving the Public Works Branch to Delhi
on the last occasion ?

(e) Will the Government also state the strength of the ministerial
eadre of the Public Works Branch and the number of men who availed
themselves of leave during the period 1st November 1924 to 81st March
1925 1

The Honourable Bir Bhupendra Nath Mitra : (a) Yes.

(b) Yes. The decision was made in the public interests, experience
having shown that not only could the work of the Branch be carried out
efficiently at Simla during the winter but that the arrangement resulted
in a substantial saving to Government vide figures in the answer to

(d).
(¢) No. The reason is given in the answer to (b).

(d) The amount spent by the Public Works Branch during the winter
of 1924-25 on the various items mentioned was as follows :

Rs.
(1) Consumption of coal . .. 1584
(2) Winter allowance pald to the staﬁ .. 4,672
i (8) Cost of trunk telephone calls .. ..o 402

(4) Railway, tonga, coolie and postage charges on 867
transit of official papers.

(5) Cost of travelling and detention allowance 1,406
for visits of officers and establishment to ]?elhj.

Total .. 8981

(6) The last move to Delhi was made when what is now the
Public Works Branch was a separate Department of the
Government of India, i.e.,, before the retrenchments made
on the recommendations of the Incheape Committee were
brought into effect.” The estimated cost of tramsporting the
Public Works Branch at its present reduced strength to Delhi
is Rs. 24,600.
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s ‘(¢) The strength of the ministerial cadre of the Public Works Branch

Superintendents . . 3
Assistants . .. . ‘e 14.
Clerks and stenographers .. . .. 2b

42

The total number of men who availed themselves of leave, other than casual
leave, during the period 1st November 1924 to 31st March 1925 was 12,
the average number absent at one time being 6.

Dr. K..G. Lohokare : Does the Honourable Member mean that the
stay of the branch here is more economical than its move to Delhi ? .

The Honourable Bir Bhupendra Nath Mitra : Certainly. From the
figures that I have given the stay of the branch in Simla is more economical
than its move to Delhi.

Dr. K. G. Lohokare : And the officers can conveniently go in the
winter to :Delhi while keeping the staff up here ¢

The Honourable 8ir Bhupendra Nath Mitra : As a matter of faet,
they do not, unless they are summoned for a-special purpose to Delhi.

ALLEGED CORRUPTION IN THE BENGAL CoUNCIL.

440, *Kban Bahadur Sarfaraz Hussain Khan : With reference fo
WGovernment reply to question No. 102 (¢) at the meeting of the Couneil
of State held on the 16th February, 1925, that ¢ the matter is now under
the consideration of Government '’, regarding ‘‘ the alleged corruption
in the Bengal Council ”’, will the Government please state :

(a) If they have considered the matter ?

(b) If so, what action do Government intend to take %

The Honourable 8ir Alexander Muddiman : The House has already
given leave to the introduction of a Bill dealing with this question.

SEPARATION OF JupIiciAL AND Exrcurive Funcrions 1N teE Unitep Pro-
VINCES,

441. *Khan Bahadur Sarfaraz Huesain Khan : With reference to
Government reply to question No. 92 (b) at the meeting of the Couneil
of State held on the 24th February, 1925, regarding the separation of
judieial and executive functions in the United Provinces that ‘‘ these as
well as the opinions of the Government of Bengal, Bihar and Orissa and
Madras are under the eonsideration of the Government of India, but no
decision .has yet been arrived at’’, will the Government be pleased to
state :

(a) If they have considered the matter now ?
(b) If so, will they please communicate their decision to the House ?

The Honourable 8ir Alexander Muddiman : I would refer the
Honourable Member to the reply which I gave to Diwan Bahadur Rama-
chandra Rao’s question on the 26th August.
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‘Lala Duni'Ohand : ‘How many more generations will it:take to-come
to a decision ? '

The Honourable .Bir ..Alexander .Muddiman : I have told the
Honourable Member that this matter has been under consideration for
‘more than eighty years and decisions have been frequently arrived at.

Laxp REVENUE SETTLEMENT IN THE UNITED PROVINCES.

442, *Khan Bahadur Sarfaraz -Hussain Khan : With -referenee 1o
Government reply to question No, 103 at the meeting of the Council of
Htate held on the 24th February, 1925, regarding the land revenue settle-
ment in the United Provinces that *‘‘ the recommendations ofthe ‘United
Provinees’ Government iff regard to the subjeet matter of the ‘Report.are
still under consideration by the Government of India ’’, will the Govern-
ment please state :

(¢) I they have arrived ac any decisiop now ?

(b) If so, will they please: communieate their decision to the House t

Mr. J. W. Bhore : The Government of India generally approve of
the recommendations made by .the Local Government who -have been
informed accordingly.

Dmecror, MEcEANICAL ENGINEBRING, ‘BAInWRY BOARD.

443. *Khan Bahadur S8arfaraz Hussain Khan ;: Will the Government
please state : )

(a) If the Chief Mechanical Engineer, Railway Board, is going on
leave ?

(b) If so, whether an officer from the East Indian Reilway is going
to be scleeted to officiate for him 1

Mr. G. Q. Bim : (a) and (b). The Director, Mechanical Engineer-
ing, Railway Board, has already gone on leave and the Chief Mechanical
Engineer, Great Indian Peninsula Railway, is .officiating for him.

SvocessFuL CANDIDATES IN THE I. (. 8. EXAMINATION HELD IN INDIA.

444, *Khan Bahadur‘8arfaraz Hussain Khan : (2) Will the Govern-
ment please state the total number as well as the mumbers, province by
province, of candidates who have come out successful in the 1. C. B
examination held in India, since its establishment in this:country ?

(b) Will they also be pleased to state if Anglo-Indians have competed
for the same ?

The Honourable 8ir Alexander Muddiman : (a¢) A statement giving
the required information is laid on the table.

. (b) Anglo-Indians are eligible for admission to the examination, but
the Qovernment of Tndia are not in possession of information which enables
‘them to say how many Anglo-Indians have actually competed.
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Statement showin the number of candidates from each province successful at the Indian
Civil Service examinations held in India.

NUMBER OF CANDIDATES 8UCOESSFUL IN
Province. Total.
1922, 1923. 1924. 1925,
Madras .. 3 2 2(a) 3 10
Bombay .. 1 . .. . 1
Bengal . .. 2 4 s 1 1 8
United Prov'noes .. 1 3(d) 2(d) . 6
Punjab . . .. 1 1
Bihar and Orissa .. 1 1
Central Provinoes . . 1 1
Assam .. . .
Totals .e 9 ] b b 28

() Includes one born in Mysore State.
(b) Includes one born in Gwalior State.

PROVINCES WITHOUT DivisioNaL CoMMISSIONERSHIPS, UNIVERSITIES OR
Hieu CourTts.

445, *Khan Bahadur Sarfaraz Hussain Khan : Will the Government
please state :
(a) The Provinces and Local Administrations in which the posts
of Divisional Commissioners do not exist ?
(b) The Provinces and Local Administrations in which Universities
have not been established ?
(¢) The Provinces and Local Administrations in which High Courts
have not been established ?

The Honourable 8ir Alexander Muddiman : (a) There are no
Divisional Commissioners in the Madras Presidency or any of the local
administrations.

(b) There are no Universities in the province of Assam or the
following local administrations, namely, the North-West Frontier
Province, British Baluchistan, Ajmer-Merwara, Coorg and the Andamans,

(¢) There are no chartered High Courts in the Central Provinces, the
North-West Frontier Province, British Baluchistan, Ajmer-Merwara,
-Coorg or the Andaman and Nicobar Islands. Assam and Delhi have not
High Courts of their own but are under the jurisdiction of the Calcutta
and Lahore High Courts, respectively.

GRIEVANCES OF THE SHED STAFF AT KHANEWAL AGAINST MR. SHEPPARD,
SEED FOREMAN. '

446. *Lala Duni Chand : (a) Is it true that the railway authoPities
took no notice of the grievances of the Shed Staff at Khanewal against
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Mr. Sheppard, Shed Foreman, Khanewal, which eventually led to the
strike there ?

(b) Isit true that Mr. M. A. Khan, General Secretary, North Western
Railway Union with 5 other Union workers was arrested at Khanewal on
11th April, 1925, without warrant and c#use on the verbal orders of Mr.
Alum, Deputy Superintendent of Police, and detained in the lock-up for
six hours ¢

(¢) Isit also true that & number of telegrams and resolutions protest-
ing against this action were sent to the Inspector General of Police and
the Punjab Government ?

(d) If the above facts are true will the Government take any action
in the matter {

The Honourable 8ir Charles Innes : (a) and (b). The Honourable

%ember is referred to replies to questions Nos, 383 and 384 by Mr. Abdul
aye.

(¢) Government have no information on the subject.

(d) Does not arise.

Lala Duni Chand : Is it true that this fellow, M. A. Khan, has been
troublesome for some years and therefore he nceded to be corrected even
at the expense of law 1

The Honourable 8ir Charles Innes : I did not quite catch the Ilonour-
able Member, but I may say that the Railway authorities had nothing
whatever to do with the arrest of Mr. M. A, Khan,

APPOINTMENT OF A CONCILIATION BOARD IN CONNECTION WITH THE NORTH-
WEesTERN RArLway STRIKE.

447. *Lala, Duni Chand : Is it true that a demand for the appoint-
ment of a Conciliation Board was made by the entire Press, both Vernacu-
lar and Anglo-Vernacular, recognised public bodies, the North Western
Railway Union (recognized), the All-India Railwaymen Union's Feder-
ation, the All-India Trade Union Congress and the North Western Rail-
way Union; and if so why was such a demand not aceepted ¥

The Honourable 8ir Charles Innes : The Ilonourable Member is
referred to the Government of India communiqué issued on the 17th
June. ’

APPOINTMENT OF INcOoMPETENT MEN oN THE NORTH-WESTERN RAILWAY
DURING THE STRIKE.

448, *Lala Duni Chand : Is it a fact that retired, dismissed, medically
unfii and incompetent men were engaged to work during the strike period
to the danger of the travelling public and that consequently several

accidents took place resulting in loss of human life and smaller injuries,
and if so, will the Government take any action against the officers responsible
for accidents ?

The Honourable Bir Charles Innes : Th: Iionourable Member is
referred to the reply to Mr. Abdul llayc’s question No. 382.
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EvicTioN FROM RATLWAY QUARTERS OF STRIXKERS DURING THE RECENT STRIKE
oN THE NoORTH-WESTERN RAILWAY.

449. *Lala Duni Chand : (a) Is it a fact that the railway staff.on
strike was forcibly evicted from their quarters at Lahore, Karachi, Rawal-
pindi, Khanewal, Samasatta, Bahawalnagar, Lala Musa and other strike
centres contrary to law while rent was being paid for those quarters ?

(b) Is it also true that the strikers with their wives and children
were forced to lie without any shelter on the sandy ground at Khanewal.
Kundian and Lala Musa in the hottest part of the year, while most of the
quarters vacated by them remained unoceupied throughout the strike ?

(e) Ts it also true that the strikers at Khanewal were foreibly removed
from the shelter of the trees along the road and did any deaths consequently
take place at Khancwal ?

(d) If the above facts are true will the Government be pleased :to
state whether the eviction of the strikers was justified, in view of the
Government of India Resolution No. 571-E., dated 12th July, 1922 which
clearly states that no break of service occurs during the strike even for the
purposes of gratuity ¢

The Honourable 8ir Charles Innes : (¢) In all cases evietion where
necessary was carried out strietly in accordance with the law,

(b) Government have no information. Strikers evieted were given
not less than three days’ notice.

It is not the case that most of the quarters vacated remained un-
-occupied throughout the strike.

(¢) The discharged employees and other unauthorised people were
not permitted to remain on railway premises. Government have mno

information in regard to the allegations made in the latter part of the
question.

(d) Evictions were carried out in accordance with the requirements
of the Indian Railways Act, Section 138 and were justified.

BRrEAKING OPEN OF QUARTERS OF STRIRKERS AT LAHORE, KARACHI, BETO.

450, *Lala Duni Ohand : Is it a fact that the locked doors of strikera’
quartery were broken open at Lahore, Karachi and other places in the

absence of the. occupants and were any precautions taken to safeguard
their property ? '

The Honourable 8ir Charles Innes : The answer is in the affirmative,
but instructions werae issued that in cases where it was necessary to force
open. any locked doors the orders of the Magistrate should be first taken

and inventories of articles made by the police. The effects were either
taken over by the police or handed over to the Railway for safe custody.

LS8 SUSTAINED BY THE NORTH-WESTERN RAILWAY DURING THE RECENT
STRIKE.

451, *Lala Duni Chand : (¢) How many boilers were burnt, how
many engines disabled and rendered useless during the period of strike !
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(b) How much loss did the North-Western Rallway sustain in
revenue during the period of the strike as compared with the corres-
ponding period of last year !

(¢} How much loss was sustained on account of the machmerv having
been rendered useless during the strike period ?

() How much money was spent by the :Railway on:daily allowances
given to the staff to keep them from going on strike ?

(e) How many railway employces were relieved from -duty and
given special leave, free passes and allowances to hreak the strike ?

The Honourable Bir Charles Innes : () No boilers were burnt or
engines rendered useless.

(b) From thei 28th March to 27th June 1925 the earnings wore
Rs. 4,06,30,889 as compared with Rs. 4,66,63,790 for the same period last
year, but it cannot be said this loss was due solely to the strike as the
decline in traffic and consequent fall in revenue have continued since the
subsidence of the unrest.

(¢) No loss was sustained.

(d) No allowances were given for the purposc mentioned by the
Honourable Member. In some stations a small ration allowance was
given to the operating staff when difficulty was experienced by loyal men
Ln getting home for their food owing to intimidation. The amount is not

nown.

(e) None,

REINSTATEMENT OF STRIKERS ON THE NORTH-WESTERN RAmLway.

452, *Lala Duni Chand : (¢) Will the Government be pleased to
place on the table.a complete list showing the names, designations, period
of service and the place of employment of the stnkers who have not so far
been taken back to work ?

(0) Why is it that they have not been taken back

The Honourable 8ir Charles Innes : (¢) It is regretted that no such
list is available.

(b) It was not possible to take back all the strikers as many places
had been filled. Strikers secking re-employment have been re-engaged
in unfilled vacancies.

REOPENING OF CERTAIN ROADS MARKED “ PRIVATE " DURING THE RECENT
StrikE ON THE NORTH-WESTERN RAILWAY.

453. *"Lala Duni Ohand (a) Are Government .aware that certain
public roads were marked “‘ Private ’ during the strike and did this action
cius: great inconvenience not only to the strikers but also to the public ?

(0) Is it proposed to open these roads again to the public as before ?

The Honourable 8ir Oharles Innes: (¢) No public roads werg
marked ‘‘ Private’’. Seme private roads belonging to the Railway
Administration were so marked.

As far as GGovernment are aware ng inconvenience was caused to the
Anhdic.
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(b) These private roads are now open to the same extent to the
public as before the strike,

Tar NorTe-WESTERN RaiLway UNION.

454. *Lala Duni Chand : (a) Is there any recognised Railway Union
in existence and if so who are its executive officers and what is the number
of its paying members ?

(b) Was any amount paid by the railway authorities to any persons
including Mr. Thorpe to start any Union against the North-Western
Railway Association 1

The Honourable 8ir Charles Innes: (¢) A recognised Railway
Union exists. The General Secretary is Mr. H. Thorpe and the only
other office bearer whose name is known to Government is Pandit
Ram Autar. The number of its paying members is not known.

(b) A loan of Rs. 500 was given by the Railway Administration in
1920 to defray the initial expenses of forming a North Western Railway
Union, The North Western Railway Association was at that time
absorbed by the North Western Railway Union with the concurrence of
its members.

InDIAN DELEGATES TO THE LEAGUE oF NATIONS.

455. *8haikh Mushir Hosain Kidwai : (¢) Will the Government be
pleased to state whether the selection of delegates for the Council of the
League of Nations is by any particular qualifications ¥ If so, what are
those ¥ Is the enjoyment of public confidence one of the qualifications ?

() What amount of the Indian taxpayers’ money is spent annually
upon Indian delegates to the Leaguc of Nations’ meetings ?

Mr. L. Graham : The Honourable Member is retérred to the reply
given to starred question No. 244 put by Mr. Gaya Prasad Singh on the
31st August 1925,

ConoEssioN Passages To OFFICERS OF THE SUPERIOR SERVIOES AND THEIR
FaAMILIES,

456, *Bhaikh Mushir Hosain Kidwai: (a¢) Will the Government
state how many officials of the Indian services took advantage of the new
rules of absence recommended by the Lee Commission and how much
money of the Indian tax-payer has been spent over those officers on leave
and over the travelling expenses of their wives and children and at what
rate of exchange!

(b) Why do the Government pay passage money to these officers
and their wives and children according to the rate of the P. & O. Navigation
Company and why not according to the rate of other companies that
charge less than the P. & O. rates ?

(¢) Is it a fact that even if the wives and children of these officers
or they themselves travel by cheaper companies the Government still pay
them according to the higher rates ¢

The iloaourable 8ir Alexander Muddiman : (a¢) The Lee Commis-
sion recommended no change in the leave rules. I presume therefore
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that the Honourable Member’s question refers to thg passage rules,
The officers entitled to henefit by the rules are clearly laid down in tho
rules and no useful purpose would be served in.collecting at a cost of
much time and labour information in regard to the individuals who have
in the present year availed themselves of these benefits.

(b) The officer is free to choose the steamship company by which
he will travel. Government pays to the company concerned the cost of
the passage at the rates charged by the company provided the cost does
not exceed that of a first class B fare between Bombay and London
by the P. and O.

(¢) The amount originally credited to each officer, each wife and
each child is based on the cost of a certain number of first class B
passages between Bombay and London by the P. and O. The balance,
after each passage has been paid for in the manner just explained,
remains at the eredit of thz officer, wife or child as the case may be for
future use.

SETTLEMENT OF MOPLAAS IN THE ANDAMANS.

457. *8haikh Mushir Hossin Kidwai : Do the Government propose
to close the Andamans as a penal settlement or as a colony for the
Moplahs !

The Honourable 8ir Alexander Muddiman : The Honourable Mem-
ber’s attention is invited to the stalement made by me on the 31st
August 1925 on this subject in reply to questions Nos. 266 to 271.

APPOINTMENT OF A RovarL COMMISSION TO INVESTIGATE TEE (IRIEVANCES OF
THE PROVINCIAL SERVICES.

458. *Bhaikh Mushir Hosain Kidwai: (¢) Do the Government
intend to recommend a Royal Commission on the lines of the Lee Com-
mission to investigate the grievances of the Provinecial Services of India
and of those officials who have not the good fortune of being domiciled
out of Asia ! .

(b) Are the Government aware that the rise in the price of the
necessitics of life and in the standard of living, ete., affects those officers
who are domiciled in Asia and have to keep in view two standards—
Eastern and Western—twice as much as those domiciled out of Asia, and
are the Government prepared to ameliorate their condition ?

The Honourable 8ir Alexander Muddiman : The reply to both parts
of the question is in the negative.
1 459.¢
t 460.*
t 461.*
1 462.*
t 463.*
1 464.*
1 465.*

t Answered on the 26th August, 1925,
t Answered on the 25th August, 1925,
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NON-INCLUSION OF A REPRESENTATIVE OF THE MAHARASHTRA ON THB
SkEEN COMMITTEE.

466. *8ardar V. N. Mutalik : Will Government be pleased to
state :

(a) The reasons why no representative of the Maharashtra: was
nominated on the committee to inquire into the possibility
and desirability of an Indian Sandhurst ¢

(b) Ave Government aware that there is a strong feeling, univer-
sally shared, of resentment, dissatisfaction, and disappoint
ment at this omission on the part of Government ¥ And
were there any protests on this point ¢

(e) Is it the intention of Government to stop the reeruitment of
Maharashtrians, for the posts of commissioned officers §

(d) Are Government aware that the Maharashtra aristoeracy and
landed gentry have a keen desire to serve in the Army as
commissioned officers 7 '

Mr. E. Burdon : (a)—(d). The ITonourable Member is no doubt
aware that a Mahratta representative has since been appointed to the
Skeen Committee in the person of Captain B. S. Dafle, and in these
cireumstances 1 presume he does not wish for a reply to the remaining
parts of the question.

It may also interest the House to know that the Government of
India have further appointed Captain Thakur Zorawar Singh, Military
Cross, to be a memher of the Skeen Committee as a representative of
the Indian States.

PrortecTION OF INDIAN INTERESTS IN SOUTH AFRICA.

467. *8ardar V. N. Mutalik : Will Government be pleased to
state what steps were taken by (Government to safeguard the rights and
interests of the Indians in South Africa, at the time of the two recent
Bills, before the South African Legislature affecting the Indian interests ?

Mr. J. W. Bhore : The Honourable Member presumably refers to
the Bill to amend the Mines and Works Act and the more recent Bill
relating  to Asiatics. As regards the former T would invite his
attention to my reply to Mr. Yakub’s question No. 88. For the latter
the Honourable Member is referred to the answer given by me to Mr.
K. K. Cbanda's question No. 234.

ABSORPTION OF (GOLD DURING THE LAST THREE YRARS,

468. *Bardar V. N. Mutalik :- Will Government be pleased to-
state what is the amount of gold abrorbed in the country during each of the
last three years {

* The Honourable 8ir Basil Blackett : The amount.of gold abserbed .
by the public in India during the last three years, taking produetion
plus imports less exports, is as follows:

. Rs.
1922-23 . .e 43,89 lakhs.
1923-24 .. .. 31,74 lakhs to which should:

be added £2 millions worth
of gold sold to the public
by the Government of India
out of the stock in the Paper:
Currency Reserve.

1924-25 . e 76,24 lakhs.
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Mr. B. Das:: Is it a fact that the amount of gold absorbed by the
people of India per head of the population is only a moiety as compared
with that of European countries ?

The Honoureble Sir Basil Blackett : I think the facts are exactly
the opposite, but 1 must have notice.

ExeMprion FrRoM LvecaceE CHARGES oF BEDDING AND ARTICLES oF Foop
oF THIRD AND INTERMEDIATE CLASS PASSENGERS.

469, *Sdrdar V. N. Mutalik: Will Governmont be pleased to
state whether any steps have been taken to exempt the bedding and
articles of food of third and intermedinte class passengers on the
railways ¢

Mr. G. G. 8im : There has been no change in the position stated
in the reply to the Ilonourable Member’s question No. 2052 of the
16th Septembor. 1924.

Sardar V. N. Mutalik : Do Government intend to take any steps
at all !

Mr, G. @. Bim : The suggestion of the Honourable Member has
been conveyed to the Imdian Railway Conference Association, but we
have not yet received a reply.

1t 470.*
GRIEVANCES OF THE CURRENCY ASSOCIATION, MADRAS.

471. *Mn. M. K. Aoharya : (1) (a) Will the Government be pleased
to state whether the Currenoy Association, Madras, has submitted a
memorandum of their grievances supperted by a detailed statement of
facts and figures, ta the Honourable the Finance Member to the Govern-
ment of Ihdia ¢

() Will. the Government be pleased. to state what action they have
taken on the same {

(2) Will the-Government be pleased to state whether as a result of the
order of the Government of India sanctioning revision of pay in June 1924,
the following anomalies have arisen, namely, that clerks appointed after
May 1915, that is, elerks who had put in 10 years’ service on 1st June 1924,
were alone benefitted to a certain extent, while clerks appointed before
June 1925, that is elerks who had put in more than 10 years’ service and
who had reached the maximum grade of Rs. 80 under the old scale, were
not benefitted to any extent ?

(3) Will the Government be pleased to state :

(a) whether  their attention has been. drawn to the preferential
treatment accorded to the clerks of the Note Verification.
Department of the Accountant General’s Office as compared
with the clerks of the Treasurer’s Branch of the Currency
Office in the matter of relief and advantages offered to them
in their. respective scales, viz., Rs. 40—5—90 for Quantity
Checkers and Rs. 80—5—130 to Quality Checkers as aguinst
the scales: of Rs. 40—5—90-——4-—130 to the clerks of the
Currency Office !

t Answered on the. 27th:August, 1826,
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(b) Whether the Government will be pleased to remove the
inequalities in the matter of scales of pay above referred to,
at an early date ?

The Honourable 8ir Basil Blackett : (1) (a) The reply is in the
affirmative.

(b) The Association has been mfoyYned through the Controller
of the Currency that Government are unable to accede to their requests.

(2) In the revision of 1924 each clerk was started on the new scale
at the stage next above the substantive pay he was drawing at the
time. As a result, some clerks benefitted more than others, but all
obtained some immediate benefit and a considerable increase m their
future prospects.

(8) The nature of the work performed by eclerks in the Currency
Offices and the Accounts Offices is different, and the Government are
not prepared to bring the scales of pay in the Currency Offices to
the same level as those in the Accounts Offices.

APPLICATION OF C. 8. SiTaARAM IYER OF COONJEEVARAM TO FILE A SUIT FOR
DaMagEs AGAINST THE Swiss CoNsUL GENERAL AT Bomzay.

472. *Mr. M. K, Acharya : Will the Government be pleased to state :

(a) whether the Government of India passed any order No. 28
(Foreign and Political Department), dated the 17th Septem-
ber 1924 on the application of C. 8. Sitarama Iyer of
Conjeevaram requesting the permission of the Government
under section 86 of the Code of Civil Procedure to file a suit
for damages against the Swiss Consul General at Bombay ;

(b) whether the Government replied to C. S. Sitarama Iyer with
reference to the said application that no sanction of the
Government is required for filing a suit under section 86
of the Code of Civil Procedure ;

(¢) whether any memorial was received from C. S. Sitarama Iyer
dated the 15th October 1924 addressed to the Secretary of

State for India, praying for a revisior’ of the order of the
Government stated above ; and

(d) whether the Guvernment will be pleased to place the connected
papers on the table of this House ¢

8ir Denys Bray : (a¢), (b) and (c). In substance the facts are as
stated.
(d) Government do not consider that any public interest would

thereby be served. Mr. lyer wished to bring a suit against the Swiss
Consul General and was informed quite simply that he was entitled to

do so.

DxpressioNn v THE CoTTON MILL INDUSTRY.

473. *Mr. M. K. Acharya: Will the Government be pleased to
state :
(a) whether their attention has been drawn to the serious crisis
threatening the cotton mill industry in India ¢
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(b). ‘whether it is a fact that the millowners in Bombay have heen
forced to reduce the wages of their employees by 11 per
cent, ¢

(¢) whether the Government propose to adopt any measures caleu-
lated to help this industry to tide over the crisis !

(d) what relief measures, if any, do the Government propose to
adopt 1

The Honourable 8ir Charles Innes : (a) Yes.

(8) It is reported that the millowners in Bombay propose to
reduce wages by 114 per cent. with effect from Beptember first.

(¢) and (d). The Honourable Member’s attention is directed to
the reply given by Ilis Excellency the Vieeroy to the deputation of the
millowners a report of which has appeared in the Press,

ALLOWANCES 0oF OFFICIAL AND NON-OFFICIAL REPRESENTATIVES AT THE
GENEVA INTERNATIONAL LABOUR CONFERENCE AND THE LEAGUE OF
NaTIONS.

474, *Mr. T. C. Goswami : (¢) Will (Government please state the
rate of allowance paid to official and non-official representatives respeetive-
Iy at (¢) the Geneva International Labour Conference, (i) the Geneva
League of Nations meétings ?

(b) What were the amounts actually paid, and under what items, to
each of the official and non-official delegates to (i) the International Labour
Conference in 1924 and 192, and (#) the Lieague of Nations in 1924 ¢

Mr. L. Grabam : (a) (i). A copy of the #ules governing the
allowances of non-officials is laid on the table. Bhe same rules apply
to officials except that they receive in addition deputation pay under
the regulations in force.

(a) (i2). The rates allowed depend on ed hoc orders passed on each
occasion. -

(b) (7). A statement is laid on the table.

(b) (4t). Details are not available. Such payments are usually
made by thg Secretary of State. .

Rules governing allowances of non-officials deputed 1o Inlernational Labour Conferences,

1. Non-officials deputed to International Labour Conferencos as delogates or
advisers will receive the following concessions in every cnse :
A.—The cost of first class travel from their residence to the place of meeting
of the Conference and back by the shortest route, including :

(a) actual first class ruilway fures from the pluce of residence to the porg
of embarkation, and from the port of disembarkation to the Conference
and back ;

(b) free pa.snages nt mea (which must be booked through Government) at firat

clags ‘“ B '’ P. and O. rutes or their cquivalent ;

(¢) an allowance of Ra. 150 for each voyage from India to Europe or Europe
to India, This allowance is in lien of the payment of actual expenses
necessarily ineurred on freight of luggage, luggage rogistrution charges,
conveyunces and cssential expenscs on the voyage.

Provided that :

() all exponses of the outward journey will be borne by the representa-
tive if he commences the outward journey more than two months before
the opemng of the Conference ;

LI117TLA ! B



594 - , LEGISLATIVE ASSEMBLY. [2nD SEr. 1925,

(4) all expenses of the return journey will be borne by the representative
if he does not ecomplete the return journey within two months of the
closing of the Conference ; and

(4id) the class of passage granted may be varied when passages of the class
indieated are not available.

B.—8ubsistence allowance while in Europe, at rates to be fixed by the Becretary
of Btate, for

(a) the days spent by the representative at the Conforence ;

(b) such days before and after the Conference as had necessarily to be spent
in Europe in order to enable the delegate to attend the (nnfercnoe

2. In addition, the Government of Indian can allow, in necessitous cases un outfit
allowance not exceeding Rs. 500 to meet nctual expenses necessarily incurred by

resentatives in the purchase of clothing which they would not normally require but
for the Conference.

3. Where au representative wishes to go by any other route than the shortest,
the Government of Indin may, subject to Erovisos (i) and (ii) to rule 1, permit
him to draw the amount to which he would have been entitled had he travelled the
shortest route.

4, Payments will only be made on bills duly pronentod by the representative and
supported, in the case of outfit allowances, by trndesinen’s receipts and in other cases
by vouchers or where that is not practicabhle, by n statement signed by the representn-
tive certifying that the expenses were actually incurred.

The allowances actunlly paid to the officinls and non- oﬂlomln deputed to the sixth
International Labour Confercnce held in 1924 wore :

8ir A. C. Chatterjee, (Government Delegate) :

£ d.
Travelling expenses and subsistence allowance 92 4 4
8¢r L. J. Kershaw (Govermment Delegate) :
Travelling expenses aﬁ subsistence allowance . 08 8 ©
Bir Alezander Murray (Employer'’s Delegate) :
Travelling expenses and subsistence allowance o 74 G 8
Lieut.-Colonel F. H. G. Hutchinson (Adviser to Government Dr?ryu-'cs)
Travelling expenses and subsgistence allowance . .. 8018 7
Mr. Joseph Baptista (Workers’ Delegate) :
Travelling expenses and subsistence allowanco . * 115 2 0
Cost of return .pussage . .. .. 143 0 0
Outfit nllowance .. .o .. Rs 1,000
Voyage expenses .. ‘e .. Rs. 100
Totul .. Rs, 1,100 258 2 0

The allownnces paid to the delpgntaa and advisers who attended the 7th Inter.
n.atiom\l Labour Conference held in 1925 are :

£ & d
Sir 4. C. Chatterjee (Government Delegate) :
Trave ing expenses and subsistence allowance . . 6719 7
8ir L. J. Kershaw (Government Delegale) : !
Travelling expenses and subsistence allowanee 7412 6
Myr. R. N. Gilohrist ( Advizser to Government DNMMH)
Travelling expenses ond subsistence ullowance o 83 0 9
Sir Thomas Smith (Employcrs’ Delegale) :
Travelling expenses and subsistenee allowance .. . 48 13 9
Cost of single pussage .. ‘e . e 54 0 0
Voyage expenses ., . . ‘a o 10 0 0
Total . 11213 9
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Mr. N, M. Joshi (Workers’ Delegate) and Mr. Chaman Lal (Adviser to the
Workers’ Delegate) have not yet submitted their claims, The following expenditure
hae so far been incurred on their aceount :

Mr, N. M. Joshi (Workers® Delegate) :

Ra. a. P
Cost of first class return passnge .o .. 01,828 6 0
Advance (adjustable against his travelling expenses, subsistence
allowance and outfit allowance eclaims for which not yet
received ) - . .. . . 2000 0 0
y Totnl .. 8928 6 0
Mr. Chaman Lal (Adviser to the Workers® Delegate) :
Ba. A P
Cost of first cluas return passuge .. . .. 1,462 10 0 o
Advance recoived in Indin ., .. .. .. 1,000 0,0
Advance received in Europe .. .. £70
Totul .. £70 2452 10 0

The advance is adjustable agninst travelling expensos and subsistence allowance,
claims for which have not yet been received.

InDIAN SBoLpieErs IN CHINA.

475. *Mr. T. C. Goswami : How many Indian soldiers are there in
China ¢ Are there any there belonging to the Indian Army and paid by
India ¥ Were any Indian soldiers sent recently in connexion with the
present disturbances in China ?

Mr. E. Burdon : The attention of the Honourable Member is invited
to the reply which I have already given to question No. 105 asked by
another Honourable Member, Mr. Bhubanananda Das.

Pay oF THE INDIAN ArMY Skrvice Corrs CLERKS,

476. *Lala Hans Raj : Will the Government he pleased to state if
any decision has as yet been arrived at as to the points raised on the ques-
tions put up by Sardar Bahadur Captain lira Singh at the meeting of
this Assembly on the 18th February 1924, regarding the pay of Indian
Army Service Corps elerks ?

Mr. E. Burdon : A decision on the points raised by Sardar Bahadur
Captain Ilira Singh was issued in Army Department letter No. A.-28198]1
(A.G.-10), dated the 1st December 1924, which was published as an
Annexure to India Army Order No. 1045 of 1924 for the information of
the clerks of the Indian Army Service Corps. A copy of this India Army
Order will be furnished to the Honourable Member separately.

Pay or THE INDIAN ARMY SeRvVIcE Corps CLERKS.

477, *Lala Hans Raj : (¢) Are the Governmnent aware that the delay
which has alrcady taken place in-the disposal of the case regarding the
promised betterment of the pay and prospects of Indian Army Servico
Corps clerks before issue of A. 1. (I.) 863 of 1923 and the scheme sane-
tioned thercin after full 4 years’ deliberation have caused much dis-
content and hardships to the clerks ¢

(b) If the answer is in affirmative, do the Government propose to give
a further sympathetic consideration to the matter as already promised, with
L117LA »d
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a view to such amendments being made in the scheme at an early date as
will ensure a marked inerease in the pay and prospeets of the senior elerks
over the previous scheme and afford a better field for improvement and
bettering their position by affording an opportunity to Upper Division
Clerks to reach the maximum rate of pay of the appointment before they
retire ¢ el

Mr, E. Burdon : (a¢) No. Since the publication of the India Army
Order to which I have just referred in reply to the_previous question,
representations have been received from only 3 elerks of the Indian Army
Service Corps and their cases are being dealt with.

(b) This question does not arise, but T may mention that a further
pfoposal for improving the prospects of the senior clerky of the Indian
Army Service Corps is under consideration.

GRIEVANCES OF THE INDIAN ArMY SERvVICE CorpPs CLERKS.

478. *Lala Hans Raj : (1) Are the Government aware that no con-
sideration is paid to or no provision is made for :

(a) housing of the clerks of Indian Army Service Corps on trans-

fer which are too often and to distant parts of the country ;

(b) the eare of their families and education of their children
when they are transferred from one Province to another or
are on field service ;

(¢) meeting the extra expense incurred by such transfers, ete,
when proceeding on field service by keeping two houses in
the former case and breaking up their honses in hoth cases—
beyond allowing them ficld service batte when on field
service only to supplement their ration and clothing ?

(2) Can the Government say why such indifferent treatment has heen
and is being meted out to these clerks while other members of the same
Corps have been more generously and liberally treated as would appear
from a comparison of pay and multifarious allowances of B. Os, and
B. 0. Rs. of the Corps before and after the Great War ¢

Mr. E. Burdon : (1). (a) Clerks of the Indian Army Service Corps
receive consolidated rates of pay {rom which they are required to pay their
own house rent,

(b) Indian Army Service Corps clerks are governed by the Civil
Serviece Regulations, like all other civilian clerks, and as my Honourable
friend must be aware there is no provision made in these Regulations
for the management of the domestic affairs of any Government servant
when absent from his family.

(¢) When on field service, clerks receive rations, tentage, elothing,
and extra pay up to 50 per cent. batta, and also ocecasional officiating pro-
motions ; and Government are not prépared to admit that any further
remuneration would be justified. As regards transfers, I would refer to
the reply that T have just given to part (b) of this question,

(2) The terms of serviee and the emoluments in this as in other Gov-
ernment. services depend mainly on supply and demand. The liabilities,
including service and separation, are fully known to all entrants and,

judging by the applications {0 join the Corps, do not seem to make the
service unpopular,
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ProvinciaL CONTRIBUTIONS.

479. *Mr, K. C. Neogy : (a) With reference to clause (d) of the
Resolution regarding provineial contributions, adopted by the Legislative
Assembly on the motion of the Honourable Sir Basil Blackett, on the
21st March last, will Government be pleased to lay on the table any
correspondence that may have passed between them and the Provinecial
Governments on the subject ¢

(b) Will Government be pleased to make a statement showing the
extent to which the recommendation contained in the said clause, that the
amounts released or given may be devoted mainly for expenditure in the
I'ransferred Departments, has been or is proposed to be given effect
to by the different Provincial Governments ¥

The Honourable 8ir Basil Blackett : («) A copy of the Resolution
as adopted by the Assembly was ¢ forwarded * by the Government of India
to all Provincial (overnments. No other correspondence has passed
be::)ween the Government of India and the Provincial Governments on the
subject.

(b) I would refer the llonourable Member to my reply to Mr, Venkata-
patiraju’s question No. 130.

PayMENT FOR WAGONS BUILT OUTSIDE INDIA.

480. *Mr, Jamnadas M. Mehta : (a) Has the attention of Govern-
ment been drawn to the Report of the Indian Standard Wagon Company
for the year ending 31st March 1925 ¢

(b) Is it correct as stated therein on page 4 that for wagons ordered
abroad, payment is made to the manufacturers some months before they
are ready for running, while payment to the Indian manufacturer is
only made against completed wagons delivered ready for running ?

(¢) Will Government he pleased to explain why there iy this dis-
crimination in favour of the foreign manufacturer ?

(d) Are they prepared to issue the necessary instructions, so that
hereafter payment for wagons built outside India shall also be made only
when they are delivered in this country completed and ready for running 1

Mr.G. G 8im: (a) Yes.

(b) All contracts for wagons ordered abroad are based on delivery
f. 0. b. foreign port, as the manufacturers do not erect the wagons in India,
this work being done in the workshops of the Railways concerned. Pay-
ments for such wagons are, therefore, made when the finished materials
for the wagons, properly packed, have been delivered f. o. b., 1., when
the Director General of Stores takes delivery of them.

(¢) No disecrimination in favour of the foreign manufacturers is
involved, as they are not responsible for delivering the completed wagons
ready for running in India and, therefore, cannot be expected to wait for
payment till the wagons are ready for use in India. When the costs of
imported wagons are compared with the costs of similar articles from
firms in India, interest on the foreign costs, to cover the period that must
elapse between the making of payments abroad and the placing of the
wagons in use in India, as well as the cost of erection, painting, ete., in
railway workshops in India are added to the costs of the imported wagons.
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(d)* For reasons already explained, it is not possible to delay pay-
ments to firms abroad until the wagons are delivered in this country ecom-
pleted and ready for running.

Mr. Jamnadas M. Mehta : Does the TTonourable Member suggest that
it is impossible to prevent this diserimination ?

Mr. @ G. 8im : T say there is no diserimination, Sir.
Mr. Jamnadas M. Mehta : Then how do you .account for the state-

ment that you make payments in the case of the foreign manufacturers
much earlier than in the case of the manufacturers in India ¢

Mr. G. G. 8im : In both cases we make payments only on delivery.

Name AND QuaLIFICATIONS OF OFFICER APPOINTED #2ce Rar Sanns Hukam
Cuann, Drerory  Assigtant ContRoLLieeR oF MiLITARY  ACCOUNTS,
RETIRED.

481. *Khan Bahadur 8arfaraz Hussain Khan : With referenee to the
Gazette of India No. 31, dated Simla, the 1st August, 1925, Part I,
page 701 under the heading ‘‘ Finance Department (Military) "’
Notification No. 225-Acets., dated Simla, the 30th July, 1923, will the
Government be pleased to state : ,

(2) The name and qualifieations of the officer who has been
appointed in place of Rai Saheb ITukam Chand, Deputy
Assistant Controller of Military Accounts ¢ -

(b) The qualifications of Rai Sahib Ilukam Chand-?

The Honourable Bir Basil Blackett : (¢) No permanent promotion

to the grade of Deputy Assistant C'ontroller of Military Accounts in place
of Rai Sahib Hukam Chand, retired, has yet been made,

(b) Rai Sahib Hukam Chand was a qualified Accountant of the
Military Accounts Department before his promotion to the grade of Deputy
Assistant Controller of Military Accounts,

ProsPeCcTs FOR INDIAN SETTLERS TN BRITISH GUIANA.

482, *Khan Bahadur S8arfaraz Hussain Khan : With reference to the
Government reply that ‘‘ the deputation of an officer is now under con-’
sideration '’ in reply to question No. 138 in the meeting of the Couneil
of State held on the 16th Mareh 1925, regarding the ¢ Prospects for
Indian Settlers in British Guiana ™’ will the Government be pleased to
state :

(a) If they have considered the matter ¢ '
(b) If so, the name of the offlcer so deputed ?

Mr.J. W. Bhore : (z) Yes.
, () Ihope to be able to make an announcement on the subjeet shortly,
*  Khan Bahadur Barfaraz Hussain Khan : When may we expect it 1
© * Mr. J. W. Bhore : Before the end of the month, T hope.

Orrum CONSUMPTION,

483, *Khan Bahadur Sarfaraz Hussain Khan : With reference to the
statement laid on the table in reply to question No, 131 in the meeting of
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the Council of State beld on the 4th March 1925, regarding *‘ Opinm
Consumption ’’, will the Government be pleased to state if there are any
special reasons :
(¢) for the largest consumption of opium in the Provinces of
Bengal and Assum ?
(b) for the almost steady decrease of the eonsumption of opinm
from the figures 12,068 in 1914-15 to the figures 7,406 in
1923-24 as shown in the total ?

The Honourable Sir Basil Blackett : (¢) The relatively high total
consumption in Bengal is solely due to the fact that that provinee is the
most densely populated of all the provinees in India. The consumption
per head of the population is less than in any other province cxeept the
United Provinces and possibly, Dihar' and Orissa. As regurds Assam,
the physical conditions of the provinee and the traditional habits and
customs of the people are chiefly responsible for the comparatively high
rate of consumption. In regard to this part of the question and also to
part (b) I would refer the Honourable Member to what was stated by
me in the course of the speech delivered by me in this House on the 13th
March last in conneetion-with the diseussion on the Opium Demand.

RereaL oF TEHE CoTroN Excise Dury. =

484, *Mr. R. K. S8hanmukham Chetty : (a¢) Ias the attention of
Government been drawn to a report in the Press in which the Chairman
of the Bombay Millowners’ Association is said to have stated that as a
result of the discussion which the Committee of the Association had
with Mr, Chadwick the impression left on the Committee was thut the
(Government of India had no intention of repealing the excise duty until
they could find enough finance to reduce the import duty on yarn and
cloth as well ? -

(1) Is the above statement a correct interpretation of the intention
of Government ¢ 1f not, will Government be pleased to state their
real intention about the matter ?

(¢) In view of the erisis in the mill industry do Government proposz
to take any action 1 If so, what ¥ If not, why not ¢ -

The Honourable SBir Charles Innes : (a) Yes. Mr. Chadwick never
made any suggestion which could bear that interpretation. The report is
unfounded.

(b) No. Government w_ill remove the cotton excise duty as soon as
financial considerations permit.

(¢) The Honourable Member’s attention is directed to the reply given
by His Excellency the Viceroy to the deputation of the millowners, a
report of which has appeared in the Press.

Mr. B. Das : Is it the intention of the Government to devote the
gurplus of the bounty on Indian steel to the relief of the cotton excise

duty !
The Honourable 8ir Basil Blackett : I do not think that that question

arises, but if it does arise, I think it is for me to answer. There is no
surplus, as compared with this year’s budget estimates, from the receipts

from steel.
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FAILURE 10 REWARD C, V. RANGASWAMI IYER, AN EMPLOYEE OF THE PosTAL
DEPARTMENT TOR MERITORIOUS WAR SERVICES.

485. *Mr. R. K. S8hanmukham Chetty : (a) Is it a fact thai C. V.
Rangaswami Iyer, an employee of the Postal Department, did distinguish-
ed service in Mesopotamia during the War, for which his name was
brought to notice by the Commander-in-Chief of the Mesopotamia Expedi-
tionary Force in his despateh of 27th February 1919 published in the
Supplement to the London Gazette, dated 5th June 1919, No. 31368 ?

(b) Is it a fact that men who rendered such field service during the
War were given special promotion or some reward ?

(¢) Is it- a fact that the above mentioned C. V., Rangaswami Iver
was not given any promotion or reward for his meritorious service und
the Dircetor General of Posts and Telegraphs declined to do anything
in the matter 1 If so, will Government be pleased to state why he was
treated in this manner ?

The Honourable Sir Bhupendra Nath Mitra : (¢) Mr. Iyer was
mentioned in the despatch quoted by the Honourable Member.

(b) A certain number of men were given special prownetion on
account of meritorious field service but this method of reward was
abandoned in May 1920.

(e) T am asking the Director-General 10 call for the necessary papers,
and the case will be further cxamined. But the Honourable Member
mist not deduce from this undertaking that I have as yet formed any
i)pmlon as to the possibility or desirability of doing anything for Mr.
yer.

-
CoNSTRUCTION 0OF A BRIDGE 0vER THE LuvEL CROSSING #T AKOLA ON THE GREAT
InniaN PeNinsuna RaiLway,

486, *Mr. M. 8. Aney : (¢) Has the attention of the Government
been drawn to the Resolution moved by Rao Sahib R. V. Mahajani, in
the Central I’rovinces Legislative Council on 21st November 1922 in the
matter of the construction of a bridge over the level erossing at Akola
station on the Bhusaval- Nugpur section of the Great Indian Peninsula
Railway, and the reply given by the H(mnurable Sir B. I’. Standen, on
behalf of the Government ?

(b) Ilas the attention of the Government been drawn to the reply
given by the Honourable Sir- B. P. Standen to a ‘question on the same
point by Mr. Y. M. Kale in the Central Provinces Legislative Counecil, at
its meeting held on 5th March ‘1925 stating that the Loeal Government
has been pressing the interests of Akola and so far has obtained a large
measure of success ?

(¢) Will the Government be pleased to state in clear terms what
concession the Local Government succeeded largely in obtaining from the
Railway Board in this matter.?

(d) Will the Railway Board be pleased to publish the correspondence
that took place between the Government of the Central Provinces and the
Railway Board as well as the Great Indian Peninsula Railway since 1922
to this date ?
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{6) Are the Railway Board prepared immediately to issue instrue-
tion to the Great Indian Peninsula Railway Agent to take up the question
of the construction of a bridge overground or underground in accordance
with the advice of their Engineering Expert along with the scheme of the
remodelling of the Akola station yard for which provision to the extent
of 3836thousand rupees has already been made in the Railway Budget for
1925-26 1

Mr. G. G. 8im : An agreement has been reached on the subjeet. It
has been decided that an overbridge is to be built at the existing level
crossing near Akola, and the cost is to be divided as follows :

(¢) The Railway to pay for the bridge proper, t.e., sbutments,
piers, girders, etc.

*

(14) The local authority to pay for the land required for the ap-
proaches and for the approaches themselves, and to assume
responsibility for the maintenance of the entire road when
complete. This method of allocating the cost is in acecord-
ance with the general principles that have been followed in

. deciding similar cases elsewhere.

The Agent, Great Indiag Peninsula Railway, has been instructed to
take steps to put the work in hand as soon as possible after the neces-
sary funds have been allotted.

CoNSTRUCTION OF A BRIDGE OVER THE LkvEL CROSSING AT AMRAOTI STATION.

487. *Mr. M. 8. Aney : (a) Are the Govérnment aware that the level '
crossing at the Amraoti station on the Badnera-Amraoti branch line
causes considerable detention and serious inconvenience to the passenger
and goods traffic along the road running in front of the railway station
from the Amraoti town to the civil station ¢

(b) Do the Government propose to construct a bridge over the
level crossing and remove a long standing grievance of the peopic Jiving
at and going to Amraoti, for business ?

Mr. G. G. 8im : (a) and (J). The Government are not aware of the
existence of the undue detention and ineconvenience referred to. The
policy of the Government is to leave to the diseretion of Railway Ad-
ministrations such matters as the provision of overbridges where the road
traffic requires them. The question, therefore, is one to be referred to
the Agent of the Railway concerned through the Local Advisory Com-
mittee.

ConsTrUCTION OF CERTAIN RaiLwaY LiNEs IN BERAR.

488. *Mr, M. 8. Aney : (a) Will the Railway Board be pleased to
state if they have in view the projection of the following lines in Berar
in the near future {

Dhamangaon to Yeotmal (broad-gauge).
Darwha (Motibagh) to Pusad

Narrow-gange C. P. Railway?
Yeotmal to Wun } gange : v
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(b) If 8o, when do the Govermment propose making a start and within
what period will the works be completed ?

(¢) If the answer be in the negative with regard to any or ali of the
above-mentioned projects, will the Government be pleased to disclose -the
reasons for abandoning the same ?

Mr. G, G. Bim : («), (D) and (¢). The Government have not defi-
nitely abandoned these projeets. The two last named were surveyed
in 1913. The Railway Board has asked the Agent to examine the more
promising projects and a special officer has been appointed for the pur-
pose.

Non-1ssur oF Seconn Crass Tickers oN THE Bnnwenpor-YroTMAL LNk o
i UL P Rainway,

489. *Mr. M. 8. Aney : (¢) Will the Government be pleased to
ingaire whether for some time in the pasi second elass carriages are heing
attached to trains rumning on the Llichpur-Yeotmal line of the C. P,
Railway and still no second class tickets are being issued to passengers
intending to travel by the second class ? .

(b) Will the Government be pleased to explain the reasons for the
aame ¢ )
The Honourable 8ir Charles Innes : (a) and (b). Government have

no information. A copy of the guestion and answer will, however,
be forwarded to the Agent, Great Indian Peninsula Railway.

CoNSTRUCTION OF PLATFORMS AND ProvVISION oF WAITING ROOME AT CERTAIN
StaTions oN THE Enuicurur-YeorMan LiNg oF THE C. P, RAILWAY,

490. *Mr. M. 8. Aney : Do the Government propose to make the
following conveniences on the Ellichpur-Yeotmal line of the C. I. Railway
in the interest of the travelling publie :

(¢) Construction of platforms at Yeotmal, Darwha, Karanja, Banosa
and Ellichpur ; _
(i1} Provision of waiting rooms for first and second class passengers
at Yeotmal and Karanja stations ; and
(11z) Facilities for drinking water at all the stations on the line !

Mr. G. @. 8im : Railway Administrations have diseretion to provide
such facilities where traffic offering justifies such provision. A eopy of
the question and the answer will be sent to the Agent, Great Indian
Peninsula Railway, for such action as he considers to be necessary.

PUBLICATION OF CERTAIN INFORMATION REGARDING THE ELLICHPUR-
YrormaL LiNE.

491. *Mr. M. 8. Aney : Will the Government be pleased to publish
the following information in regard to the Ellichpur-Yeotmal line 1

(a) The gross-earnings from passenger traffic and goods traffic
separately,

(b) Working expenses,
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(¢) Number of passengers travelling and the total tonnage of goods
carried every year on the line,

(d) Annual average of travelling miles per passenger on the line,

(e) And the average annual income derived per mile for avery ton
of goods carried on the line,

(f) Annual cost of coal-consumption,

(g) Cost of renewals and repairs of rolling stock, and

(k) Cost incurred for staff on the line :
(¢+) drawing monthly salary of Rs. 1,000 and npwards,
(#1) of Rs. 500 to 1,000,
(itt) of Re. 250 to 500, and
(iv) the same drawing a monthly salary of less than Rs. 250 ?

Mr. G. G. 8im : All the information available about the Ellichpur-
Yeotmal line will be found in the Ilistory of Indian Railways constructed
and in progress corrected up to S1st March 1924, a copy of whu,h is
available in the Members’ Library.

INCONVENIENCE CAUSED T0O PASSENGERS ON ACCOUNT OF CHANGING TRAINS AT
MURTIJAPUR STATION,

492, *Mr. M. £. Aney : (a) Arc the Government aware that serious
ineonvenience is ecansed to the passengers on account of transportation
from one train to another at Murtijapur Station ¢

{b) Are the Government prepared to consider the necessity of joining
the Murtijapur-Ellichpur section with the Murtijapur-Yeotmal sectiom of
the C. P. Railway by constructing a bridge ?

Mr. G. G. 8im : The Ionouramle Member is referred to the reply

already given to his question on a somewhat similar subject.

NUMBER OF STRIKERS DISMISSED BY THE NORTH WESTERN RAILWAY.

493, *Mr, Abdul Haye : (a) Will the Government please state what
is the number of railway employees and workers who went on strike

during the last general strike ?

(b) How many out of these were allowed to return to duty and what
is the number of those whose services were dispensed with ®

(¢) Out of those who were dismissed how many have been re-
instated 1

The Honourable 8ir Charles Innes : (¢) The number of North
Western Railway strikers was 22,000.

(b) Out of these 14,000 have, returned to duty and the balance were
struck off the rolls.

(¢) As none were dismissed, the question of reinstatement does not
arise.
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EvicrioNn FroM Rai.way QUARTERS OF STRIKERS DURING THE RECENT STRIKE
ON THE NoRTH WESTERN RAILway.

494, *Mr. Abdul Haye : (a¢) Is it a fact that the railway staff on
strike was foreibly evieted from their quarters at Lahore, Karachi,
Rawalpindi, Khanewal, Samasatta, Bahawalnagar, Lala Musa and other
strike centres, while rent was being paid for those quarters ?

(b) Is it a fuet that the strikers with their wives and children had to
lie unsheltered over the sandy plain at Khanewal, Kundian and Lala
Musa in the hottest part of the year, while most of the quarters vacated by
them remained unoccupied throughout the strike ?

(c¢) Is it a fact that the strikers at Khanewal were forecibly removed
from the shelter of the trees along the road with a view to torture them

into surrender and that owing to these tortures certain deaths took place at
Khanewal 1

The Honourable 8ir Charles Innes : The Ionourable Member is
referred to the reply given to Lala Duni Chand’s question No. 449,

ARRESTS OF STRIKERS ON THE NORTH WESTERN RAILWAY.

495. *Mr, Abdul Haye : Will the Government be pleased to lay a
statement on the table showing the number of strikers who were arrested
and how many of them were found guilty and convieted ?

The Honourable 8ir Charles Innes : Government have no informa-
tion,

BREAKING OPEN OF QUARTERS OF STRIKERS AT RAWALPINDI, LaTioRE, KARACH]T,
ETC.

496. *Mr. Abdul Haye : How many locked doors of the strikers’
quarters were broken open at Rawalpindi, Lahore, Karachi and other
places in the absence of the occupants ¥ Were any precautions taken to
safeguard the property ! Was it taken possession of by the police or
other railway authoritics and were any lists of such property prepared 1
If not, why ¢

The Honourable Bir Charles Innes : The Honourable Member is
referred to the reply 1o Lala Duni Chand’s question No. 450.

Loss sUSTAINED BY THE NORTH WESTERN RAILWAY DURING THE RECENT
STRIKE.

497. *Mr, Abdul Haye : How much loss did the North- Western Rail-
way sustgin in revenue during the period of strike as compared with the
corresponding period last year !

' The Honourable Sir Charles Innes : The Honourable Member is
referred to the reply to Lala Duni Chand’s question No. 451, part (b).

ALLOWANCES GIVEN TO NORTH WESTERN RATLWAY EMPLOYRES TO PREVENT
THEM FROM QOING ON STRIKE.

498, *Mr. Abdul Haye : Has any‘money, and if so, how much, been
spent by the Railway on daily allowances given as temptations to the
staff to keep them from going on strike, and under what head was that
money sanctioned in the Budget by this House ?
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The Honourable 8ir Charles Innes : The Honourable Member is
referred to the reply to Lala Duni Chand’s question No. 451, part (d).
Any money spent on this acecount would be charged to working ex-
penses,

REINSTATEMENT OF STRIKERS ON THE NORTH WESTERN RATLWAY.

499. *Mzr. Abdul Haye : (e¢) Ilow many railway employees were
relieved from duty and given special leave, free passes and allowances to
break the recent strike on the North Western Railway ¢ What are their
names and designations ?

(b) Will the Government be pleased to place on the table a complete
list showing names, designations, period of service and place of employment
of the strikers who have not so far been taken back to work ?

(¢) For what particular reasons have they not been taken back, and
do not the authorities intend to take them back, even in prefetence to new
and incompetent hands ?

The Honourable 8ir Charles Innes : (¢) The Honourable Member is
referred to the reply to question No. 451, part (e).

(b) The Honourable Member is referred to the reply to question
No. 452, part (a).
(¢) The railway have not been able to re-employ a certain number

of men on account of their posts having been filled by competent men
during their absence on strike.

Rival Unions oN THE NorRTH WESTERN RAiLway.

500. *Mr. Abdul Haye : (@) Is it a fact that there are at present so
to speak two separate organisations known by the name of North Western
Railway Union—one the old union started in 1920 or 1921 and which is
at present led by Messrs. Hall, Miller and Khan and the second the
newly started union of which the office bearers are Messrs Thorpe and
Ram Autar ?

(b) Is it a fact that the old union was recognised by the Hailway
Department and the Railway Board several years back and the union way
permitted to represent and plead for those branches of the Railway. service
of which more than 50 per cent. employees and workers were brought on
the register of the union as its members ?

(¢) Are the Government aware that the old union has an elaborate
organisation with branches in all districts and that it possesses a Central
Delegate Committee consisting of 70 members clected by the seven divisions,
2 working committee and an exccutive ?

(d) Are the Government aware that the new union on the other hand
has no such organisation or branches ?

(e) Are the Government aware that the old union has more than
45,000« railway workers as its members 1

(f) Will the Government please state the total number of the members
of the new union ¥ Is it a fact that their number is below 200 ?

(g) Are the Government aware that the income from subseription from
the railway employees alone of the old union ranges between Rs. 4,000 and
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Rs. 5,000 per mensem and that besides this the union is helped with
cubscriptions and donations by the public ?

(k) Will the Government please state the monthly income of the
pew union {

RivaL Unions oN THE NorTH WESTERN RAILWAY.

501, *Mr, Abdul Haye : (a) Is it a fact that the Railway Depart-
ment and the Railway Board have refused recognition to the old North
Western Railway Union and have instead accorded it to the new body ¢

(b) Before according recognition to the new union did the Gevern-
ment or the Railway Department or Railway Board make any inquiries as
to when and by whom the so-called office bearers and executive officers
of the union were eleeted ¥ Tf so, what was the result of the inquiry ?

{¢) Is there any truth in the allegation that the new organisation has
been put up by certain railway officials of the North Western Railway
to discredit the old union and counteraet its activities ?

(d) Was any amount paid by the railway authorities to any one
including one Mr, Thorpe to organise and start this new union ?

(e) (4). Are the Government prepared to say that the new union is
more representative in its character than the old one ?

(#4) If not, will the Government please state for what reasons they
accorded recognition to the new union as against the old union ¢

The Honourable 8ir Charles Innes : I propose to answer Questions
Nos, 500 and 501 together. The Government decline to be drawn
into a discussion of the points raised by the Honourable Member. The
facts, so far as Government are concerned with them, ave as follows :
The Railway Administration reeognised the North Western Railway Union
in 1921 and in order to assist it 1o establish itsell collected the union sub-
seriptions for one year through the pay bills. Subsequently internal
friction arose among the office hearers of the union and these dissensions
culminated in the cvents of Jamuary last when one party is said foreibly
to have seized the union office. The Dank in which the funds of the
union were deposited is reported to have refused to hand over those funds
to either party until the question which party is entitled to operate on
those funds has been settled by a court of law and there, so far as the
Government are aware, the matter rests, '

APPOINTMENT oF INDIANS A8 TraDE REPRESENTATIVES IN IMPORTANT CoM-
MERCIAL CENTRES oF THE WORLD.
]

502. *Mr. Jamnadas M. Mehta : llave Government considered the
strong demand of the Indian commercial community for the appointment
of Indians as our trade represcntatives in the important commercial
centres of the world to look after the interests of Indian trade and com-
merce ¢ What steps have they taken in this behalf ¥

The Honourable 8ir Charles Innes : The attention of the Honour-

able Member is invited to part (a) of the reply given by me to Mr, Das’s
question No, 103, on the same subject,
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PROSCRIPTION OF CERTAIN BooKs BY LALA LAJPAT RATL

503. *Diwan Bahadur M. Ramachandra Rao : (a) Will the Govern-
ment be pleased to state the dates on which Lala Lajpatrai’s ¢ Wealth of
India '’ and ‘‘ Young India’’ were proscribed and the reasons for
proscribing them ? Are the Government prepared to comsider the advis-
ability of withdrawing the orders passed by the Government of India in
respuect of these two books ?

(b) Will the Government be pleased to state whether, before taking
action to proseribe a book or periodical the Government consMt any official
or officials and to state the official designation of the official or officials on
whose advice action is taken ?

(¢) Will the Government be pleased to state whether the Advisory
Committee attached to the ITome Department has ever been asked for its
opinion and if so, to state on how many occasions such advice was either
sought or given ! Are the Government prepared to consider the advis-
ability of placing the whole list of the books and perindieals proseribed at
present before the Advisory Committee or any other non-official body to
be specially appointed by the QGovernment for the purpose and to obtain its
opinion as to the desirability or otherwise of withdrawing or continuing
the present prohibition ¥

(d) Will the Government be pleased to staute whether any periodical
review at definite intervals of the orders passed in respeet of such books and
periodicals is undertaken ? If so, will the Government be pleased to state
the officer who performs these funetions ¢ Are the Government prepared
to reconsider the whole policy of proseribing books and periodicals ¢

The Honourable 8ir Alexander Muddiman : ‘‘ Younz India ”’ was
proseribed by most Local Governments under section 12 of the Press Aet
(1 of 1910) at different «dates in 1917 and 1918 ; and different editions
of it were also notified under section 19 of the Sca Customs Aet (VIII
of 1878) in 1916 and 1917. The reasons stated for proseription were
that it contained matter of the nature described in clauses (a), (¢) and
(¢) of sub-section 1 of sectiom 4 of the Press Aet. The Government of
India are not at present prepared to withdraw the notifications under the
Sea Customs Act.

I have not been able to find any record of the proseription of any
book called ‘* The Wealth of Indian *'.

(b) Orders of proseription are issued by Local Governments in the
exercise of powers conferred om them by section 99A of the Criminal
Procedure Code and I am unable to say what procedure Local Govern-
ments follow prior to the issue of such orders,

(¢)The answer is in the negative,  Inasmuch as orders or proscription
are passed by Local Governments, I coull not consent to consult the
Advisory Committee or any other non-official body in regard to the
desirability of withdrawing or continning such orders,

(d) T have no information as to whether Local Governments review
at definite intervals the orders of proseription passed by them. The pro-
cedure in regard to the proscription of books and periodicals was revised
as recently as 1922 and Government do not consider any further revision
cither desirahle or necessaly at present.
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Diwan Bahadur M. Ramachandra Rao : Do I understand the Honour-
able Member to say that the book ¢“ Young India *’ was proseribed by the
Loceal Government of the Punjab ?

The Honourable 8ir Alexander Muddiman : I have no information
on the matter. 1 cannot trace any order of proseription against the book
called ‘‘ The Wealth of India.”’

Diwan Bahadur M. Ramachandra Rao : T am asking about the
other book. Who issued the orders ?

. The Hondurable Bir Alexander Muddiman : It was proscribed by
most Local Governments,

Mr. A. Rangaswami Iyengar : Are the Government going to wait
till somebody commits an offence by getting a copy of ** Young India ”’
and then to find out whether the proseription shall continue or not ¢

The Honourable 8ir Alexander Muddiman : Not at all. It is still
in forece.

Diwan Bahadur T. Rangachariar : Do not the Government consider
that in a matter of this kind the ('entral Government will be the best autho-
rity to deal with the question ?

The Honourable 8ir Alexander Muddiman : No; I think on the whole
the Local Governments arce the best authority.

Diwan Bahadur T. Rangachariar : Suppose two Local Governments
disagree. For example, if the Madras Government do not wish to proseribe
a book while the Bengal Government want to proseribe it, will not the
Central Government be in a better position to decide ?

The Honourable 8ir Alexander Muddiman : It might well be that
the standard of education in Madras is so high compared to that in Bengal
that the Madras Government might not think it.necessary to take action
which the Bengal Government might consider essential.

Mr. A, Rangaswami Iyengar : May I know, Sir, whether the Gov-
ernment of India will consider the (uestion whether a book that has been
proseribed has been properly proscribed or not ¢

The Honourable 8ir Alexander Muddiman : I assume the question
of proseription is fully considered by the Loeal Governments,

Mr. A. Rangaswami Iyengar : [ am asking whether, when a Local
Government proseribes a book, the Government of India will see whether
it is right or wrong.

The Honourable 8ir Alexander Muddiman : I should be very un-
willing to consider the question of reviewing the order of Local Govern-
ments, but undoubtedly the Government of India might and need take
action when neeessary.

Mr. Gaya Prasad 8ingh : Will the Government be pleased to repro-
duce the offending passages of the book for the information of the Mem-
bers of this House 7 (Laughter.)

The Honourable 8ir Alexander Muddiman : Certainly not. 1t is
certainly not desirable to reproduce the passages.

Diwan Bahadur T. Rangachariar : Arc we to understand that the
Government of India are not consulted by the Local Governments in this
matter ?
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The Honourable 8ir Alexander Muddiman : No, Sir. I have no
reason to suppose they are bound to consult us before taking action under
section 99-A of the Criminal Procedure Code.

Diwan Bahadur M. Ramachandra Rao : May I know whether the
Government of India‘have any policy in regard to this matter and whether
they have given any directions in regard to proseription of books to Loeal
Governments ?  Are there any general or special orders on the subjeet ¥

The Honourable Bir Alexander Muddiman : Theretare no general
orders, Sir, except that objectionable literature should be proseribed.

Mr. A. Rangaswami Iyengar : We were told, Sir, that the pro-
cedure in regard to proscribing periodicals was revised in 1922, May I
know, Sir, whether the Government will now consider the advisability of
exercising some control over this reckless use of the powers of proscription
by Loecal Governments ?

The Honourable 8ir Alexander Muddiman : There hus been no
reckless use of the powers and therefore the question docg not arise.

THE Vizacaratam AND CocHiN HARBOUR SCHEMES.

504. *Khan Bahadur Sarfaraz Hussain Khan : With reference to
Government reply to my starred question No. 210 asked in the Assembly
on the 26th January, 1925, regarding the Vizagapatam and Cochin Harbour

Schemes, will Government please state :

(«) If they have received the replies of the Secretary of State for
India regarding the Vizagapataum Harbour Scheme and of
the Madras Government regarding the Cochin Harbour
Scheme, respectively ?

(b) If so, will they please lay copies of them on the table ¢

The Honourable 8ir Charles Innes : (¢) The Secretary of State has
sanctioned the construction of the Vizagapatam Harbour and necessary
steps for the construction of the harbour are being taken. The Madras
Government are satisfied that the experiment in eutting 'a channel across
the bar at Cochin has been successful and the next stage of the Cochin
Harbour Scheme has been sanctioned by the (Government of India.

(b) The Government do not propose to do so.

QUALIFICATIONS 'FOR THE MUNICIPAL FrRANCHISE IN PorT Louts, MaurrTIUS.

505. *Ehan Bahadur Barfaraz Hussain Khan : With reference to
Government reply to starred question No. 298 asked in the Assembly on
the 27th January, 1925, regarding ‘“ Qualifications for the Municipal Fran-
chise in Port Louis, Mauritius ’’, will the Government please state :

(a) If replies have been received ?
(b) If so, will they please lay copics of them on the table !

Mr. J. W, Bhore : (a) and (b). The officer whom the Government
of India deputed to Mauritius last December reported that no such reso-
lution has been passed and that Indian vernaculars are recognised equally
with French or English for those claiming to be enrolled as electors, .
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REPoRrT OF THE F131 DEPUTATION,

506. *Khan Bahadur Sarfaraz Hussain Khan : With reference to
Government reply to starred question No. 301 (a) asked in the Assembly
on the 27th January, 1925, regarding *“ Report of the Fiji Deputation *’,
will the Government please stute if they are now in a position to publish
the Report %

Mr, J. W, Bhore : The Honourable Member’s attention is invited to

the answer given by me to Mr. B. Venkatapatiraju’s question No. 119 and
Mr. Gaya PPrasad Singh’s guestion No. 298 on the same subject.

Waaes oF LaBourers IN CEvLON TEA PLANTATIONS.

507. *Khan Bahadur Sarfaraz Hussain Khan : With. reference to
Government reply to starred question No. 303 (a) asked in the Assembly
on the 27th January, 1925, regarding ‘‘ Wages of Labourers in Ceylon
Tea Plantations ', will the Government be pleased to state :

(a) If they have made the inquiries ?
(b) If so, will they please communicate the result to the House 1

Mr. J. W. Bhore : The Honourable Member’s attention is invited to
the relevant portion of the statement luid by me on the table in reply to
Mr. B. Venkatapatiraju's question No, 129,

CoMPENSATION TO THE DEPENDANTS OF MURDERED PosTAL RUNNERS.

508. *Khan Bahadur Sarfaraz Hussain Khan : With reference to
Government reply to starred question No. 310 (b) asked in the Assembly
on the 27th January, 1925, that “‘ the second case is receiving my atten-
tion ’’ regarding ‘‘ Compensation to Dependants of 2 Murdered Postal
Runnpers ’, will the Government please state :

(a) If they have arrived at a decision in the second case ? \

(b) If so, will they please communicate their decision to the House ¢

The Honourable 8ir Bhupendra Nath Mitra : No. There has been

some delay in completing the necessary formalities, and we are now await-

ing the papers from the Accountant-General, Posts and Telegraphs. 1
expect to get them very shortly,

-

Pay AnD HiLL ALLOWANCES OF POSTMEN SERVING IN THE NILGIRIS,

509. *Mr. A. Rangaswami Iyengar : Will the Government be pleas-
ed to state :

(1) whether the new scales of pay introduced as a result of the
reccommendations of the Postal Committee, 1920, have ad-
versely affected the postmen serving in the Nilgiris ;

(2} whether ii is a fact that postmen serving in the Nilgiris are not
granted any hill allowance ; and

(3) whether the Government propose to consider their claims
in the matter of pay and hill allowance favourably and pass
early orders !
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Mr. G. P. Roy : (1) Postmen serving at 4 post offices in the Nilgiris
were adversely affected by the new scales of puy, but they were compensated
by the grant of personal allowances.

(2) Yes.

(3) The question of granting compensatory allowances or special pay
to all officials serving in the Nilgiris is under consideration.

ACTION TAKEN ON THE MEMORIALS OF THE SUBORDINATES OF ORDNANCE
FacTorIES IN INDIA.

510. *Mr. A. Rangaswami Iyengar : Will the Government be pleas-
ed to state what action has been taken on the several memorials of the sub-
ordinates of Ordnance Factories in India with reference to their requests

for : .
(1) giving one appointment in the gazetied ranks to clerks in each .

of the 8 Ordnance Factories ;
(2) the appointment of a chief elerk in each factory ;
(3) general revision of pay for all tlerks in Ordnance Factories ;
(4) grant of pensions to section clerks and admission of clerks to
the I. O. D. provident fund ; and other minor grievances ?

Mr. E. Burdon : The memorials are still under the eonsideration of
the Government of India, but so far as (1) is concerned, it has been decided
that the status and duties of the ¢lerks in question do not. warrant the grant
of gazetted rank. In this connexion, I would invite the attention of the
Honourable Member to the reply given on the 18th February 1924 to
question No. 351,

With regard to (2), no such appointments have been ereated, mor is
there any place for such an appointment in the organization of the Ordnance
factories. The attention of the Honourable Member is invited in this
connexion to the reply which was given on the 18th February 1924 to
starred question No. 353.

The last two points, namely, (3) and (4) are at present under con-
sideration, and a reply will be sent to the memorialists ‘as soon as a deei-
sion has been reached.

Pay or THE CLERKS OF THE INDIAN ArMY Service Cores.

511. *Mr. A. Rangaswami Iyengar : (¢) Are the Government aware
that the recent revised rate of pay sanctioned to the clerks of the Indian
Army Service Corps Department from the 1st September, 1923, have not
given the relief intended in many cases ?

(b) Are the Government prepared to see that the revision is 83
worked as to allow the clerks concerned the benefit of the principhe observed
in fixing the initial rate of pay of clerks in other departments, so that the
initial rates of pay of the Indian Army Service Corps elerks in the time-
scale may not be less than the emoluments they were actually in receipt of at
the time of the introduction of the time-scale ?

Mr. E. Burdon : (¢) The attention of the Honourable Member is
invited to the replies given to-day to starred questions No. 476 and 477

asked by Lala Hans Raj.
L117LA I
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(b) In the reorganisation of 1923, all the emoluments of the clerks
of the Indian Army Service Corps (except ofticiating allowances) were
taken into account in fixing the initial rates of pay of the clerks. Officiat-
ing allowances are not taken into aceount as they are of a purely tempo-
rury and fortuitous nature.

REORGANISATION OF THE MEDICAL SERVICES IN INDIA.

612. *Mr. A. Rangaswami Iyengar : (¢) Will the Government be
pleased to lay on the table the papers (including the despatches between
the Government of India and the Secretary of State) connected with the
orders passed by the Secretary of State on the reorganisation of the
Medical Services in pursuance of the Lee recommendations 1

(b) Will the Government be pleased to state whether they will afford
the House an opportunity to discuss the subject in the sume nanner as
was done in regard to recommendations of the Lee Commission ¥

Mr. J. W. Bhore : (¢) Correspondence on the subject is still pro-
ceeding and Government regret their inability to comply with the Hon-
ourable Member’s request,

(b) The House was given an opportunity last year to discuss the
report generally. It is not proposed to afford special facilities for dis-
cussing the recommendations of the Commission in regard to particular
services or departments.

DiscussioNns BETWEEN His EXCELLENCY THE VICEROY AND THE SECRETARY
OF BTATE FOR INDIA.

513. *Mr. A. Rangaswami Iyengar : Will the Government be pleased
to state to what extent the Governor General’s Executive Counecil
was kept informed or was consulted in respect of the questions that formed
the subject of conversations between His Excellency the Viceroy and the
Right Honourable the Secretary of State for India in England ?

The Honourable 8ir Alexander Muddiman : The conversations were
confidential, and it is accordingly impossible for me to give the categorical
information asked for.

REPORT o THE REFORMS INQUIRY COMMITTEE.

514. *Mr. A. Rangaswami Iyengar : Will the Government be pleased

to state :

(1) whether they have not yet submitted their considered conclu-
sions, provisionally or otherwise, to the Secretary of State for
India on the Muddiman Report ; and

(2) whether the Secretary of State has conveyed to the Government
of India his provisional conclusions on the Muddiman Report
for action or for further report ; and if so, whether the same
will be placed before the Ammbly in connection with the
forthcoming discussions on the Muddiman Report ?

The Honourable 8ir Alexander Muddiman : I have nothing more
to add to the statement of ITis Excellency the Viceroy on the subject. Gov-
ernment are unable to place on the table the correspondence with the Sec-

retary of State on the subject.
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Prorosep Visrt or Sir Laming WortHINGTON EVANS TO INDIA.

5615. *Mr. A. Rangaswami Iyengar: (1) Will the Government be
pleased to state the scope and character of the official visit paid by Sir
Laming Worthington Evans to this country and whether it is connected
with any outstanding questions subsisting between the War Office and the
Government of India in respect of claims and counterclaims and whether
there are any other questions of military policy which have necessitated
the official visit ; and if so, what they are ?

+ (2) Will the Government be pleased to state whether the Indian
revenues will be charged with any of the expenses of the said visit !

Mr. E. Burdon :~(1) and (2). So far as the Government of India are
aware, the visit was from the first intended to be a private one; and the
Government of India have received no official information regarding it. It
is understood, however, from a report contained in a recent Reuter’s
telegram that the visit has been caneelled.

AMENDMENTS MADE IN THE ELECTORAL RULES TO REMOVE THE IDISQUALIFI-
CATIONS IMPOSED ON PERSONS CONVICTED OF OFFENCES UNDER THE
Inp1aN PENAL CoDE.

516. .*Mr. A. Rangaswami Iyengar : Will the Government be pleased
to lay on the table the papers connected with the recent alterations made
in the electoral rules imposing disqualifications on those convicted of offences
under the Penal Code and in partictlar :

(a) the proposals sent by the Government of India last year to the
Secretary of State for being placed before the Joint Com-
mittee of Parliament in respget of the removal of the said dis-

. qualifications ;

(b) the proceedings of the Joint Committee recommending the total
removal of the said disqualifications ; and

(¢) the action taken by the Secretary of State and the Government
of India on the said recommendations ?

The Honourable 8ir Alexander Muddiman : Copies of the proceed-
ings of the Standing Joint Committee on Indian Affairs, which considered
this question in June 1923 and in July 1924, are in the Library of this
House, and Government consider that no useful purpose would be
served by laying~copies of the correspondence of the Government of
India with the Secretary of State on the subject on the table. Except
for the amendment by which the minimum period of a sentence of im-
prisonment which constitutes a disqualification under these rules was
increased from six months to one year, which was recommended by the
Reforms Inquiry Committee, the amendments recently made are identical
with those recommended by the Government of India in 1923 and
accepted by the Joint Select Committee in July 1924,

Mr. A. Rangaswami Iyengar : May I ask the Honourable Memher
if the statement made in the Joint Select Committee’s report is inaccu-
rate !

The Honourable 8ir Alexander Muddiman : T should like to have
notice of that question, Sir.

Mr. A. Rangaswami Iyengar : You will have it soon to-day.
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INDIANIZATION OF THE PuBLIC SERVICES.

517. *Mr. Gaya Prasad 8ingh: (a) Is it not a fact that the
*“ 0'Donnell Circular '’ was issued at the end of May, 1922, by the Govern-
ment, with the consent of the Secretary of State, to consult Local Govern-
ments, to devise what steps should be taken to secure an increased recruit-
ment of Indians in the public services ?

(1) If so, have the Government received the replies of the Local Gov-
ernments; and what action have the Government taken, or do they pro-
pose to take in the matter ?

(¢) Are the Government prepared to lay on the table all correspond-
ence on the subject between them, the Local Governments, and the Secre-

tary of State ?

The Honourable 8ir Alexander Muddiman : The correspondence
referred to by the Honourable Member was laid before the Lee Com-
mission. The Government of India propose to take no further action
in regard to the correspondenee but have already taken action in regard
to the recommendations of the ("ommission. 1 am not prepared to lav
the correspondence on the table,

CorrisioN AT Digna CGmar Maix StatTioNn oN THE EasT INDIAN RarLwavy.

518. *Mr. Gaya Prasad 8ingh : (¢) ls it a fact that on or about the
2nd August, 1925, the Patna-Digha passenger train (East Indian Railway)
collided with a goods train which was standing at the Digha railway
station, as a result of which a number of passengers were injured ?

(b) If so, will the Government be pleased to give the cause of the
occurrence, the extent of the casuglties, and the steps taken in the matter ?

Mr. G. @. 8im : (1) and (b). Oy 3rd August while 8 Down Digha
Ghat passenger train was rsturning from the (fhat station to Digha
Ghat main station. its driver entered the goods shed line against signals,
resulting in a collision with seven loaded wagons standing there. Eight
passengers were slightly injmred, who declined medical attendance and
continued their journey. The driver is heing punished.

CoMPLAINTS AGAINST THE ARMY CANTEEN BoARD (INDIA).

519. *Mr. Gaya Prasad Bingh : (a) Ilas the attention of the Govern-
ment been drawn to a letter signed ‘‘ A British Soldier ’*, published in the
Statesman, dated the 9th August 1925, regarding the Army Canteen
Board, India !

(b) Are the Government aware that the British soldier prefers the
Indian contractor to the Army ('anteen Board, as the former is cheaper ?

(e) Is it a fact as stated in the letter that *‘ the contrrctor is under
the sharp cye of the I’. R. I. If his goods are second-hand, and the servien
slow, he is fined, and the remedy applied on the spot : if he does not ecome
up to the scrateh, he is soon replaced by some one who will.  His prices are
supervised by the P. R. 1., who compares them with those of the bazar and
if necessary, they are cut accordingly : cleanliness with our P. R. 1. in
charge leaves nothing to be desired. (‘omplamu; against the Army Can-
teen Board follow the usual red-tape system of explanations, regrets and
pl‘OllllSﬂE—-—Wlth a practical result of nothing '’ 1
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Mr, E. Burdon : (¢) Government have seen the letter in question.

(b) Government are informed that the preference for the contractor
is not universal.

(e) The President of the Institute Committees of the institutes under
the management of the Army Canteen Board (India) is also the Pre-
sident of the Regimental Institute of the unit concerned and the method
of supervision in both cases is, therefore, the same. Complaints against
the working of the Army Canteen Board can he settled in consultation
with the District Manager, who attends the institute meetings for this
purpose, among others.

ORDERS PLACED ABROAD FOR THE SUPPLY OF RalLs.

520. . *Bardar V. N. Mutalik : (2) Will Government be pleased to
state whether any orders are placed for supply of rails for railways, in
foreign markets ?

(b) If so, the quantity and the cost of such orders ?

(¢) The reasons why the orders were so placed in preference to Indian
products {

Mr. G. G. 8im: (a) Certain Company-worked Railways have, in
the past, placed orders in foreign markets for the whole or a part of
the requirements in respect of rails.

(b) Information regarding the quantity is not available but the
cost of rails ordered by Indian Railways from abroad, during each year,
will be found in an Appendix to Volume II of the Annual Reports by
the Railway Board on Indian Railways.

(¢) The only firm, that is manufacturing rails in India to the pres-
cribed specification are Messrs, the Tata Iron and Steel Company and
the full output of that Compuny, since its very inception, has always
been taken during each year by Indian Railways and in fact the Com-
pany’s works have not been able to eomply in full with all orders placed
with them by Railways in the past. All rails purchased from abroad
have been in excess of the available supply of Indian rails.

NumBer oF INpians moOLDING Kinag's ComMissions.

521. *Bardar V. N. Mutalik : Will Government be pleased to state
the names and the ranks of Indians, holding King’s Commission, and
serving in the Army, and the provinces they come from and their castes 1

Mr. E. Burdon : The information desired by the Honourable Member
in the first part of this question is contained in the Indian Army List,
to which I would invite his attention. As regards the particulars desired
in the remaining parts of the question, these are not, I regret to say.
readily available, and to furnish them would involve the expenditure of
time and labour disproportionate to the result obtainable.

Nuuser oF MEETINGS HELD BY COMMITTEES ATTACHED TO THE VARIOUS
DEPARTMENTS OF THE (GOVERNMENT OF INDIA,

522, *Bardar V. N. Mutalik : Will Government be pleased to state
the number of meetings, held by each of the Committees, attached to the
varioys Departments, during the Jast year and during the current yeer 1
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The Honourable 8ir Alexander Muddiman : A statement giving the
information asked for by the lonourable Member is laid on the table.

' Statement showing the number of meetings held by each of the Commiltees atlached to the various
Departments of the Government of India during 1924 and 1925.

i NUMBER OF MEET-
’ INGS HELD IN

Name of Department. Name of Committee.
‘ 1024. 1025
|
Home Department. Standing Advisory Committee .. l Nil 2
Industries and Labour Ditto ! 2 1
Finance .. .. Standing Finance Committee ! 17 16
|
Education, Health and Lands .. Standing Emigration Committee ! 4 4
Standing Advisory Committee .. 1 1
| i
Commerce .. Standing Advisory Committee .. 3 Nil
| |
Rallway Standing Finance Committee for Nil 7
Railways.
Contral Advisory Couneil for Rail. 2 3
WAYR.

RErusaL'T0 COUNT TEMPORARY SERVICE RENDERED BY ABDUL KADIR, SORTER,
AMBALA Ranuway MaiL SErvicE, TOWARDS T8 PAY IN THE TIME-SCALE.

523. *Mr. 8. Badiq Hasan : (#) Are the Government aware that
Abdul Kadir, Sorter, Ambala RR. 5., was refused the benefit of his temporary
service (from 1st Jamnary 1917 to 8th July 1919) being counted towards
his pay in the time seale on the authority of the Director General, Posts
and Telegraphs’ general letter No. ANT, dated 17th April 1923 ¢

(b) Are the Government aware that the above-mentioned letter of
the Director General of Posts and Telegraphs has been generally resented
by those concerncd ¥

(¢) Are the Government prepared to consider the question of rescind-
ing this letter ¢

Mr. G. P. Roy : (a) Yes, though the period is from the 1st January
1817 to the 30th April 1919 and not as stated in the question,

(b) and (¢). The orders have caused some dtaaatwfactlon, and I am
comsidering whether they should be modified.

GR!E\’ANCEB OF THE SUBOR'DINATE EDUGAT‘IONAL SERVICEB IN THE NOB‘I‘H
WesT FroNTIER PROVINCE.

524. *Mr. 8. 8adiq Hasan : Will the Government be pleased to state
whether the subordinate staff of the N. W. F. P. schools submitted
memorials stating their grievances to the Chief Commissioner of their
Province and to Sir Muhamad Shafi, the then Member for Educatien,
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and even sent telegrams td the Frontier Committee and H. E, Lord Reading
praying that their hardships may be alleviated and yet no step was taken
to inquire into their grievances ?

GRIEVANCES OF SUBORDINATE TEACHERS IN ScHOOLS IN THE NORTH
WesT FRONTIER PROVINCE.

525. *Mr. 8., Badiq Hasan : (a) Has the attention of the Govern-
ment ever been drawn to the agitation going on in the Punjab Vernacular
Press on behalf of the subordinate teachers of the N. W. F. P. ychools? Are
the Government aware of an article entitled [in Vernacular not repro-
duced] *“ comparison of the Officers’ Pony Allowance and Teachers’ Pay ',
published in the Zamindur, dated 31st January 1923, and another published
in the Milap, of the 17th July 1924, under the heading [in Vernacular notl
reproduced] ‘‘ By God, it is not Bolshevism but convulsions of hunger 7

(b) Is it a fuct that when an article entitled [in Vernacular not re-
produced] was published in the Siasat of the 22nd or 23rd December, the
Educational Department of the Province, inguired the name of the writer
of that article but when the Editor wrote back refusing to disclose that name
but volunteering to publish a emmaulu tion if the facts stated were untrue,
no answer was given {

Crosing oF PuriMAry ScHOOLS IN THE NORTH WEST FRONTIER PROVINCE.

526, *Mr, 8. 8adiq Hasan : («) Is it a fact that 125 primary schools
have been elosed in the N. W. F. P. 1

(b) 1f the answer to the above is in affirmative, Will the (fovernment
please state whether the closing down of those schools was due to the idea
of retrenchment ?

(¢) If the Educational Department is short of funds, will the Govern-
ment be pleased to state the reasons for giving so many thousands of
rupees ta the Police at the time of revision of pay ?

Pay or VErRNACULAR TEACHERS IN TiE PUNJAB AND THE NoRTH WEST FRON-
TIER PROVINCE.

527. *Mr. 8. Badiq Hasan : Will the Government lay on the table
a statement showing the scale of pays of the vernacular teachers in (a) the
Punjab, (b) N. W. F. P, and account for any difference therein !

GRIEVANCES OF SUBORDINATE TEAcHERS IN ScHooLs IN THE NorTH WEsST
FroNTIER PROVINCE,

528. *Mr. 8. 8adiq Hasan : Will the Government. be pleased to state
whether they are prepared to launch an inquiry into the alleged grievances

of the subordinate teachers of the N. W. F. I’. schools and if they are
found real to take steps to remove them ?

OrrFicers’ Posts 1N THE NortH WEST FRONTIER ProviNCcE EDUCATIONAL
DEPARTMENT,

529, *Mr. 8. Badiq Hasan : (a) Is it a fact that the officers® staff
in the N. W, F. P. Educational Department provided themselves with
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10 senior posts (5 in the I. E. 8. and 5 in the P. E'8.) ¥ Was it necessary
to have so many posts in a small province of five districts 1

() Will the Government plcase state whether a Director of Public
Instruction and an Inspector, Vernacular Education, both of the I. E. 8.
are essential for that province of 5 districts § Cannot one member of
the Imperial Service perform both these duties satisfactorily ?

Mr, J. W. Bhore : Sir, with your permission I should like to answer
questions Nos. 524 to 529. The information required by the Honourable
Member is being collected and will be supplied to him in due course.

ComPULSORY MILITARY TRAINING FOR UNIVERSITY STUDENTS.

530, *8eth Govind Das: Will the Govermmnent be pleased to state
how many Universities have approached the Government with the request
to make sufficient provision for compulsory military training im their
respective Universities, and what steps have been taken by the Government
in this direction

Mr. E. Burdon : The attention of the Honourable Member is invited
to the reply given on the 27th February 1925 to his own unstarred
question No. 188 and also to the reply given in the Council of State on
the 16th March 1925 to question No. 150. No University has approached
the Government of India on the subject in the interval.

RecoaniTioN oF THE DEGREES oF THE NAGPUR UNIVERSITY BY THE EDIN-
BURGH UNIVERSITY.

531. *SBth Govind Das : Will the Government be pleased to state
what steps they have taken or propose to take to equalise the standards
of examinations and degrees of the various Indian Universities in view
of the recent reply given by the Edinburgh University to Nagpur University
with reference to the recognition of the latter's degrees ?

Mr. J. W. Bhore : The Government of India have no authority io
take the action referred to by the Honourable Member. I would, how-
ever, point out that the Inter-University Board, India, considered the
question of standardization of University examinations at its first meeting
held at Bombay in March last and recorded a resolution that any
attempt to standardize such examinations was impractical,

IncLusion or CoMMERCIAL SUBJECTS IN THE LisT oF OPTioNAL SuBJEOTS
FOR THE VARIOUS COMPETITIVE XAMINATIONS HELD IN INDIA.

532. *8eth Govind Das : Will the Government be pleased to state
what steps they have taken or propose to take lor the inclusion of com-
mercial subject taught for the I. ("om. degree in the list of optional subjects
for the various competitive examinations held in India

The Honourable Bir Alexander Muddiman : I understand that the
Honourable Member is referring to the competitive examinations for the
Indian Civil Serviee and for the Indian Audit and Accounts Service. In
so far as the former is coneerned, the matter is primarily one for the
Secretary of State under section 97 (1) and (2) of the Government of
India Aet. In view of the fact that a Public Service Commisgion is to
be established in India shortly and that one of its functions will be to
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sdvise the Government of India on questions of this nature, I am not at
present prepared to consider any changes in the syllabus for the Indian
Jivil Service examination.

As regards the other examination, 1 would invite the Honourable
Member’s attention to the reply given by Sir Basil Blackett to questium
No. 195 on the 27th August.

LEAVE ALLOWANCES AND TRAVELLING EXPENSES OF THE GOVERNOR (GENERAL
oF INDIA AND THE FINANCE MEMBER.

533. *Beth Govind Das : Will the Government be pleased to state
what amount of money has been spent on leave allowances and travelling
charges for the Governor (Reneral of India and the Finance Member of the
Government of India ¢

~ (b) Will this expendijture be recurring from year to yecar and to
what extent is it votable ? ,

The Honourable 8ir Alexander Muddiman : (¢) The leave allow-
ances of His Excellency the Governor General amounted approximately
10 Rs. 24,000 and those of the Ilonourable the Finance Member approxi-
mately to Rs, 10,000, The travelling expenses of His Excellency amount-
ed approximately to Rs. 40,000.

(b) The expenditure is non-recurring and in the case of leave allow-
ances, non-votable.

8eth Govind Das : May | know, Sir, if particulars of the expendi.
ture incurred for the Governor (eneral’s touring expenses will be sup-
plied afterwards ?

The Honourable 8ir Alexander Muddiman : I have already given on
severl occasions the particulars of the expenditure of His Excellency
the Viceroy's visit.

SEEREGATION BILL IN SoOUTH AFRICA.

534, *8eth Govind Das : Will the (lovernment be pleased to state
what action the (Government have taken or propose to take with reference
to the (llass Areas Bill introduced in the South African Legislature as
affecting the interests of Indians domiciled there ?

Mr. J. W. Bhore : The Honourable Member iy referred to the
answer given by me to Mr. Kamini Kumar Chanda’s question No. 234
on the same subject.

GriEvanNcEs OF INDIAN TRADERS IN TANGANYIRA.

535. *Beth Govind Das : Will the (Government be pleased to state
whether they have taken any action with reference to the grievances of
Indian traders doing business in Tanganyka territory 7 Do the Govern-
ment propose to instruet the representatives of Indin at the League of
Nations to represent this matter before the League 1

Mr. L. Graham : The Honourable Member is referved to the repliey
given to starred qnestions Nos, 95 and 85 put by Mr. B. Das and Sir
Turshotamdas Thakurdas, respectively, on the 26th August,
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ReseErvATION OF THE LowrLanDs IN KENYA FOoR INDIANS.

b36. *Beth Govind Das: Will the Government be pleased to state
what action they have taken with reference to the reservation of Kenya
lowlands for Indians in view of the fact of their being unfit for human
habitation according to Dr. Norman Leys !

Mr. J. W. Bhore : Government do not propose to depute an officer
to inspect these areas. No other action was contemplated by them.

ABovriTioN oF THE PorL-Tax vy Fia1

637. *8eth Govind Das : Will the Government be pleased to state
whether the poll-tax for Indians has been abolished in Fiji in view of the
great hardship it has been causing to the domiciled Indians there, and it
not, whether they have sanctioned any scheme of separation for Indians
desiring to return home ?

Mr. J. W. Bhore : The Honourable Member’s attention is invited
to the reply given by fue on the 23rd Jannary 1925 to Mr. Kamini Kumar
Chanda’s question No. 178 in which | stated that according to the in-
formation available registrations for purposes of the tax were proceed-
ing smoothly. Tt is also understood that the number of Indians exempt-
ed from the tax last year was substantial and Government have no
reason to unticipate that the policy of exempting those in whose case
it will be a real bhardship to levy the tax will not be pursued in the
future. In the circumstances the question of providing repatriation
facilities does not arise.

DEeATH OF AN INDIAN GARDEN LABOURER IN CEYLON.

538. *Beth Govind Das : Will the Government be pleased to state
what action they have taken or propose to take with reference to the
murder of an Indian cooly in Ceylon by an English planter or resident ot
that Colony ?

Mr. J. W. Bhore : The Honourable Member probably refers to the
death of Krishnan, an Indian garden labourer, in the employ of one
Mr. W. Kenny at Aftidiya in Ceylon. The deceased was not an Indian
labourer assisted to emigrate to Ceylon ; Mr. Kenny is not a planter nor
did the incident take place on an estate. A judicial inquiry into the cir-
cumstances connceted with the death of the deceased was recently held
under the arders of the Government of ('eylon and counsel was allowed to
watch the proceedings on behalf of the deceased’s relations and to cross-
examine witnesses. The Court held that Krishnan committed suicide while

insane. The (Government of India do not consider that any action on their
part is ealled for.

RECOMMENDATIONS OF THE RACIAL DISCRIMINATION CDMHIT’I‘EE, ETC.

539. *Beth Govind Das : Will the Government be pleased to state
what action they have taken or propose to take regarding the recommenda-
tions of (a) the Racial Discrimination Committee, (b) the Civil Justice
Committee, and (¢) the Bar Committee !

The Honourable 8ir Alexander Muddiman : (a) I invite a reference

by the Honourable Member to th¢ Criminal Law Amendment Act XII of
1923,
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(b) The Honourable Member is referred to the answer given to Lala
Duni Chand’s unstarred guestion No. 66 on the 25th August 1925,

(¢) I said yesterday that T hoped to bring in a Bill to give effect to
the recommendations of the Indian Bar Committee shortly.

RECOMMENDATIONS OF THE REFORMS INQUIRY COMMITTEE.

540, *8eth Govind Das: Will the Government be pleased to state
what action they have taken or propose to take regarding the recom-
mendations of the majority and minority of the Mnddiman Committee §

The Honourable Bir Alexander Muddiman : The Honourable Mem-
ber is referred to my reply to Mr. Das’ question on the same subjeet.

APPOINTMENT OF A RovaL ComMmissioN oN RURAL DEVELOPMENT.

h4l. *Beth Govind Das: Will the UGovernment be pleased to state
whether they have recommended the appointment of a Royal Commission
on rural development and whether the terms of reference of the Commis-
sion would be sufficiently wide to inelude the various aspects of agricultural
development in India ?

Mr. J. W. Bhore : The answer is in the negative.

REroRT OF THE INDIAN EcoNnomic INQUIRY COMMITTEE.

542, *Beth Govind Das : Will the Government be pleased to state
when the Report of the Indian Economic Inquiry Committee will be
published and whether they have decided to estublish a new Imperial
Department of Census and Statistics ¢

The Honourable Bir Basil Blackett : The report will be published
at an early date. Obviously the Government have not yet had time to
consider the recommendations of the (lommittee.

REPORT OF THE INDIAN TaxaTioN INQUIRY COMMITTEE.

543. *Beth @ovind Das : Will the Government be pleased to state
when the report of the Indian Taxation Inquiry Committee will be pub-
lished and what has been the amount of money spent on this Committee
tjll now 1t '3

The Honourable 8ir Basil Blackett : The Committee hope to com-
plete the report before the end of November. The total expenditure on
the Committee to the end of July 1925, is Rs. 3,01,857.

TerMs oF REFERENCE OF THE SKEEN COMMITTEE,

544. *Beth Govind Das : Will the Government be pleased to state
whether the terms of reference of the Skeen Committee include the question
of admission of Indians into the Artillery and Flying Corps of the Indian
Army !

Mr. E. Burdon : I lay on the table a copy of the terms of reference
of the Skeen Committee, from which it will be observed that they do not
include the examination of the specific questions referred to by the Honour-

able Member.
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Statement showing the detailed terms of reference of the 8keen Committee.
The terms of reforence are as follows :

(a) By what means it may be possible to improve upon the present supply of
Indian candidates for the King’s Commission both in regard to number
und quality.

(b) Whether it is desirable und practienblo to establish o Military College in
Indis to train Indinns for the commissiomed ranks of the Indinn Army.

(¢) Tf the answer to (B) is in the affirmative, how soon should the scheme be
initinted and what steps should be 1aken to carry it out.

(d) Whether if o military college is established in India, it should supersede
or be supplemented by Saondhurst and Woolwich so far as the training
of Indians for the commissioned ranks of the Indian Army is concerned.

Mr, Gaya Prasad 8ingh : 1s it not a fact that Indians are employed
in the Artillery only as mule drivers ?
Mr. E. Burdon : No, Sir,

ESTABLISEMENT OF SPECIAL MILITARY COLLEGES IN INDIA,

545. *8eth Govind Das: Will the Government be pleased to state
whether they have considered the desirability of opening a special military
college in India to give instructions to Indians in the Artillery and the
Flying Corps of the Army !

Mr. E. Burdon : The Government of India have not considered the
desirability of opening a military college specially for the two purposes
indieated. But they have recently appointed a Committee to consider,
among other things, the question of establishing a military college in India
and the fourth of the terms of reference to the Committee is ** Whether if
a military college is established in India, it should supersede or be supple-
mented by Sandhurst and Woolwieh so far as the training of Indians for
the commisgioned ranks of the Indian Army is concerned ',

Seth Govind Das : Will the Honourable Member be pleased to
state when the report of the Committee is likely to come before the public?

Mr. E. Burdon : Sir, I have not the gift of propheey.

Numser oF INDIAN OFFICERS IN THE FOREIGN AND PoLiTicAL DEPARTMENT.

546. *Seth Govind Das: Will the Government be pleased to state
how many Indian officers are serving in the Foreign and Political Depart-
ment of the Government of India and whether they have considered the
desirability of increasing this number ?

Bir Denys Bray : The total number of Indian officers actually borne
on the Political Cadre is 9. In the ordinary course this number should
steadily increase as it is proposed to continue for the present to reecruit 2
annually, or about 30 per cenf, of the normal recruitment, provided suitable
candidates are forthcoming.

OrENING OF THE KaziPET BELHARSHAE RAILWAY,

547. *Beth QGovind Das: Will the Government be pleased to state
when the Kazipet Belharshah (Nagpur) line will be open to traffic thus
connecting the Itarsi Nagpur line with Delhi and Madras ¢
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Mr, @. G. 8im : The section from Kazipet to Ramgundam has already
been opened and that between Ramgundam and Goliara will, it is expected,
be opened in March next. Work between (Goliara and Belharshah is in
progress, but Government are at present unable to say when this section
is likely to be complete.

RECOMMENDATION OF THE TARIFF BOARD REGARDING THE CEMENT
INDUSTRY.

548. *8eth Govind Das : Will the Government be pleased to state
in detail the reasons that prompted them to reject the recommendation of
the Tariff Board regarding the cement industry ¢

The Honourable 8ir Charles Innes : The Government have nothing
to add to their Resolution of 1st August last.

ADMINISTRATIVE CHANGES CONSEQUENT ON THE TRANSFER OF THE Easr
INDIAN AND GREAT INDIAN PENINSULA RAILWAYS TO STATE MANAGE-
MENT.

549. *Beth Govind Das : Will the Government be pleased te state
what administrative changes have been made on the transference of the
East Indian Railway and the (reat Indian Peninsula to State manage-
ment and what savings have been effected by this amalgamation ¢

Mr. G. G. Bim : In regard to the first part of his question, the
Honourable Member is referred to the reply given to question No. 432 by
Khan Bahadur Sarfaraz Hussain Khan.

In regard to the latter part, the Honourable Member’s attention is
invited to the reply to his question in this House No. 174 put on the 27th
February 1925 ; it is not possible to state in money value the savings which
may be effected as a result of these changes.

AIr SERVICE BETWEEN KARACHI OR BoMBAY AND LoONDON.

560, *Seth Govind Das : Will the Government be pleased to state
whether they have taken any steps to connect Karachi or Bombay with
London by an air service to earry passcngers and mails and if so, what the
estimated cost is likely to be to the Government 1

The Honourable 8ir Bhupendra Nath Mitra : The Honourable Mem-
ber is referred to the reply given by me to the unstarred question No. 62
by Mr. S. C. Ghose.

1551.* LY

AMALGAMATION OF THE Oriva SpEAxING TRACTS.

552, *Beth Govind Das : Will the Government be pleased to state
what action they have taken od the report of the Philip G. Duff Com-
mittee on the transfer of the Oriya tract of the Madras Presidency to the
Provinece of Bihar and Orissa !

t Answered on the 27th August, 1925,
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The Honourable 8ir Alexander Muddiman: The Honourable
Member is referred to my reply to Mr. Das’ question on the same
subject.

REDISTRIBUTION OF THE PROVINCES OoN A LingursTic Basis,

5563. *Beth Govind Das : Will the (Government be pleased to state
what steps they have taken or propose to take to redistribute the provinces
of India on linguistic lines ¢

The Honourable 8ir Alexander Muddiman : (tovernment have not
under consideration any scheme for the general revision of the existing
provineial boundaries.

FormaTioN OF AN INTER UNivERsiTY BOARD,

5564. *Heth Govind Das : Will the Government he pleased to state
whether an Inter-University Board as recommended by the Universitiey
Conference has been formed : if so, where is its headquarters, what is the
cost of the Board to the Government, how many Universities have joined
it and what are the functions of the Board ?

Mr. J. W. Bhore : The reply to the first part of the question iy in
the affirmative. The permanent habitat of the Board will be selected
at its next meeting ; its temporary headquarters are at Mysore.
Government met the travelling expenses of its members for its first
meeting at Bombay amounting to Rs. 3,930, no other grant has been
made to the Board. Twelve Universities have up to the present joined
the Board. As regards its funetions, the Ionourable Member is
referred to the information supplied to him on the 27th February 1925
in answer to his question No. 187.

ALLEGED FrAuD oN THE BENGAL Nacrur RaiLway.

555. *Mr. Amar Nath Dutt : Ts it a fact that goods sent by wagons
on the Bengal Nagpur Railway ave generally shown several maunds less
than their actual weight 7 Tf so, do the Government propose to take steps
to prevent such fraud ?

Mr. G. G. 8im : The question is not understood. Railway freight is
charged on the weight of the goods carried and it would not be to the
interest of the Railway to understate the weight.

SHORTAGE OF WAGONS ON THE BENGAL NAGPUR RaiLway.

556. *Mr. Amar Nath Dutt : Is it a faet that shortage of goods
wagons on the Bengal Nagpur Railway has become almost a matter of
everyday occurrence, and payment of compensation for such shortage is
often delayed 8 or 9 months {

Mr. G. G. 8im ; So far as Government are aware the facts are not

as suggested in the question.
\

WinENING oF WATERWAYS ON THE B. D. Rammway.

557. *Mr, Amar Nath Dutt : Is it a fact that the waterways between
miles 55 and 56 on the B. D. Ruilway are insufficient for the passage of
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watér which causes village Sehara in the District of Burdwan to be sub-
merged during the rains t If so, do the Government propose to take steps
to have the waterways broadened 1

The Honourable 8ir Charles Inmes : So far as can be traced the
Government have Had nme complaints on the subjeet and ne representa-
tions from the Loeal Govermment.

Drray ¥ THE DELIVERY 607 o V. P. Parcer.

558.*Mr. Amar Nath Dutt : Will the Governmert be pleased to
slate whether V. P. No. 192 for Rs. 226, sent from Bankura Lala Bazar to
liehar Shariff ont the 13th January 1925, was delivered on the 13th May
1925 ¢ Will the Government be pleased to inquire into the canses of such
inwrdinate delay dnd take steps ta prevent such delay in future ?

Mr. G. P. Roy : The answer to the first part of the question ig in
the negative, and the second part consequently does not arise. .

Deray v TaE PavyMeNt oF o VaLux Pavasie Money ORDER.

559. *Mr. Amar Nath Datt: Will the Government be pleased to
statd why althongh the V. P. Na. 154 of 2Gth June 1925 for Ra. 260 from
Bankura Lal Bazar to Khagole, Patnn, was duly delivered at Khagole,
the money has not as yst been received by the sendet 1

Mr. G. P. Roy : The amount of the value-payable money order was
paid to the sender on the 6th Aungust 1925, 'I‘g'e deldy in payment was
due partly te the fact that the original value-payable money owmder form
was lost in transit and a duplicate had to be issued and partly also to
the incorrect way in which the duplieate money order was prepared’ by

the Khagaul post office. The latter point is being investigated.

Payuent or CompanNsarion ror Loss oF Parcrisd ox TR Bendil Nacrur
RaLway.

560. *Mr. Amar Nath Dutt ; Will the Government be pleased to
state why the conmignors have not been paid eompensation for foss of the
tollowing parcéls on the Bengal Nagpur Railway : |

(1) Banktura to Purulis—P. W. Bill No. 35798]28 of 13th March
1925 7

(2) Bankura to Mozufferpur—P. W. Rill No. GI85(7 of 13th Masch
1925 ¢ '

DeLay 1x¥ THE DELIVERY OoF RarLway PArCELs.

561.*Mr. Amar Nath Du#t : Wil the Government be pleased to
gtate why the foHowing parcels bave mot as yet heen delivered to the con-
& :
(1) Bankwra to Dubrajpur, East Indian Railwzy.—P. W. Bill
No. 1846 of 12th January 1925 ¢t
(2} Khagaria to Bankura, Beneal Nagpur Railway.—P./ W. Bill
No. 1682 of 31st January 1925 1 _
(3) Bankurs to Bonpas, East Indian Lailway.—P. W, Bill No. 30
of 12th Jamuary 1925 ?

LIITLA Y
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If these have been lost in transit, why no cor-pensaticn bas been paid
a8 yct f '

ALLEGED Fraup 1N ConNecTION WITH A RAILWAY PARCEL.

]

562, *Mr. Amar Nath Dutt : Is it a fact that P. W. Bill No. 476953
of 5th May 1925, Bankura to Bhojudh, was delivered to a person, other
than the consignee, who neither produced the railway receipt nor
gave any indemuity bond 7 Is it a fact that no compensation has been paid

to the real consignee, nor have uny steps been taken to prosecute the per-
petrators of the fraud ?

Mr. G. G, 8im : | propose to reply to questions Nos. 560, 561
and 562 together.

Government have no information. The matter is within the compet-
ence of the Agents of the Railways concerned.

PrevENTION OF THE L0ss oF Goons AND ParcELS oN THE BeENGaL NiaPUr
. AND THE East INpian Rainwavs,

563. *Mr. Amar Nath Dutt : Is it a fact that merchants sending
rroods and parcels by the Bengal Nagpur Railway and the East Indian
Railway are often subjccted to great loss by non-delivery, misdelivery and
loss of goods, in spite of the Watch and Ward Department 1 If so, will the
CGovernment be pleased to take steps to prevent the same 1 Is it a faet
that most of these cares are due to the negligence of the railway servants 1

Mr, G. G. 8im : The Honourable Member is referred to the reply
given in this Assembly on the 22nd January 1925 to question No. 283.

Issurs or Tickers To TaEmD CLASS PASSENGERS.

564. *Mr. Amar Nath Dutt : Has the attention of the Government
Dheen drawn to ‘¢ Bhagalpur notes '’ in the Hindustani Times of the 26th
July 1925, about the grievances of the third class passengers in purchasing
tickets ¢ Arc the Government aware that the practice of issuing tickets
culy a few minutes before the departure of trains, entails great hanlship
upon passengers, specially those who have to book their luggage 1 Tf so,
will the Government be pleased to issue instructions, so that passengers
may have enough time to book their luggage and avail themselves of the
train without diffleulty ¥

Mr. G. @. 8im : The Honourable Member is referred to the answer
given in this Assembly on 25th August 1925 to a similar question asked by
Mr. Gaya Prasad Singh.

PURCHASE OF PAPER.

565. *Mr. Amar Nath Dutt : Is it a fact that the Government has
placed orders for paper from abroad instead of from Indian paper mills ¥
If 8o, will the Government be pleased to state reasons for the same ?

UNEMPLOYMENT AMONG LABOURERS HITHERTO EMPLOYED IN Parer Mirts,

566. *Mr, Amar Nath Dutt: Is it a fact that the withdrawal of orders
for paper from Indian paper mills has cuused the unemploymezt of Indiun
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labour hitherto employed. in the Indian paper mills ¢ If so, will the
Government be pleased to state if they propose to take steps to prevent
such unemployment ¢

UNEMPLOYMENT AMONG LABOURERS HITHERTO EMPLOYED IN PaPER MiLLa,

567, *Mr. Amar Nath Dutt : Ias the attention of the Government
been drawn to a resolution of the Kankinara Labour Union adopted at a
rceting beld on the 27th June last, complaining about unemployment ?
1f so, will the Government be pleased to state, whether they propose to
take any steps to redress the grievances of the employees of the Indian
paper mills §

The Honourable Bir Bhupendra Nath Mitra : 1 propose with your
permission, Sir, to answer questions Nos. 565, 566 and 567 together, and
would veler the ITonourable Member to the answer which I gave to
Lala Duni Chand’s question No, 182. As was there explained, there has
been no withdrawal of orders for paper from the Indian paper mills ;
in fact Government have ordered rather more paper from them this
year than last year, and I cannot, therefore, admit that Government’s
action has been the cause of unemployment. Of course in their compe-
tition with. each other some mills got larger orders than last year, and
some smaller ; but taken as a whole the Indian paper mill industry are
supplying a larger quantity of paper to Government this year.

SaLE oF Foopsturrs oN THE OuDH AND ROHILKHAND RaiLway.

568. *Mr. Amar Nath Dutt : Has the attention of the Government
been drawn to an article in the Indian Daily Telegraph, dated the Tth
July 1925, protesting aguinst the proposed discontinuance of providing u
compartment for the sale of foodstuffs on the Oudh and Rohilkhand Rail-
way ' If so, will the (overnment be pleased to state whether the state-
ments contained in the article are carreet 1 If so, are the Government pre-
pared to reconsider their decision ¥

Mr. G. G. 8im : The Honourable Member is referred to the answer
given in the Assembly on 25th August 1925 to g similar question
No. 163 asked by Raja Raghunandan Prusad Singh.

SarariEs oF AnNcLo-INDIAN AND Inpianw Guarps oN TuE East INDIAN
RamLway.

569. *Mr. Amar Nath Dutt : Is it a fact that the Indian guards on
the East Indian Railway start on an initial salary of Rs. 45 and end with
Rs. 100 per month, while Anglo-Tndian guards start on Rs. 100 and end
with Rs, 210 per month 7 Is it a fact that both these classes have to pdss
the same examinations ¥ If so, will the Government be pleased to state
reasons for such racial diserimination and do they proposo to take steps
for removal of such anomalies ?

Mr. G. @, 8im : The reply to the first part of the question is in the
affirmative. As regards the rest of the question steps are being taken
to remove this distinction.

ProMOTION OF ANGLO-INDIAN GUARDS TO ASSISTANT YARD MASTERS ON THE
Eaar Inpian Ramnway.
70. *Mr. Amar Nath Dntt : Ts it » fact that Anglo-Indian guards
on the East Indian Railwey vho have crlv passed the train passing exami-
L117LA b2

"
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nation are promoted to be Assistant Yard Masters, while no Indians ard
so appointed although they have passed jointhand examination (Railway
training) in addition to the train passing examination ¥ If we, will the
(overnment be pleased to state reasons and do they propose to take steps
to remove such anomalies 1

. Mr. G. G. 8im : Government have mo informatiem but will make
inquiries.
Inpian Travric InspEcTORS ON THE EasT INp1AN RATLWAY,

571. *Mr. Amar Nath Dutt : Will the Government be pleased ta
state whether thers are any Indian Traffic Inspectors on the Eas{ Indian
Railway 1 If so, since when have the Indians been so appointed § If
not, why not ? .

Mr. @. G. 8im : The reply to the first part of the question is in the
affirmative. Government have no information as regards the second
part. The remainder of the question does not arise.

APPOINTMENT OF MORE INDIAN TrAFpIc INsPECTORS 0N INDIAN RLWAYS,

572. *Mr. Amar Nath Dutt : Will the Government be plesséd to
state how the Traffic Inspectors on Indian Railways are reerunited ¥ Are
the Government prepared to take steps to appoint more Indian Traffie
luspectors on Indian Railways 1

Mr. G. @. 8im : While due weight is given to seniority, promotion
to the grade of Traffic Inspectors is based on careful selection. Gagvern-
ment have already brought to the special notice of all Radway Adminis-
trations the Resolution on this subject moved by the Honoufable
Rai Bahadur Ram -Saran Das and adopted in the Couneil of State on
the 28th February 1923. '

RESOLUTION RE RE-TRANSFER OF SYLHET AND €ACHAR TO
BENGAL.
Mr. President : The House will now resame further discussion of
the following Resolufion moved by Mr. M. S, Aney
on the 23rd January, 1925 :

¢4 This Assembly reeommends to the Governor General in Council to, Be plendod
to take carly steps to give effect to the Resolution which was passed by the Assam
Legislative Counecil in July last recommending the re-transfer of Eylhot’ and Cachar to,
Bengal.??

The Honourable Bir Alexander Muddman (Home Member) : Sir,
with yeur permission I should like to make a statement im conneetiom
with this Resolution. During the last few days I have been in comsult-.
ation with those Members from all parts of the House who are partieu-
lary intercsted in this subject, and 1 have informed them of the present
state of the correspondence amd of the guestion in do far as it rests with
the Loecal Governments. These Members ggree with e, and I think .
1 am justified in stating to the Ilouse that we all sonsider further dis-.
cussion at the present stage could only be sterile and lead to no result.
I propose to cirenlate to all Honourable Members of the House to-day
the correspondence which has so far taken place, and the suggestion .
I have to make to the House is that this Resolutien mow before the
House should be withdrawn and that we should discuss the matter on
a further Resolution next session, when we shall be in a positien te deal
with the matter in a more satisfactory way. I understand the Membars, .

12 NOON,
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interested agreé with this, and I put it forward as @ suggestion, because,
strictly speaking, I am pot, I think, entitled to speak again on this
ution.

Mr. M. 8. Aney¥ (Berar Representative) : T was given to understand
something else yesterday, but as thosé who are interested seem to be
agreeable to the suggestion, I have no cbjection to amecepting it, and
I withdraw the Resolution.

The Resolution was, by leave of the Assembly, withdrawn:

RESOLUTION RE PROIIIBITION OF THE IMPORT, MANUFAC-
TURE AND BALE OF LIQUOR—contd. _
Mr. President : The House will now resume further diseussion of the
following Resolution moved by Haji Wajihuddin on the 5th February,
1925
1% Phis Asseinibly recomsmends to the Governor General in Coudeil that legislation
be undertakeid prokibitidg the impert, manufacture, sale and use of all sorts of
liquors in India and in tho meantime he be pleased to direct the local administrations
under his control asd e#nvey the opimion of this Assembly to all other Provincisl
Goverriments that they should take steps forthwith te grant to the local bodies withiu
their jatiadictibn the ¥ight to determine the mumber and locution of liquor shops withiy
Lhicir Tesporkive aveal.’
. Maulvi Mubammad Yakub (Rohilkund and Kumaon Divisions :
Muhammadan Rural) ¢ Sir, as a Mussalman, it js my bounden duty to
give my haarty support to the motion whieh has been moved by my Honour-
eble friend Haji Wajihuddin. But leaving aside relizious sentiments,
1 am strbngly of ®pinion that for the amelioration and betterment of the
eonditions of the people of this country it is highly desirable that the
legistation indicated in the Resolution of my Honourable friend should
be takefi i hand as sooti as possible. The evil of drinking has now been
recognised by all thé eivilized nations 6f the world and sineere efforts are
being inade to remove this great evil. Temperance societies and tem-
peranceé associations have been formed in nearly all the civilized countriey
of the world, and a very large numbér of public-spiriled men and women
have devoted their whole lives to this noble cause. 1 am aware that in
America legislation has already been passed by which eertain local bodies
have beeh empoweréd to introduce measures prohibiting the sale of liguor
within their jurisdietion, and in pursuance of these measures several local
bodies In America have totally prohibited the sale of liquor in their
jurisdietions or in their constituencies. Since the Resolution on the pro-
hibition of lignor was moved by my Honourable friend Haji Wajihuddin
Sahib in this House on the Hth February last, many communications in
kupport of the méasuré, from Indians generally, have been received.
Aecording to my information, no léss than 100 leading Indian verna-
tular papers have expressed full approval of the Resolution. Many asso-
ciations in different parts of India have passed Resolutions strongly
sypporti the suhject matter under discussion. A number of my
Henoul@aﬁe friends in thig House are awaré that, during the last winter,
when the Assembly meetings were held in Delhi the Reverend Herbert
Anderson invited the Honourable Members of this House and leaders of-
India to a meeting to form a prohibition league for India, and deeided to
hold a general meeting next winter at the Imperial City, for which the
necessary arrangements are being made, and I wish his efforts every
tuccess. Now, Sir, there is ipuch that we may learn from American pro-
hibition. In a remarkable article by Dr. Samuel McCune Lindsay on
Prohibitioh perhaps the most remarkable sentence iy this :
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[ Maulvi Muhammad Yakub.]

¢ Americans of all classes in incrensing numbers perceived that quite irrespective
of their personal habits or desires with respeet to the consumption of aleohel, they
eould not secure the advantages of abstinence, or of moderate and perhaps harmless
consumption, on the part of the weaker and more numerous members of any community
unless they themselves were willing to forogo the liberty of personal consminption, even
though tlm;v belonged to the minority whose eficiency might not in uny cuse bo seriously
fwpaired.”’

With such a noble impulse actuating the vast majority of the 110
millions in the United States, is it surprising that that great country was
able to rise to the lofty height of self-denial involved in the passing of
the prohibition amendment ¢ If India desires to take her proper place
among the nations, a similar moral impulse must actuate her people in
the present day. And sinece ‘‘ no man liveth unto himself ”’, total
ubstinence becomes a personal responsibility, if only for the sake of per-
sonal cxample. American prohibition has & solemn lesson to teach the
whole of the Indian nation in these days when India is laying the founda-
tions of her future national greatness. The new Reforms, the movement
ngainst ‘‘ untouchability ’, and many other Indian movements will all be
unavailing unless India deals drastically with the drink menace which is
so steadily growing on every hand. llistory shows the drink traffic to he
i peculiar danger to all industrial communities, and with India’s rapid
industrial growth it is imperative that lndia’s drink traffic should speedily
be brought to an end. Note what India may learn from the United States
of America. The conviction had grown steadily in the United States that
rocial and industrial efficiency and national unity of purpose eould not
Le had at any cheaper price than the cost or sacrifices involved, whatever
they might be, in national prohibiticn, and this helief had almost reached
the point where it could be translated into effective governmental action
cven before the war necessitated a supreme effort for such efficiency.
How great a hindrance the liquor trafic in India already is to India’s
industrial efficiency is well illustrated by the remarkable publication of
Mr. G. Findlay Shirras, Director of the Labour Office, Government of
Bombay. In his ‘‘ Report on an Inquiry into Working Class Budgets in
Bombay '’ we have 3,076 detailed budgets of working-class people in
Bombay City, 2,473 of these being for families and 603 for single men,
collected between May 1921 and April 1922, The estimate of the investi-
gators is that those families who drink spend at least from eight to ten |
per cent. of their income on aleoholic liguor. When we remember that
according to the census of 1921, there are in Bombay City 3,125 single
room i{enements occupied by 2 or more families, out of which 1,955 are
occupied by two families, 658 by three, 242 by four, 136 by five, 42 by six,
44 by seven and 58 by cight families or more, can we resist the conclusicu
of the Servant of India, the organ of the Servants of India Society when
it concludes as follows :

¢¢ Littlo wonder that the millunnd in the midst of this unimaginable overcrowding
should try to find out tho ¢ shortest way out of Bowbay ' by resorting to drink. We
do not, however, expeet a QGovernment sorvant like r. Bhirras to advocate total
prohibition through legislution, but after all is eaid it is the only romedy. Liquor
in nmm]vy responsible for the poor efficiency, domestie misery, hoavy indcbiedness and,
ubsenteeism of the worker, aud tinkering with the problem will spell nothing but waste
vf time and onergy.’’

. One other figure may be given to show the imperative need of remov-
ing every factor mcnacing the living conditions of the people in cities
like Bombay where the drink habit is scen at its worst. The Medical Officer
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of Health for Bombay City states that the infant mortality of Bombay
City during the decade ending with 1922 was no less than 475 per thousand,
‘the highest in the world, the figure being as high as an average of 666 per
thousand in 1921. -

What the attitude of Europoans in India should be on this great
matter affecting India’s destinies has been indicated by one of the greatest
of Englishmen in India. Dr. Palmer, the Bishop of Bombay, stated a few
years ago in his written evidence before the Excise Commission appointed
by the Bombay Government :

{0 If the situation wns that the vast majority of responsible peoplo wers agninst
the comsumption of aleoholic liquors and that large mumbers of irrosponsible people
abstained from them on account of custom or religion and that ounly a relatively emall
number of people comsumed them...... that was a situsntion which did not cxist in
Europo and which provided all the conditions for a eystom of total prohibition.’’

That such a situation does exist in India is clear from the demand of almost
all Hindus and Muhammadans, from the fact that practically every re-
ligion. in India enjoins total abstinence, from the statement of a I’oona
mali (gardener) before the Bombay Excise Commission that 80 per cent,
of his fellow malis would vote for the closing of all liyuor shops had they
the opportunity of voting on the question, and from the remarkable ‘¢ god-
dess movement ’’ in the Tapti Valley among the Kaliparaj tribes where tho
liguor customs temporarily came so near total extinetion as to threaten
the liquor receipts of nearly twenty lakhs of rupees in the Baroda State
and where in British districts the officials have gone so-far as to close the
liquor shops in accordance with the clearly expressed desire of the people.
Such an attitude on the part of British officials is eminenily statesmanlike,
for intimate conversation with cducated Indians has convinced us that
among the factors endangering the connection between India and Britain,
the continuance of the drink traffie in the tecth of Indian sentiment is one
of the most dangerous.

Sir, I know that the Goverrment have not been unmindful in intro-
ducing measures of social reform in this couniry. Laws relating to tho
abolition of slavery, and the prohibition of infanticide and saii wore passed
in British India long ago, and only yesterday we discussed a (Government
Bill, passing cerlain portions of i{—I hope the rest will also receive the
full approval of this House—which aims at the protection of girls of tender
age. Laws relating to gambling, the sale of cocaine and other similar
measures have also been passed in India ; and it is really surprising that
this, the greatest and noblesi of social reforms, has hitherto escaped the
attention of Government. I am aware that some half-hearted measures
have been introduced in certain Provinces, but in my opinion they do not
go to the root of the evil. DBefter late than never, and I hope that by
aceepting this Resolution the Government willegive proof of their earnest
«desire in this direction. With thesc remarks, Sir, T heartily support the
Resolution moved by my Honourable friend 1Iaji Wajihuddin.

Mr. President : Before we proceed further, I should lilee to explain
to the House the manner in which I propose to deal with the amendments
now on the paper, three of which are principal amendments—one standing
in the name of Colonel Crawford, the other in the name of Dr. Datta and
4 third in the name of Mr. Kelkar. As regards the amendment standing
in the name of Colonel Crawferd, it seems to me that it is a negative of
the original proposition. The original proposition reccmmends that
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immediate steps he taken for total prohibition, whilst this amendment stand-
ing in the name of Colonel Crawford stands for no prohibition and the
contimuance of the present policy. Therefore it is a direct negative of
the original proposition and is out of order.

With regard to Dr. Datta’s amendment, it scems to me that it goes
beyond the seope of the original Resolution inasmuch as it refers to other
drugs besides liquor. If Dr. Datta is prepared to omit all references to
drugs I am prepared to allow his amendment to be discussed,

Similarly with regard to Mr. Kelkar’s amendment. It also refers
to other drugs, and if Mr. Kelkar is prepared to omit all references to
drugs, I am prepared to allow his amendment also to be diseussed. I have
received a modified amendment from Mr. Kelkar which does omit all
references 1o drugs but at the same time it refers to other matters involving
changes not merely of form but of substance apd therefore I eannot allow
that modified amendment to be moved. lle should therefore omit all
such references from the original amendment and move his amendment
aceordingly. '

I will take the amendments of Dr. Datta and Mr. Kelkar in the modj-
fied form as suggested by me and allow the House to discuss the Resolu.

tion and the two amendments together and then put them in such order gs
I consider proper.

Dr. 8. K. Datta (Nominated : Indian Christians) : Will yoy permit
me, 8ir, to make certain submissions regarding my amendment !

Mr. President : For what purpose !

Dr. 8. K. Datta : Will you not allow me to present before you, Sir,
cartain considerations regarding why I imtroduced a reference to opium
and other drugs, and explain that I consider that even in this form it is
within the scope of the original Resolution # But if you then choose to
rule me out of order I am eontent.

Mr. President : I have already given my ruling. As the Honourable
Member will understand, it may be very desirable that there shouyld ba
prohibition in regard to epium and other drugs before prohibition comes
with regard to liquor, but I have to act according to rules and I must
digallow that part which refers to drugs. Will the Honourable Member
move his amendment in the modified form %

Dr. 8. K. Datta : I beg to move the amendment which stands in my
name but which will now read as follows :

“‘ That fer the original Resolution the following be substituted :

¢ This Assembly recomends to tho Governor Qenernl in Coyneil that he be
pleased to accept as the policy hw the Goverament the ultimate prohibition of produe-
tlon, mmnufacture, sale and ithport of intoxicating liquors save for medicinal and
scientific purposes. It further recommends that as &e first stops in earrying out thig
policy (a) that the import of spiritueus liquers into India be more rigidly controlled,
(b) that Provineial Governments be urged to undertake legislation whereby the control
of the sule of spirituous liquors will be vested in T.ocal Badies, Licensing Boards elected
on g popular franshise or be regulated by a system of loeal option wherever pousible ”.’*

Bir, this morning T do not desire to argue the case for prohibition on
the grounds of religion or even on the highest ethical grounds. Personally,
I.do mot believe that we have a case on either religious greupds or ths
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highest ethieal grounds, but my whole plea will be limited to certain
medical and economie considerations. May I give an illustration of what
1 mean ¢ I believe there is a State in India to-day where two things are
prouibited on religiows' grounds, first alcohol and the second subjects of
the State may mot under the pain of compulsion change their religion,
That bas beem done om the ground of religion but I have no desire this
morning to argue my case from that point of view. Now, let me come to
the question of the two grounds f have mentipned, namely, medical and
eeonomie grounds. In the first place, the use of alechol as a bevorage in
small quentities results in the reduction of skill. In the second plaee,
lerger quantities arg definitely injurious ; imsanity and eriminality are
%le result. With regard to insanity, take the case of the Btate of New

ork for which 1 have certain figures. Out of a population of 100,000
persons in the State of New York in 1909 6.3 were admitted into asylums
on the ground of ineanity ; im 1010, 6.4 ; in 1917, 6 ; in 1918 when the
Qirst results of prohibition began to appear, 3.5 ; in 1919, 2.6 ; und inu
1920, 1.2. ‘Thig, then, is one of the results 1 believe which were achieved.
We eannot yet say with certainty, but figures point in the direction ihat
there has been an inergase in public health within the limits of that parti-
cular State.

Now, 8ir, may I argue for a moment on the other ground which I have
stated, namely, the ecopomie grounds 1 1 desire, if possible, this morninyg
to plece before the House eertain Bgures relating to the revenne accruing
10 Government, in other words, the results of taxation of the Indian people
through the instrumentality of both liquor and drugs. Unfortunately,
Mr. President, I am not able jn these figures to wake a distinetion between
aleohol and drugs, and if you will permit me, 1 will give the results of
these figusw. In 1912-18 the total revenue acerning to the Government
from excise, both ccntral and provineial, was 12,32 lakhs which meant
tgxation per head of Re. 0-7-9 of the total population of India. In 1913-14
it was 13,30 lakhs, and the taxation per head was Re. 0-8-5, In 1818-19
the totpl of imeome from liquors and drugs was 17,25 lakhs represcnting
taxation of Re, 0.10-11, In 1923-24 the total under aleohol and drugs
was Re. 19,20 lakhs representing taxation per head of Re. 0-12-5. Indeed,
the revenus from aleohol and drugs in India constituted one of the
erncipa_l heads of revenue of the Government, both central and provincial.

We take, for example, the total in 1923-24. Under the principal heads
of revenue the Gevernment of India obtained Rs. T4 crores and
the Provinegial Government Rs. 73 erores, altogether a total of Rs. 147
orores, In  other words, between onw-seventh and one-sighth of
the total revenue of India came from these sources, namely, from
aleohol end drugs.  The amount was just under a half of the total receipts
from Customs and more than & hal! of the total receipts from Land
Revenye. It is againat this indireet method of taxation whose ineidence
falls on the poor that I desire to base my argument to-dgy. We believe
that & policy of restriction, a policy of prohibltion will result in fresing
un enormous amount of the population from taxation from which they get
nothing 1a return. In the second place, although we are yet free from the
power of liquor intérests in this eountry, Jiquor interests in the United
Kingdom and Ameriea have bsen ome of the most harmful things in the
life of these two sountries. Owver and over again reform has been blocked
by the actien of the lignor interests both in America apd in England, and
I dewire thei before these enormous liquor interests hecome eptablished
in this souptry we sbould bring them absolutely under somtral.
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Now, Sir, I come to the actual policy of prohibition. My advice to
the country is to go slowly. Incidentally I may say that I desire to
exempt from any personal discomfort the front (tovernment Bench and
shall include also the leaders of the major parties of this Iouse. The
struggle in America has becn a very long and arduous one. Prohibition
did not come in a day. May I be permitted to give the House the stages
by which prohibition was established in America ¢ From 1851 io
1869 steps were taken to bring about State prohibition, that is to say, single
States were considering whether they should bring about prohibition withip
the limits of their individual States. Any effort in that direction was
finally killed by the Civil War in the United States of America. Then
again from 1886 to 1893 we have a second wave of State prohibition with
the result that only six States declared for prohibition and three States
as a matter of fact repealed the laws of prohibition within the limits of
their own States. Then again between 1893 and 1906 there were renewerl
efforts towards prohibition. The American experience has taught us two
things. In the first place it has taught us that you cannot have prohibi.
tion in one State without having prohibition in other States because the
influence of one on the other is bound to be bad. In the second place pro-
hibition has taught America that an international frontier itself may be
n menace and may stultify the efforts of a nation towards prohibition. I
have had to cross the Canadian-United States frontier and fortunately, or
unfortunately if you like, the American Inspector of Customs was much
too drunk to examine my baggage for the purpose of investigating whether
T was carrying liquor. Ile had obtained it from the Canadian frontier.
{Laughter.) Let us not laugh. The British people themselves have in
fact brought about the downfall of prohibition in a country like China,
There are to-day ships along the Atlantic coast of America waiting to
smuggle liquor into the country. Between 1835 and 1839 the East India
Company’s ships were blockading the waters of the Canton river with-
their cargoes of opium in spite of the prohibition of the Chinese Govern-
ment. 'There is a parallel in the experiences of the two countries, the
experience that America is having to-day and the experience of China
rather under a century ago. As I said before, it is this question of inter-
national frontiers which is bound to have some effect on the policy of prohi-
bition adopted by any country. Now, Sir, other countries apart from
America ere working towards prohibition. The latest example is that of
a country most dear to the people of the British Empire, numely, the
Dominion of New Zealand. In 1923 when I visited New Zealand, thev
had just then completed an clection or rather a referendum on the question.
There were three issucs before the people of New Zealand, the old system
of license, State control and State management, or prohibition. As the
result of years of work, what happened? The prohibitionistshad the largest
number of votes, though not large enough as compared with the total
votes for State management on the one hand and the old license system
on the other and prohibition did not go through yet it was a great victory
for the prohibition sentiment. In Australia there are various licensing
laws and in some of the new States of Western Australia the tendency is
towards prohibition. It has been said that prohibition has been a failure
. in America, but I do not believe it myself. I have been in America and'l
cannot say that prohibition has been a failure. On the other hand I can
gay that the prohibition sentiment is growing, certainly in some of the
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new countries like New Zealand and even in Australia. Now, Sir, if you
will permit me this morning, 1 will make a reference to what I consider
a very grave hampering condition in the original Resolution. You
cannot have prohibition of alcoholic liquors in any country without first
controlling the traffic in drugs. That is the immediate result. I regrot
that my friend llaji Wajihuddin did not realise that when he placed his
Resolution before this liouse. Every country that is working towards
prohibition has, in the first place, stringently controlled the usc of all
drugs. Take the example of Kngland for example. I have hefore me
the report the Home Office Commissioner on the Framework Knitters of
Leicester issued in 1845. 1t tells us about conditions prevailing among the
industrial classes in Leieester at that time. The Commissioner informs
us that the people are too poor ‘‘ to indulge in church-going or alcohol."”’
lie continues as follows :

4¢ Their publican is the druggist, where they buy opium for thomselves, and
Godfrey’s cordinl, u preparation irom laudunum, for their children.’’
That was before England began to control her own liquor traffie. By the
Pharmacy Act of 1858, the prohibition against the sale of opium for other
than medical purposes was complete. This omission is a very grave one
and I trust it will be rectified.

Now, Sir, there is another matter to which I wish to draw the atten-
tion of this House and that is the control of imported liquors into this
country. The value of imported liquors in 1912 and 1913 with regard to
ales and beer was 68 lakhs, in 1923-24, 78 lakhs, spirits 1 crore and 16
lakhs and in 192:-24, 2 ¢rores and 9 lakhs. Wines came to 28 lakhs in 1913
and in 1923-24, 26 lakhs. Indced when you come to calculate in gallons
in 1914-15, wines and beers imported into this country amounted to 3%
million gallons, in 1923-24 2,640,000 gallons. There was a reduction under
Leers and ale, wines also similarly declined from 2,74,000 gallons in 1914-15
to 2,25,000 gallons in 1923-24, On the other hand epirits showed a
tendency not to decrease but to rise. In 1914-15, we imported 1,665,000
gallons of spirits. In 1923-24, 1,666,000 gallons of spirits.

Mr, A. H. Lloyd (Member, Central Board of Revenue) : May I ask
where these statisties have been taken from ?

Mr. 8. K. Datta : FFrom ‘‘ the Statistieal Abstreet '’ under the head
of imports.

Mr. A, H. Lloyd : They are figures of imnorts 1

Mr. 8. K. Datta : Yes. I believe the Government ought to investi-
frate this question of the control of imports of spirit and see whether the
imports of spirits into India should not be more strictly controlled.
‘‘ Spirits ’’ above all are one of the most dangerous forms of aleohol in
this country. Opinion is gaining ground all over India in the direction
of prohibition. There have been expressions of popular opinion during
the last 30 years and they have never been so strong us to-day. The Exciss
Committee appointed by the Government of Bombay has accepted ultimate
prohibition as their goal and the Government of Bombay have in their
turn aceepted the recommendations of the Excise Committee ; I trust
that the Mewber for the Bombay Government in this House will reracin-
ber that fact when he comes to vote on this question. The Caleutta Corpo-
ration and many Municipalities have also passed resolutions with regard
to prohibition of liquor. Above all, we shall obtain no change of policy,
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in this country until the cbntrol of the aale of liquor is vésted in populay
bodies and that is what I provide for in the last portion of my Resolution,
Now, my perition is this—that ultimate prohibition is the goal towards
which we aim, We have to go slowly feeling every step as we go along
that path. We must bring pressure to bear all along the line and further-
wore we must insigt that in local areas anthority and powee to eontrol the
sale of liguor should be vested in bodies elected on a popular franchise.

With these words I cbmmend my Resolution as aniendéd to this Iouse.

Mr. N. C. Kelkar (Bombay Central Division : Non-Muhammadan
Rural) : 8ir, as I do not wish to make as many speeches as there are
wmendments, ¥ will makeé one speech, and in that speech I will, in the
first place, show exaetly how my own amendment stands in #elation to the
origingl propositibn and the amendment that his jist iow been proposed.

Mr. President : Will the Honourable Member begin by moving hig
smendment 1

Mr. N. 0. Kelkar : Acéording to the direction of the Chair, I have
taken out the extraneous matter, and I will Fead the amdendnyént !

14 Thet for the prigidal Resolutien the following be subsfituted :

¢ This Assembly r mends to the Governor General in Council that he bé
B\eﬁoed to accopt as the ultiniate poliey of the Govervmoent the prohibition of produc:
on, manufacture, sale and import of intoxicating liquors suve for medieinal and
sciontifle pyrpoees. It fyrther recommcends that ae the first step in carrying out this
poliey the Provitieial Governmetits be ditected imamodiately (i) to idaugurnte a policy
of veating the powor of fixing, by a system of loeul option, the locutidn apd number
of shops selling intoxicating i'qudrn in cither loeal self-governing bddies or lieemsing
Boards epeeially constituted for the purpose and elected on a populnt fradeliise, an
(i) to endertake tocessury logislotion in fubheranco of thet pelicy .’}

The defeet, Sir, as I thitk, of the otigihal propositibn seems to me to
be this, that it might suggest to the Assembly a peremptory time limit for
introducing prohibition. But though 1 advocate prohibition, I eannot
unfortunately expect that prohibition will comé so sbon. It is bound to
take titge even if the furidattental prineciplé bé now accépted. The Reso-
lution also has this additional defect that it makes no mention of th«
medicinal needs of spirits, which must of course he provided for. As for
Dr. Datta’s améndment, it goés into details which may be disptited, and
1 do not want the proposition to be lost in disputation dver details, Ten

ears perhaps may be a short time for the complete establishinént of pro-

ibition. He mentions legislation only in connection with drugs—of course
thet is odt of court now—and leaves the import of foreigh liquors to mere
exeeutive eobtrol, But Dr. Datta will se¢ that I look at the matter almost
from the same angle of vision as he himself does. Colonel Crawford’s
amendment bas been declared to be out of order. But though T eannot
eritioize the amendment itself, I can, as patt of my argument, criticize
the mind which has been diselosed by that ameéndment. In fact the state
of mind disclosed by his aimendment is to me a message of despair. It
prectically negatives thé fumdamental principle which underlies the pre-
sent question. I{e has put himself out of court with the rules of this
Assembly, and 1 suppose he will pnt himself out of court also with the
publie outside. He seems to assume that prehibition is out of the ques-
tion and that it ought net to come at any eonceiveble time, and he ap:
porently thimks that all classes in India would take the same view of the
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matter as he himself does. He assumes that the present control by Gev-
ernment over liquor, over the foreign liquor traffie, is efficicnt, and he only
gives a certificate to that efficiency by blandly wishing g comtipusncs of it.
Now as for my own amendment, 1 would gay this, that it follows the lines
of least resistance. 1t does not fix any inexorable time limit. I makey
provision for the medicinal needs of spirits. 1t does not suggest jmmediate,
ventral legislation. It takes account of the fact that Exeise 13 a provincial
subject and does not ask the Central (Goverpment to de thinga over the
heads of the Provincial Governments. It raises, therefore, only two elear
jesues ;

(1) Whether Government are npot prepared to aceept pgohibition
as only an ultimate objective, which means a prefty distant.
objective. But even more challenging than that i the fol-
lowing issue :

(2) Whether they are not prepared to allow the voterg in this
country to be the arbiters of their destiny in this simple ques-
tion drink.

Therefore 1 take what ig in fact a middle course and what I think
is only a reasonable view of the matter. 1 cannot accept the pesition, as
‘olonel Crawford insinuates, that there is to be no prohibitien in Imdig
at any coyceivable time or for any class of peepla. On the other hand,
] do not fancy that the millemium will come merely by immediate legis-
lation, or that all classes in India will submit te it with equsl readinew,
1 would like to make it perfeetly clear that the pivet of mym is the
reasoned and well considered judgment of the voter in India, foe him
1 claim nothing more in this simple matter thaph has already beeh coneeded
to him by Geovernment themselves in matters of graver moment—I eldim
for him respousibility, that ig to say, the fwll authority ard freedom of -
decision and full liability to take the consequences. 1 wish also to make
it clear that when I ask for freedem of decision for the voter, I do not
ask it only for him who will veto and repudiate liquor, bat also for him
whe will have the frankness and the boldmess to ask for it, The positive
in this matter is & necessary logical implication of the negative. For I
knew that there are certain classes of people even aimong Indians who
may resent prohibition as an enmcroachment upen their pights and 48 a
suporcilious puritanical fad. And when I am prepared to make that
allowance for the people of my own country, which Was for cemturies
essentially apti-drink in practice as well ax precept, I would cértainty be
prepared to make ample allowance fer the class of people whom Colenel
Crawford represents. Do T not know that the Europeans in India wonld,
with a handful of exeeptions, revolt against proliibition alhost to a man ¢
Their traditions for cemturies have been steeped and seaked im liquor
They regard drink as the heirleom of their ancestry and thé eherished
gift which they would leave to their posterity. (Lawghter) They Mave
slways ctung to the worshipful tripity of the Bible, the Bottle amd the .
Bayonet. They darée true disciples of Omar Kbhayyam, the Persian poet,

who singd : .
«¢ AR, it the eup.! what boets it te repeat,
How time is slippimg underneath our fcet,
TUnbora te-morrow amd dead yestorday,

Why frot boat them, if to-day De sweot t’”
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The Honourable 8ir Basil Blackett (Finance Member) : Whose ce-
ligion is that ?

Mr. N. 0. Kelkar : And whose sense of science, religiot and philo-
sophy has been thus fincly expressed :
‘* The grape that ean with logic abrolute
Tha two and scventy jarring sects confute,
The subtle alchemist that in a trice
Lifo's lenden metal into gold transmute.’’

The Honourable Bir Basil Blackett : Which religion does he belong
to ?

Mr. N. C. Kelkar : A scct of Muhammadanism I suppose. But you
are his disciples.

To the Englishman a half-filled cup is an insult to his guest and an
empty wine cup is a disgraceful defection in his sense of hospitality, A
temperanee motto is a bolt on his escutcheon. He feels that to toast his
Sovereign with anything less spirited than spirits is akin to high treason.
And he may very well derive authority for his doetrine even from tho
Bible, for, as 1 have read the Bible myself, I do not think it supports pro-
hibition. Drink was taken at the Last Supper of the Lord. It has been
commended by St. Paul ; it has been used by Noah. It has been mentioned
in the Psalms as a ‘‘ gift sent to gladden the heart of man '’. And there-
fore I take it that Buropeans would ‘‘ not allow Pussyfoot Johnson to
assume the role of a 20th century Moses, adding an eleventh command-
ment to the Decalogue '’. It would therefore be almost blasphemous for
me to seek to induce, much more so to force, the European out of his earthly
paradise. 1 am prepared to leave him severely alone, but only for the
present. I would leave him to be stewed in his own juice if he likes. But
may '] not claim equal freedom, equal freedom.....

The Honourable 8ir Basil Blackett : Equal freedom for all,

Mr. N, C. Kelkar : Of choice for the bulk of my own people who, 1
know, are averse to drink, and would like to keep not only their houses but
their surroundings elear of what they regard as an abomination. Freedom
is a two-edged sword. Like elcetricity, it has two polar points called
““yea’ and ‘ nay.”” I may remind Colonel Crawford that the word
temperance, as Colonel Crawferd has used it in his amendment, is a
charming but a misleading word. 1 do not think that the temperance
movement even in Europe accepts the word temperance as meaning only
the use of a moderate measure of drink. Temperance does not mean
moderation, but teetotalism. (Voices : ‘“ No ’’.) I think even the ignor-
ant Tommy of the British Army understands it, and there is therefore
greater reason why an educated civilian should know it and understand
it in that sense.

The Honourable 8ir Basil Blackett : He may misunderstand it. But
that is not the meaning, I assurc the Honourable Member.

Mr. N. C. Kelkar : The intellect of the temperance men tells them .
that such a thing as a golden mean in the use of drink may be conceiv-
able but their instinet advises them aright. Their prudence prefers pre-
vention rather than cure. In America prohibition has not been sug-
gested by moral fuddists or by deductive ethics, but sheer practical
cxperience and economic comsiderations. It is easy to magnify the
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igolated instances of America’s failure in her heroic struggle. But the
heroie fight which she has put up so long deserves broad sympathy rather
than lynxeyed criticism. The experience of America should only ro-
inforce the instinet of India. Drink may not have been totally absent
from India at any time, but whereas it is the rule in western countries,
in India it is only the exception. Doces that make no difference 1 The
majority, by exercising the right of local option, would not be tyranniz-
ing a minority, but only saving itself from the tyranny of that minority.
Liocal option means freedom for the voiceless underdog. Pro-
hibition may or may not come in future. But the immediate
need is to allow people to say and enforce that Jdrimk may not
remain in their area, wlerever else it may be. Government, who have
set up six million voters on their feet, and profess to trust them with
responsible political government is surely estopped from saying that
they are unfit to declare how many liquor shops there may be in their
area and where these may be located. And things have indeed advanced
farther than my friend Colonel Crawford would like to believe, The
Bombay Government have alrcady accepted the poliey of prohibition as
an ultimate objective. There can be no question about that. In a
speech recently delivered at Sholapur the Governor of my province says
this :

‘¢ With reference to your remarks on the subject of the driuk evil, I would
remind you that my Goverminent have deelared total prohibition to be the ultimato goal
of their excise poliey.’’

Practically, you will see, these are the very words which have heen
ineorporated in this Resolution, and therefore the Government of India
cannot now very well deny and repudiate what a Provincial Governor
has said, for 1 believe, when he speaks, he speaks not only for his own
province but practically for the Government of India.

The Honourable 8ir Basil Blackett: Certainly not for the Government
of India.

Mr. N. C. Eelkar : The Governor goes on :

‘‘ Let nre nssure you, however, that we are at all times prepared to consider nny
well thought out scheme of loenl option framed on sound financinl lines.”’

In this speech therefore, as you might have just noticed, the Governor
of Bombay has put forward only the special plea of finance. But lat
provincial autonomy be granted and the provincial electors will take
up the challenge. They will take ecarc both of provineial iinance and
their own reputation as a non-drinking people. Real and good money
will be provided, however, by prohibition rather than by the liquor
trade and traffic. And here I will quote a very good and pertinent
anthority on this subject. Bir Arthur Newsholmem, M.D., principal
medical officer to the Loecal Government Board, in his book ‘‘ The
Ministry of Health * says :

‘¢ If this country were, like the United States to go dry, the money for housing
the poor would be at once forthcoming, and short of this by reduetion of our national
drink bill by half, the housing difficulty would be solved. Can there be any doubt that
tho liquor trade paralyses the hand of the social reformer t *?

I warn therefore Colonel Crawford, and those whom he represents,
that they must be prepared for prohibition some time or other if the
progress of self-government continues. Local option is only like the
gentle breeze that separates the chaff from the grain. But no quarter
can be given, no half-way measures can be taken, when the real prohibi-
tion begims. Prohibition will then be npot like a gentle breeze that
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weparates ehaff from the grain, bat it will be like & whitl-wind whkieh
gathers all the leaves of the forest, dry as well ax wet,

Colonel J. D, Crawford §Bengal : European) : Sir, in vising to oppose
the motion moved by my Honourable friend Mr. Haji Wajthuddin, I
regret, Sir, that you ruled the amendment which I had om tke papor
out of order, because I feel that I myself, every Member in this House
and every decent member of the public, be he Indian or Eurepean, hava
the same motive at heart. The last speaker Mr. Kelkar, 1 do not think,

had very much case to put in front of this Housé in faveur of prohi-
bition. So far as I can sec the whole of his speech was taken up with

a certain amount of abuse of myself. (Laughter.) With regard to
the ameridment moved by Dr. Datta, I feel that he has not really the .
courage of his conviction. He is proerastinating. If prohibition is the
policy which is going to be right in the end, then, Sir, it is the policy

which we should introduce to-day ; we should agree to it and find the
ways and means. If, however, I can convince the House that it is the
‘wrong policy fo aim at, then I hold it is wrong not only to-day but
wrong 10 years hence. I rather admire the Mover of the original
Resolution. Ile has had the courage to state in quite a straight way

that he favours prohibition. What i§ the object we have in view ! Ths
.extreme temperance man brings various charges. He says gleobol is
a poison and it is largely respomsible for crime. Now, Sir, 1 contend

that this is an exaggeration of the true facts. We are all aware that;
aleohol taken immoﬁrately is harmful, but at the same time we are
equally aware that aleohol taken in moderation is certaimly not harmiuk
but in very many cases beneficial. With your permission, Sir, I widk
read to the House the opinion of some prominent medical men. I had

expected the prohibitiomists to have marshdlled ah array of medienl

opinion before the House. They have given some. Here is the opinion
of those who are in favoar of moderation. Lord Davwson of Penn, the
famons specialist, speaking in thé House of Lords ot the ¥9th July
1923, says :

¢ T deny that alcohel, tnken in moderation, in a marcotie. Tt adds t¢ the pleastire,

the exhilurntlon, the happiness and the gafety of Nfe. (Raughter.) It is nlsos
rasponsible for the telcratiem with which members of this House meet one another.’*

(Laughter.)

Professor Errest H. Starling of the University Cellege, Lehdos, says:
as follows :

“ Pho cvidence has convincod me thét in a eivilized soeiety smch as onrn the
gbolition of all alecohelic bevernges from nmong our midst, even if carried out by

ukiversnl comsemt, would be n mistake, and edifraty to the permanend inferest
the race. Alohol is witheut deubt a food.'’

(4&n Honourable Member : *“ Not for the tropics'’.)

‘A manifesto signed by 16 of the greatest anthorities on medicine, chemintty, .
and dietetics appeared in the Eancet in 1907, the great mediesl Jeurnal,
whieh said that : '
* Rucogriiding ¥hat, in preseAbing alevhel, the rvequiventonty of the indfvillaut
muat be the governing rule, we are convineelt of the dorrecttosr of tie opiiion wo
Yong and generally held, that in disonse aleohol is a rapid and trustworthy restorafive.

In mahy cndés it may be truly deseribed as life-preserving, owing to its power to
sustein ycmﬁnc and nervows etiergy, while protecting the wapting mitrigenpts tileudh. -
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As an article of diet, we hold that the universal belief of civilised mankind that the
gwd_ara.te use of alcoholic beveruges is, for adults, usually beneficial is amply

justified.”?

Now, we have got down to our object. Qur objeet really is, as I
stated in my amendment, the elimination of the evils arising from the
ummoderate use of aleohol. Having got that as the object which we all
desire to attain, and haying also the object of building up a really
temperate State, it is now for us to decide what is the correet policy
which will enable us to attain our aim. My Monourable friends who
have already spoken on this Resolution have said that that policy is
prohibition. 1 submit, Sir, that prohibition is not only ineffective and
sterile and will not enable us to attain our end, but that it intreduccs
dangers of illicit traffic, .poisonous drugs, contempt for the authority
of the law, and tyranny ol Government officials over the individual.
(Hear, hear.) Therefore, Sir, the dangers are fur greater than the evils
arising from the use of alecohol. We are inclined, I think, to exaggerats
the evils in this country that arise from alcohol. The moral character
of India in this matter is such that it will compare well with any country
in the world in this respect. Now, as regards prohibition, I will ask
the House for a moment to listen to some figures which I will quote from
American statistics. Dr. Datta gave us some figures relating to insanity
in New York. I might add that I have here some statements regarding
admissions to hospitals on account of alcoholic poisoning since the intros
duction of probibition in America. The figures are given by Dr. Dana
Hubbard, Director of the Bureau of Public Health Education Depart-
ment, New York, and he refers to the Bellevue Hospital, and King's
Country Hospital, New York. In the year 1913 when America was wet
the number of admissions to these two hospitals totalled 1,758. In the
year 1922, four years after the introduction of prohibition, the admis-
sions to hospitals on account of alcohol amounted to 5,624. (Launghter.)
That is why, Sir, I contend that prohibition does not enuble us to progress

on the rond we want to go.

. Now, I would like to compare the figures for convietion for drunken-
ness in America with the figures for convietion for drunkenness in
England where we have a policy of control. 1 will take one out of a
number of towns. I take in England Sheffield with a population of
511,668 and in America 1 take Pittshurgh with a population of 588,343.
In Pittsburgh the number of convictions is 1 in 24 ; in Sheffield tho
number of convietions for drunkenness is 1 in 1,999,

Now, Sir, if there is any one in this House who still thinks that
prohibition is the policy which is going to lead us to the goal which
we all desire, may I read for his information the opiniens of some
Americans on this subject. The Revd. Ernest M. Mandeville, the new
Secretary of the American Churchman, who professes to be a student of
Prohibition on both sides of the Atlantic and who was in London last
July, bluntly states that the enforcement of the prohibition law in
the United States is a farce. Mr. Me. Giverin, one of the official leaders
of American Labour, told the delegates at the Trade Union Congress at
South PPort. on SeEtember 7th, 1922, that prohibition has been proved
a failure. There had, he said, been a wholesale violation of the law,
and homes had become breweries and distilleries. Boot-legging is one of
the most profitable businesses in the United States. Prohibition has
created a disrespect for all law. Sir A. Mauris Low, the Washington

' - x
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correspondent of the Morning Post, writing on the 21st April last,
states :

¢ No one can tnke Prohibition in Ametica setiously. It is a farcieal thing. But
ita effects are not farcical ; they are serious and trugicul. In conscguence of Prohibi-
tion, not only is the law, criminal und moral, being rewritten, but the whole attitude
of the American people in regurd to both law and niorality is in process of trans-
formation. This m the serious and tragic side of Irohibition. It would be idle o
pretend that anything that lowers the geuernl standard of morality of a peovple cam
be for the audvantage of the nation.’’

Now, Sir, I would like to let the House know what has happened
in other countries which have tried Prohibition. Norway has abolished
Prohibition. Sweden has tried partial Prohibition, Russia had Pro-
hibition and repealed it.  Finland is now organising to abolish the pro-
hibition law. olland discussed Prohibition by a State commission and
considered Prohibition inadvisable. In Switzerland, on a referendun
to the people, Prohibition was rejected. In British Columbia there was
Prohibition ; it has since been repealed. Manitoba has dismissed pro-
hibition. Quebec had Prohibition but has repealed it. Australia has
turned down Prohibition this year. New Zealand has administered,
a8 my friend Dr, Datts said, a smashing defeat to Prohibition. New
¥Foundland has already gone wet. Scotland had two elections under
the Local Option Act, one in 1920 and another in 1923 ; the licenses lost
in 1920 were given back in 1923. England is against local option. At
the Labour Conference held in Brighton in 1921 an attempt to have a
motion ecarried in favour of local option was so strongly opposed that
it had to be abandoned. It is worth while noting that in France and
Germany, where Prohibition is unknown, there are practically no un-
employed. In Germany, the number of the unemployed is 15,000 and
in France it is 12,000. That, Sir, is the opinion of other countries as
regards the practical policy of Prohibition. But I would like to read the
remarks of Stefansson of Iceland when that country also repealed the
prohibition law. Iceland was, I believe, the first country to repeal
Prohibition. He was a member of the Athling and the foremost worker
on behalf of Prohibition. He says :

‘¢ The hopes which induced people to vote for the beautiful idew have been so
poorly tulfilled that the country has, since the Prohibition Law eame into forece, not
flown with the milk and honey of law-abiding habits and good morals but with the
whisky and brandy of the luw breakers. The history of the Prohibition Law becomes
sadder and sadder overy year that passes..... That which was to promote the well-
being and honour of the nution hus come to be & shame und an injury to the nation.’’

I think I have said enough to show that the policy of Prohibition
Is not the one that is going to lead us on the path of progress. I urge
that the correct policy that we should adopt is one of control. There
# one argument often used in favour of Prohibition and that is economi-
eal. There are those who say, ‘‘ Let us have Prohibition and we will
improve the efficiency of our workers '’ ; but if there was any truth in
that argument surely countries which are total abstainers by religion,
and a community which is total abstainer by religion would show us
by their efficency that there was truth in. that statement. I do not
believe that either Turkey or my Muhammadan friends desire to claim
any greater meusure of efficiency, either morally, industrially or poii-
tically over those of us who are not 8o bound bv relicion. I would refer
for one moment to the pnint of lecal option. Prohibitien is local eptiom
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within the boundaries of a country, local option itself applies to narrower
geographical boundaries. You don’t alter the prineiple of the argu-
ment against Prohibition by altering the geographical boundaries.

Now, 8ir, I would refer last to the very large ethical and moral
principles which stand out, as my friend Dr. Datta says, against prohi-
bition. I am convinced that Prohibition is ethically and morally un-
sound. It is an infringement on thé rights of the individual. Man
has developed from the individual to the family, from the family to
the State, and not conversely. Thus man has made the State for the
protection of the individual, so the individual comes before the State
and the individual can exist without the State, although the State cannot
exist without the individual. Therefore the State is made for the
service of man. No Government has the moral right to interfere with
the individual as to what he eats, drinks or how he serves his Creator.
If, Sir, we have to render to God the things that are God’s, and if by
rendering to Caesar the things that are Caesar’s, we are deprived of
the free exercise of moral conscience, how then can we render to God
the things that ere God’'s § What I mean is, if the State can rightly
compe] us to render to Caesar not only the things that are Caesar’'s
but the things that are God’s, then it has no right I say to do s0. The
vommandments and precepts of all religions are not prohibitions. They
permit the individual to tramsgress. They do not, like the advocates of,
Prohibition, compel a man to eat or to drink anything or nothing.
They apply to the individual punishment if he transgresses the bounds
of morality, but, Sir, they leave him free will to obey or disobey. They
admit the right of freedom of the individual to choose between right
and wrony without which there can be no temptation, no »in and conse-
quently we cannot advance to our own salvation. Without temptation
we cannot earn merit, and if we are unable to abuse we cannot earn
virtue. If we admit the rightfulness of Prohibition, then there is no
end to the interference of the State in our private affairs. If we admit
that the State has the right to probe down to the very roots whence by
personal indiscretion disorders sometimes spring, then the inevitable'
result muost be an intolerable slavery. Those men who value man’s
most precious gift, the gift of freedom, are totally opposed to State
teetotalling, even though they have a very lively horror and vigorous
detestation of drunkenness. I believe that we shall progress towards
a temperate State only by a policy of control. I have left out altogether
the practical considerations of finance, because I said if Prohibition ia
right, have the courage of your conviction and find the ways and means
to enforee it ; but T hold that Prohibition is not only not right but brings
with it greater danger to the State and its citizens from illicit traffic
and contemnt of authority, law and order. And lastly, and T am sure
that most Members of this House will agree with me, it brings into your
house the tyranny of the petty Government official and the police.

Mr. Jamnadas M. Mehta (Bombay Northern Division : Non-Muham-
madan Rural) : Sir, I am a total prohibitionist and will remain so to
the end of my life ; everyone who has read Aristotle’s ethies will have
been reminded of the question of free will when Col. Crawford was
arguing about personal liberty ; but T am sure that everyone will agres
thaiy that poor Greek philosopher would shnudder in his grave (o know
that 2,200 years after his death there would arise a gallant officer who
wonld murder his ideas of free will in support of so disreputable a
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thing a& drink. The excuse of personal liberty has been answered by
abler men than myself. It will only suffice for me to yuote Eux-President
Taft of the United States of America in this comnection and Col.
Crawford will not contend that he is net an autherity on this question
inasmuch as he administered the United States of America when Pro-
hibition was becoming an accomplished faet in that country. Eu-
President Taft, now Chief Justice of the Bupreme Court of Amerios,
BEYS :

‘¢ Liberty guaranteed by the constitution is liberty regulated by luw. The law
which regulates liberty is that which is udopted upon the will of the majority for
the generul public benefit. In no community where there is any neighbourhood relution
betweeu onp person or another or between one family pnd supther can there be complets:
freedom of action. The cave man is really the only mun that ever enjoyed thut kind
of liberty, and his liberty was subject to comg]ete restruint by death from a stronger
cave man with o lnrger and heavlier club. Liberty regulated by luw is that measure
of freedom of action which ean be ucceorded to each person without injury to the
enjoyment of similar Jiberty by others or to the gencrnl welfure of all.’’

Professor Irving Fisher of Yale University on the same question
of personal liberty says : )

¢4 It is untrue that Prohibition is a violation of a man’s personal liberty any
more than compulsory edueation, oom}m!sory workmen’s compenuntion, tenements luws
or law in general. If liberty to be illiterate, to endauger workwen’s lives, io build
dark-room tencmenty, and to narcotize ouwcself be liberty :n form, it is certuinly not
iberty in substance. Naturally, every law to promote Lumun liberty must be, in
form, rostrictive. The test of yetunl experienpe shows that in Prohibition territory,
the feeling that personal liberty is hampered tends to disappear, and in its place comes
a very real sonae of society being liberated from slavery to uleohol, and from the
thryldom of drunkenness, erime, vice, deliuquency, disense, inefliciency, degeucracy,
destitution and politicul corruption.”’

This is an authoritative statement of the good cffects of prohibition
in America. I do not know from where the quotations of Colonel
Crawford came. I am half inclined to believe that they were from
interestad brewers or their advocates and friends, in the Press, or thewr
paid supporters and touts. Mere is further proof of what Prohibition
has been able to achieve in America, which no brewer’s friend can
challenge, nor any independent man can doubt. Summing up the bene-
ficial and wholesome effects of Prohibition in America......

Oolonel J. D. Orawford : Might 1 ask the Honourable Member what
book it is he is reading from ?

Mr, Jamnadas M. Mehta : 1 am reading from ‘‘ The Case for Pro-
hibition,”’ by Ben H. Spence of Toronto, Canada, who yuotes N. I3.
Wheeler, General Counsel, Anti-Saloon League of America.

Oolonel J. D. Crawford : Touts for the other side.

Mr, Jamnadas M. Mehta : He is careful to say in the preface that
these facts are unchallenged and can be quoted with confidence in any
meoting, and certainly they can be quoted before Colonel Crawford.
He says, as the result of prohibition in the United States of America
there have been :

(1) 873,000 lives saved ;

(2) A decrease in the rate of preventible illness equivalent to
1,747,950 people continuously ill for ope year ;

(3) 2,000,000 fewer arrests for drumkenness in four years;
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(4) 20,000 fewer persons committed to penal institutions in four
. years ;

(3) elimination of drunkenness as a cause of poverty, releasing

$74,000,000 of charity funds for comstructive work ;

(6) wiping out 177,790 licensed saloons ;

(7) over a billion dollars added to savings accounts ;

(8) eleven billion dollars to new insuratide policies ;

(9) an increase of taxable wealth ;

(10) lower industrial accidents by a quarter of a million annually ;

(11) roads made safer for the 4,000,000 automobiles manufactured
in one year.

Less aceidents occurred during the last four years as the result of
prohibition. Mr. Henry Ford, the owner of the Ford Automobile
industry (Applauge)—states that before riviving thé liberty of drinking
they should prohibit the use of all automobiles in Amnierica as other-
wise, owing to drunkenness, people will be crushed under them. Such is
his horror of drunkenness.

Oolonel J. D. Crawford : Has the Honourable Member any idea whj
Mr. Henry Ford employs tectotallers ?

Mr., Jamnadas M. Mebta : Yes, Sir ; for profit. e not only employs
only teetotallers, but he makes it a condition that even if there is
stink or smell of alecohol—(Laughter)—in the mouth of any of his
eraployees, that man shall be dismissed without right of appeal.

Oolonel J. D. Crawford : My information is that he does it becausg
such labour is cheaper.

Mr. Jamnadas M. Mebta : What is the use of these pettifogging
excuses 1 Here is Henry Ford’s own statement. My Honourable friend
can find it at page 11 of this book on which the Motor Magnate s notice
to his employees is quoted :

‘¢ From this date on, dismissnl without opportunity of apPeal will be the penalt
imposed on any man found fo have thie odour of beer, wine or other Hquor on his breatg
or to have intoxicants on his person or in his house.’’ (Luughter.)

An Honourable Member : Does he go round and smell their months f

The Honourable Sir Basil Blackett : Does the Honourable Member
want the HHonourable Member for Commerce to do that on the Indum

Ruilways ¥ (Laughter.)

Mr, Jamnadas M. Mehta : The interruptions only show how dis-
concerted the defenders of liguor are becoming under these facts.

8ir, coming to our own country, let me assure this House, and parti:
cularly those gentlemen who are still doubtful about the intenmsity of
public opinion im this country, that both Hindus and Mulammadans
are by religion and tradition prevented from drinking, and it is one of
the worst and most baneful effects of this foreign government that in
a country where tradition, religion and sentiment have prevented liquor,
it is possible to find 20 crores of revermce from it from all over the
country, and the chief and the worst examplo is set by the greatest
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in the land, by every Governor and high officer and every Member of the
Exccutive Council who openly drinks and is not ashamed of it.
(Laughter.) In the éyes of the people of this country, Sir, nothing is
more disreputable than that people in high authority, people who are
the rulers of men, should set such a deplorable example. And still soms
people here think it is a matter merely for joke. Sir, let me speak of
my own district of Thana. You yourself, Sir, will remember when ycn
were on the Local Board there, that the Government of Bombay, the
(ommissioner of the Noriliern Division and the Collector of Thana in
their anxiety to protect liquor all came into collision with the Thana
District Board, who passed a resolution for picketting. The Local Boand
was so convineced of the horrible condition of things in the Thana district,
ar the result of drinking that it passed a resolution that its employees,
who were school teachers, should furnish a picket on the liquor shops,
but those in authority being wedded to drink prevented the enforcement
of that resolution. Let the Honourable the Hlome Member and the Com-
merce Member and the Finance Member and others who dislike legisla-
tion in this matter enroll themselves as volunteers under Mahatmu
Gandhi when he next starts a picketting eampaign, then they will set
4 royal example, and then it will be time for Colonel Crawford to tallk
of not interfering with liberty. First of all you do not allow legisla-
iion, and then you do not allow picketting. 1f you are really earnest
in the matter of voluntary endeavour take up picketting liquor shops
and the necessity for legislation will disappear. Sir, the other day I
was reading a statement in a newspaper to the effect that a large number
of people in America either became idiots, or went to jail or became
indebted or went out of employment, or of women who were degradéd
as the result of drunkenncss, and the number was 350,000 in a given year.
350,000 human beings in one year were either getting into debt or dyiny
or getting into jail and women degrading themselves.

The Honourable 8ir Basil Blackett : Is that zll out of over a hundred
million people who are getting into debt 7

Mr. Jamnadags M. Mehta : I am tracing the direct effect of liquor
on these 350,000 who went to wreck and ruin as the result of liquor.
1f they were made to lie prostrate in a line they would cover I think
something like 350 miles.

~ 8ir Darcy Lindsay (Bengal : European) : May I ask my Honourable
friend if these deaths were not due to the poisomous effects of illicit
distillation ¢

Mr. Jamnadas M. Mehta : I am coming to the question of illicit dis-
tillation. First of all, this is the direct effect of liquor. 350 miles of
territory strewn with dead and dying or ruined people as a result of
liquor, and that in America where the population was then over 8 crores.
Tn India where the population is 32 crores the drink casualty list will
cover the whole of India from one end to the other, from Bombay to
Caleutta—nearly 1,400 miles covered by those who have been ruined
os a result of drink. We shall be told that this has to be so as otherwise
revenue will suffer and the administration cannot be carried on. 1f
vour administration ean be carried on only by the degradation and
death of humanity. particularly the degradation of women, then cursed
be your administration ; let it go to the ncether world from whick it way;,
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never rise, If this is the only condition on which the British Govern-
ment can carry on its administration, let it walk out from this country.
Sir, one more striking proof of the evils of drink and I will come o
the question of distilldtion. In Switzerland a census was taken of two .
sets of 10 families, onc sober and one drunken, to find out the effect
on children whose fathers weve addicted to drink. In the one set there
were GO children in the other there were 57 ; and what do we find
In the first set of 10 familics, whose fathers did not drink or rather
who were temperate, 5 children died in imfancy, 2 were deformed, 2
weakened in mental develepment and 2 had St. Vitu’s Dance ; the
remaining 50 were normal. In the other set where the fathers were addict-
ed to drink 25 children died in infancy, 6 were idiots, 5 were dwarfed,.
O epileptie, 5 deformed, 1 had St. Vitu'’s Dance, and the rest, only 10,
were normal.  That shows that deformed and diseased children are more
common in families where there is drunkenncss than in families from
which drunkenness is absent or where the parents are temperate.

Then, Sir, I come to the question of illicit distillation. This is ono
of the red herrings drawn across the path by, those who cannot oppose
prohibition on merits. They say if you prohibit liquor illicit distilla-
tion will become very common. Sir, the danger is imaginary to a large
extent. It is only a question of educating public opinion and to some
extent a question of your police going more after criminals of that type
than after ‘‘ criminals ’* of a political character. If the police knew
their duty they wotld set an example in this matter, but most of them
have themselves no objection to drink ; otherwise illicit distillation is
crime which could be found out by any police of moderate efficiency. 1t
ix going on because your police themsclves are mostly addicted to drink ;
they want the drink traffic to continue under the excuse that illicit dis-
tillation will otherwise increase.

The Honourable 8ir Basil Blackett : Has the Honourable Member
any authority for saying broadly that the police in India are addicted to-
drink 1 lle has asserted it three times and that is why 1 ask §

Mr. Jamnadas M, Mehta : It is so patent, what is the use of challeng-
ing it ¥ To-morrow you will ask if the sun is shining. Your police
are corrupt and they are certainly in favour of the liquor revenue sind
they want to make out a case for the drink traffic to go om. That is
the reason why they shut their eyes to illicit distillation while complain-
ing loudly of it. I have a wide knowledge of the havoe that drink has
worked in my district. 1 have observed the life of poor workers, in-
dustrial and agricultural, with wives and children. The poor children:
wait for their father to come home in the evening, they wait for the head
of the family to come home bringing sweets for the children and clothes
for the mother. But what happens ! The man comes home, his face
flushed, his mouth stinking, his tongue filthy and he has spent every-
thing in his pocket at the toddy shop next door. When he comes hﬁm}w,
instead of bringing joy to his children, talking with them, sitting with
them in the family circle and making home life-a delight for every-
body, he kicks his wife and beats the children. That is the result of
your aleohol policy. Strange and original are the ways, in which the
vietim of drink is drawn into its net. As in Bombay and elsewhere when:
His Excellency the Governor is in the Government House there is &
flag flying over it, similarly wherever there is a toddy shop a flag flias
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over it. As soon as you see the flag over Government House you know
that the Governor is in. In the same way, if the flag is flying over a
shop, you know that toddy is available. There are no advertisements
and no papers but the flag is flying, *‘ Come one, come all ! Drink !’
In my distriet the evil unfortunately has taken deep root ; in one of
the falukas there is more revenue derived by Government from liquor
than from land. This is the result of your policy.

My Honourable friend Colonel Crawford asks for medical opinion
and scientific opinion. I thought there was no question now that the
majority of medical and scientific men go on the ground that alcohol is
a poison. (The Honourable Sir Basil Blackett : ** No, no.”’) Here is
what Dr. Henry S8mith-Williams says :

““T am bound to believe on the evidenec that if you take aleohol habitually in
any quantity whatever it is to some extent a menace to you.'’

There is no mention of moderation. (The Honourable Sir Basil Blackett :
‘“ Who is Dr. Henry Smith-Williams {’’) Well, he is somebody ; a
medical and scientific man, quoted by the Ontario Prohibition Union. [
am sure he is at least as well known in Canada as tlie Honourable the
J"inance Member is in this country. What does it matter that this poor
scientist might not be earning Rs, 6,000 a month. He may be a humbler
individual but he is certainly serving humanity as well as the Finance
Member.

Mr. Progident : Will the Honourable Member bring his remarks to
a close ; his time is up.

Mr. Jamnadas M. Mehta : I find, Sir, that these constant interrup-
tions prolong my speech ; but if you will let me......

Mr, President : Order, order ! Your {ime is up.

Mr. Jamnadas M. Mehta : May I bring my observations to & close,
Sir, by quoting this seientific authority ¥ He says : .

1 am bound to believe in the light of what science has revealed : (1) that
vou are tangibly threatening the physicul structures of your stomaeh, your liver, your
kidnoys, your lcart, your blood vesscls, your nerves, your braim ; (2) that you arg
unoquivoeally doerensing your capacity for work in any field, be it thml, inteloctual
or artintic ; (8) that you are in some measure lowering the grade of your mind, dulling
your higher acsthetic sense, and taking the finer odge off your morals ; (4) that you
are distinetly lessening your chances of maintaining health and attaining lomgevity ;
and that you may be cntailing upon your descendants yet unborn a bond ef inenl-
culable miscry.

“¢ Buch, I nm hound to believe, is the probable cost of your moderate indulgenee
in aleoholic bevernges. ' Part of that cost you must pay in person ; the balanee will
be the heritnge of future generations. As a mere business proposition : Is your glass
of beer, your %‘;ttlo of wine, your highball, or your cocktail worth such a prico ¥’

““No ' should be the unanimous answer in this House, and I am
sure this House will carry the Resolution of my Honourable friend, Haji
‘Wajihuddin unanimously. ,

Mr. A. Rangaswami Iyengar : I move that the question be put.

The Assembly then adjourned for Lunch till Five Minutes to Three
of the Clock.



_ * The Assembly re-assembled after Tvineh at Five Minutes to Three of
the Clock, Mr. President in the Chair.

STATEMENT OF BUSINESS.

The Honourable Sir Alexander Muddiman (Ilome Member) : With
your permission, 8ir, 1 desire to make a statement to the House in regard
_ to the course of business. The Iouse has asked me for more time for non-
official Bills and I said I would consider that. I have looked at the list
of Govermment business for to-morrow and it seems to me that if the
(Government business is approached by the House in the wpirit in which
I hope it will be approached, it will not take very long. I am therefore
willing to put down the business remaining over from the last Bill day
on to to-morrow’s list subject to two conditions, (1) that we do not sit
beyond five o’clock and (2) that no further new motions are made or
Bills introduced. The reeson is that my Honourable colleagues will not
have sufficient notice of these motions. I trust that this will meet with
the approval of the ITouse.

RESOLUTION RE PROUIBITION OF IMPORT, MANUFACTURE
AND SALE OF LIQUOR—contd.

Bir Purshotamdag Thakurdas (Indian Merchants’ Chamber, Indian
Commerce) : 8ir, I rise to support the amendment moved by my
Iionourable friend Mr. Kelkar. Before I put before the House in very
few words the main reasons why 1 am persuaded, by conviction, to support
this amendment I would like to take the llouse back to the arguments
which were advanced yesterday by the Honourable the Home Member in
considering the last BBill which the louse left unfinished. S.r, it was
admitted both from the Government Benchas and also from representatives
of orthodox Hindus in this House that it was a shcer humanitarian
measure that girls of 13 or 14 should not be allowed to become wives,
Diplomaey however dictated it to the Home Member that the Govern-
llneut would not suggest anything more than the age being raised to

3.

This, 8ir, is the great consideration which Government exercise
when they discover the sentiments of lundus based on religious tenets,
even though an amending Bill be a humanitarian measure. Rightly or
wrongly, my friend opposite there said that accordine to his reading of
the Shastras, religion had nothing to do in this connection cf tolerating
girls of 12 being wives and mothers. This, however, Sir, is the
considerat’on which the Government paid yesterday to the religious senti-
ments of IHindus in one connection.

The Resolution before the IIouse to-day is a Resolution where the
religious dictates and the religioms tenets and sentiments - both of the
Hindus and the Muhammadans are unanimous. Few are the occasions
when these two religions dictate something so similar and T snlwmit that
the Resolution which the Iouse discusses leaves not the slightest scope
for Government to exercise that ultra-conservatism for the policy followed
till now and that the great solicitude which the Honourable the Home
Member claimed to exercise yesterday for orthodox Hindu sentiment was
doubly due to the Hindu and Muslim of India on this question of excise
to-dey. I feel therefore that the amendment of my Honourable frienc
from Poona is one which should receive very strong support at the hands
of Government.

(649 ) '
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It has been said, Sir, by my Honourable friend Colonel Crawford that
drink in moderation is a necessity. I have not yet heard anybody here
say that India has not till now had enough and that the drink traffic should
be allowed to increase still further.* Many thanks for this small mercy, -
All are now agreed that the drink traffic if it should not be completely
prohibited should certainly not be allowed to inerease. My Honourable
and gallant friend Colonel Crawford quoted several medieal opinions on
that score and my Honourable friend from Rombay Mr., Jamnadas Mehta
quoted others. I do not know which were the weightier. (Mr. Jamnadas
M., Mehta : ‘* Mine.”’) 1 do not propose to enter the realm of the
opinions of these medical experts but I cannot help feeling this—that it
drink is good in moderation and is extremely harmful when it is overdone
there certainly ought to be some sort of school or institution started by
Government where they can teach people, who want to drink, up to what
point they must go and at what point it is injurious to them. The oniy
school which can be said to be most effective is spread of education and I
put it to the Government Benches whether they feel justified, in view of
the low percentage of cducation amongst the masses in India, in putting
at the very doors of the masses in India drink @ galore. What is it that
we find—not that shops are located at places which are inaccessible, not that.
shops are located at places where people may have to walk a few miles
in order to get a drink, but that shops are located—and during the last
30 years the policy of the various Governments has been to locate shops—
in such a manner that pcople not only can get at their drinks most casily
but I could guote one or two instances where people were almost induced
and tempted to drink. I do not, Sir, wish to make an allcgation that :his
was done with any set sinister purpose ; but, the faet of the location of
the shops during the last 30 or 40 years certainly gives great support io
the charge made by Mr. Jamnadas Mehta, although he made it a bit tono
strongly, that the policy of Government has been to keep one eye on the
increase of revenue that may be got in by this excise policy of theirs, and
it is, Sir, that policy of theirs that this House wishes very strongly to
deprecate and which the House asks Government to abandon from now
onwards.

My Honourable friend Colonel Cratvford, T think, made a very
reasoned speech. Mis logic as far as I was able to follow it was
absolutely perfect. My only difference of opinion with him is that the
arguments that he employed are well fitted for a western country and that
they are absolutely unsuitable to the Fast. In the East the climatic
conditions, religious tencts, the purse of the people, if you like to consider
that too and what is moat important to my mind to-day, the very low
standard of education—all these taken together make it the duty of the
Government to see that the temptation to drink is put outside the easy
reach of the poorest of the poor and certainly is made prohibitive as far
as prices are concerned. -

Mr, K. Ahmed : Why do you exclude the Europeans in this country?

Sir Purshotamdas Thakurdas : My Honouhable friend asked a
question, There will be time enough, when Government accept the policy
which this Resolution secks, to consider that comparatively small point.
The Europeans and those amongst the Hindus and Mnhammadans whe
wish to indulge in drink and minorities like the Parsis and the Jews,
surcly, Sir, none from these small numbers can dare to get up and say
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that for the sake that they may get at what is legitimately a part of their
drink the policy adopted by the Government should be such that the poorest,
the most illiterate and ignorant masses should be exposed to any tempta-
tion to drink.

Colonel J. D. Crawford : May I ask a guestion, Sir? How can
Government prevent the masses getting their drink when God places it
at their doors {

\ Mr. ? M. Joshi : May I ask what the English people do in
Amaoericu v

.8ir Purshotamdas Thakurdas : My Honourable friend Colcnel
Crawford has asked what Govérnment are to do when drink is placed at the
door of the peopls by God ¥ May I ask my gallant friend, because poison
is placed at the door of men, he would get up in this House and say that
Government should allow the poison to be sold freely ¥ Surely my gallant
friend has rather overshot the mark.

Now, Bir, I wish to state to the House one very striking incident which
I myself was a witness to. I happen to be connected with a rather import-
ant place of pilgrimage in Guzerat and I happen to have to go there three
or four times & year almost at regular intervals, My connection with that
temple goes back to about 13 years. About 6 years back I was thunder-
struck and taken aback when during one of my visits to that place of pil-
grimage I found that a grog shop had been located within ten minutes’
walk from the main temple. At least 10 lakhs of Hindus pay their homage
there year in and year out. The population of that place consists mostly of
indus. There is a small fraction of Muhammadans, but they are very
devoted Mubammadans, they are pucca Muhammadans, who as far as my
reports went never cared for drink and shunned it as much as they shunned
poison. I inquired of the people, and asked the temple authorities, why
this shop was allowed to be located on this new spot. The reply given to
me was that it was the order of the Collector that the shop should be located
there, and that the man who let the rooms got thrice the rent that he got
from the previous tenants. Needless to say that it did not take me less
than six months to get the shop removed from there despite the most
carnest request of the majority of the inhabitants of that small place. But,
Sir, if this is the policy, is it not right that every Hindu, every Muham-
madan, and 1 dare say even my gallant friend Colonel Crawford will join
with me and should protest against this policy which seeks to place liguor
not only right at our door but brings it to a man so that he may be tempted
to go in for it. This, Sir, is a policy that we wish absolutely to kill,

A pood deal, Bir, has been made of the question of the finances con-
cerned in this matter. I do not overlook the fact that in considering
the question either of a substantial reduction or of the total prohibition
which my Honourable friend from Poona wants as the ultimate goal, the
yuestion of finances unfortunately looms very large and cannot be over-
looked. But 1 do not think it lies to the credit of the Government of
India, Sir, that they should have to plead that amongst the important
sources of revenue for their administration in this country is this one of
liquor excise money which may safely be called ‘‘ tainted money '’. (A
Vaice : ‘‘The wages of sin.”’) Sir, the steady increase in the revenue got
from liquor excise should have opened the eyes of the British administra-
tors in this country, not when that revenue has reached 20 crores but when
that revenue approached very nearly a crore. The idea with which this
revenue was devised at the start may have been, and I dare say must have
been, of the best. The administrators then must huve said ‘‘ let us put a
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handicap. on this so that it ecannot increase the consumption of liquor ’’:
but steadily to have gone on allowing it to inerease, until it reached
20 crores or anywhere near it—I take the ‘figure mentioned by an
Honourable Member here—is showing to my mind great dis-
respect not only to the religious tenets of the people but great disregard
for the true economic welfare of the people. Sir, it i3 a
misfortune that when our expenditure increases in various directions, we
have to fall back upon receipts from tainted rources such as this. This
yéar the Bombay Council was called upon to consider a Bill put before
them by Government to take a share of the receipts from the totalisator
on the race course. If the race course and betting on the race course were
things which could be considered to be in the interests of the masses, one
might have been able to understand this. The various cases of ruin of
peopie who are attracted to the race course are notorious, and T really
wonder, Sir, if the Government of India and these responsible for the good
name of British administration in this country would not deplore the
day which might come when they would be driven to this pasw that some
matter of faet administrator might say, '‘ Let us register brothels and
public houses and let us take a share out of their earnings to carry on our
administration '’. The thing, Sir, has gone beyond a practical joke; and
to say to-day that we will not or that we cannot deal with this problem
of liquor because of the financial aspect of it is to my mind, Sir, most
humiliating for the Government,

I shall, Sir, now say a word about what I consider to be the remedy.
The remedy is not one which can be laid down eategorically and which
can be achieved within a year or two or five or ten years. This ITouse would
be failing in its responsibility to the masses which it seeks to represent
if it did not say that its ultimate goal and aim is total prohibition. We
all realize that it is not a th'ng which is going to be attaincd within five,
ten or twenty years, but with the real co-operation of the Government,
with due and correet attention given by the (Government to the religious
tenets of the people, with full consideration, honest consideration, given by
Government to the responsibility which the Government incar by exposing
the masces to the temptation of drink, when the masses have not had the
cducation to undeérstand that moderation in drink alone may save them,
from the worst effects of drink—and I here give full benefit of the doubt
to Colonel Crawford that moderation in drink is as good as teetotalism.
Until the masses are trained to that and are able to perceive that for them-
selves hy means of education, until this useful preecaution is available, T
have no hesitation in saying that the Government of India are incurring
the very greatest risk of the charge that they play a very important part
in degrading the masses, even though it may be quite unintentionally and
even if at the moment the financial aspeet may be most important.

Have not the Government of India solved many financial questions
of this mmgnitude, which at first looked prohibitive ¥ Have not they
solved meny questions of this and a graver nature ! May I suggest to
my Honourable friend what is the amount of the revenue that the Gov-
ernment of India are a party te having sacrificed for India for the sake
of the Chiness T (4 Voice ‘ £6 millions.””) Why did you do that ¢
Because of pressure from Europe. How dare you get up to-day and tell
us that you can mot take any steps i this direction where the children
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of the soil are concerned, where the religions of the two largest communities
concerncd dictate that we shall not drink § I therefore feel that undue
stress should not be laid on the financial aspect. If there is a will, there
is sure to be a feasible way in this eonnection, and I hope that the Govern-
* ment of India’s reply to-day will be one which will show that they percecive
the evil, that they are prepared to respect the sentiment of the two com-
munitics and that they are prepared to lay down a very wise and far-
seeing poliey. Sir, I support the amendment.

The Honourable Sir Basil Blackett : Sir, this subject falls within
the province of the Finunce Member because it has, as the last speaker
has pointed out, an important finaneial bearing. But 1 desire to say at
the outset that I refuse to approach the problem for a moment from the
point of view of finance mainly or with any considerable tua: m favoar
of revenue from an excise duty (Hear, hear.) This subject lends itself,
as the Iouse will have observed, to a certain amount of levity. 1 am very
anxious that I should be suceessful myself in avoiding any tendency to
levity in my dealing with the subject to-day. It is a subjeet which has
given me, I may say, quite a considerable amount of sincere intellectual
pleasure in the course of the time that 1 huye been in India, for this is
not the first time that 1 have been prepared to speak on the subjeet, though
it is the first time that 1 have actnelly been culied upon to do so. The
number of by-paths into which cne can be led in considering the subject
of the use and abuse of alecohiol is really quite entertaining. T have been
induced to read quite a considerable amount of literature relating to
early Indian habits and customs and the Vedas and epies of Indian
history for references to the use of alcohol. T have been indueed to beeome
acquainted not with the taste but with the liter-ture of the wine of
Shiraz. T have also been led into by-paths of medical science and have
read guite a large number of opinions on both sides of the guestion from
eminent medical authorities. 1 have had to study-—though it is a subject
with which 1 had already some personal acquaintance—the history and
results of prohibition of alcoholic liquor in the United States of America
and that 1 assure you is not the least entertaining portion of the study.

Now, the Government have not put down, as the House will observe,
any amendment to this Resolution, T should have been willing to support,
though not with entire conviction, the amendment in the name of Colonel
Crawford if that amendment had been moved. I do not think that it
15 entirely a negative amendment, though of course T accept the ruling
that it is substantially a negative and therefore ot in order. But the
reason why 1 should not have supported it with entire conviction is pre-
cisely the reason with which it has been ruled out to-day, that it is too
much of a negative. Let the House consider where we are. I believe that
there. is absolute unanimity in every part of this House on the main pro-
position that every effort should be made by the Government of India to
combat any abusé of alcoholic liquor, that their policy should be directed
to securing that India should remain free, as she has happily been on the
\:rhole free, from any of those habits of intemperate use of alcoholie
liguor which have in the past been a noticeable feature in the life of some
of the Western countries. We are all agreed as to that part of the subjeet
we are discussing to-day. Where we are not agreed is as to the ultimate
goal. On behalf of the Government I regret that it is quite impossible
for me to accept anything in the nature of a commitment by the (overn-
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ment to a statement that the ultimate goal of policy should be prohibition.
T am rather in agreement with Sir Purshotamdas Thakurdas’ representa-
tion of the picture. lle said that for the next 20 years prohibition should
not be regarded as a practical policy for adoption. He went on to say
that when the masses of India were sufficiently educated, then they might
be reasonably allowed to exercise their own discretion in the moderate
use of aleohol. If that is really what he meant, his ultimate goal is not pro-
hibition, it is only his penultimate goal.

8ir Purshotamdas Thakurdas : In order that there may be no mis-
understanding, may I say, Sir, that my ultimate goal is prohibition. What
I said was that, even admitting the arguments of the other side, uhtil
the masses were better able to judge for themsclves regarding moderate
drink the Government could not justifiably follow their present policy.
The Honourable Member is turning it round.

The Honourable 8ir Basil Blackett : Government have no dasire
to shirk responsibility in this matter.

8ir Purshotamdas Thakurdas: I am very glad to hear that.

The Honourable 8ir Basil Blackett : Their policy is a policy of
temperance in the strict sense of the word temperance. I often observe,
and the House will have observed to-day, that it is the extreme advocates
of prohibition who are most intemperate in their speech. We had an
example from Bombay to-day. The policy of the Government is and has
been one of promoting temperance. It is objected that in the course of
pursuance of that policy the Government are in enjoyment on behalf of
the tax-payer of a very considerable revenue. Let me take the revenue
ploint first in order to clear it out of the way. It is perfectly true that
the receipts, including provincial receipts, from excise and from customs
on aleoholic liquor have inereased very considerably in rcecent years.
But that is precisely because the policy of the Government has been one
of maximum revenue and minimum consumption. 1 shall endeavour to
show to the House that that policy has been a really successful one. Some
statistics have been quoted to-day, but I am afraid 1 shall have to weary
the House with some more. Now, one of the difficulties in regard to the
statisties of consumption of alcohol is that there has been for the last
hulf a century a continuous transfer from what is known as the outstill
system to the system of Government distilleries ; instill system is really
the only other word that I can use, and there is not the least doubt that
under old outstill system, though it was a system which was very useful
in securing control at a time when means of communication were not as
great as they are to-day, there is not the least doubt that under that
system there werc considerable lacunge in the figures of consumption of
alcokolic liguor. There was more country spirit produced and consumed
than ‘the figures showed because the control was lesy perfect. Since
the transfer to the distillery system, the figures of consumption are very
much nearer the actual facts and one would naturally expect that merely
by inclusion in those statistics of a certain amount of consumption which
was previously excluded there would be visible an increase in consumption.
Now in the year 1883-84 .the percentage of the total population of areas
served by outstills was 53 per cent. It*had been reduced by 1903-04 to
35 per cent. ; by 191213 to 7.49 per eent. and is now only 2.74 per cent.
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Thiénumber of shops per 100,000 of the population has fallen between
1883-84 and 1903-04 by 30 per cent. and to-duy the number of shops
per 100,000 of the population has been reduced to 6.77 as against a
figure of 15 in 1903-04 and something over 20 in the year 1883-84. Now,
Jet me come to the consumption. I am speaking of country spirit for
the moment. The consumption of country spirit in 1883-84 was nearly 5
gallons per hundred of the population. In 1903 it was just over 4 gallons.
1t was the same in 1912. In 1924 it was 2.68 gallons. It has been almost
exactly halved in the last 40 years. This consumption of 2.68 gallons
per hundred of the population compares with the figure of 15.33 gallons
in Ceylon, 30 gallons in England and Wales and 58 gallons in Scotland.
The average consumption has fallen by 36 per cent. in the last 12 years.
The actual consumption in total figures in 1921 was 10,215,212 proof
gallons, In 1923-24 it was 6,626,875 proof gallons. That is much less
than two-thirds and approaches nearly one-half of the figure of 12 years
before. Dr, Datta fell into an error, I think, in giving the figures of im-
ports of spirits, as those spirits include perfumed and denatured spirits.
The figures of consumption or clearances of spirits are rather different.

Dr, B. K. Datta : Why are they shown under liquors ¥ Are per-
fumed spirits liquors ¢t

The Honourable Sir Basil Blackett : That expluhation will  be
given afterwards. The figures of the clearances of spirits are as follows :

Proof gallons.
In 1912-13 .. .. .. 1,161,320
In 1923-24 . . 894,000

Wines 102,488 reduced to 67,601 in 1923.24. Total, including ale and
cider, 1,738,385 in 1912 and 1,246,232 in 1923, a reduction of about 2§
per cent. in the period. These, of course, are proof gallons. I maintain,
therefore, that the statistics show that the policy of the Govermment has
been very distinetly effective in securing a very remarkable reduction in
the total quantity of aleoholic liquors either imported or country-made
consumed in India. The fact that revenue has gone up is not, I think,
really germane. It is only a proof of the success of our policy, which,
1 believe, is the only effective policy that you can pursue of attempting
to get the maximum revenue from the minimum of consumption. The
difficulty about increasing the revenue, which Sir Purshotamdas Thakurdas
suggested might be a resort of some hard pressed Finance Member in the
near future, is, first of all, that so far as our experience goes, generally
speaking, the duties are already so high that there is considerable danger
of illicit produetion, that to put them higher might very possibly actually
decrease our total receipts from the revenue from aleohol and nt the same
time would almost certainly increase the total consumption in India
owing to the inevitable increase in illicit distillation. One Honourable
Member who comes from the Thana distriet tried in advance to parry
the argument about illicit distillation. From what I have heard of the
Thana district he ought, if he knows his constituency, to know a good
deul about illicit distillation, because I am told that it is one of the parts
of the Bombay Presidency where the difficulties caused by illicit distilla-
tion are very seriously felt. I do not think, therefore, that he ought ta
come here and say that the argument about illicit distillation is ope which
can be brushed aside. It is a very.serious and difficult one.
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Now, I have given the ITouse some of the results of the policy of
the Qovernment of India in the last generation. 1 submit that those
results are striking and that they are a complete answer to attacks on
the policy of the Government if they take the torm that the Government
are engaged in encouraging the use of consumption of alcoholie liquors
for purposes of their own, whether thosc purposes be financial or whelner
other charges, not made to-day, are brought against the Government in
that connection. 1 maintain that the policy has been very really effective.

Now, I must come to the two amendments which are under discussion
to-day. I should, howcver, perhaps begin with the original Resolution.
With the exception of the first speaker no onc has to-day, 1 think, supported
the original Resolution wholeheartedly. I submit to this louse that,
however much we may desire to prevent altogether the use of alcobol for
other than scientific und medieal purposes, a policy of complete prohibition
is entirely out of the question in present eircumstances in India. I do
not think that really needs proof. The policy of the immediate introdue-
tion of prohibition is unthinkable and I do ask this House, taking a prac-
tical view of the guestion, not to commit itself to the original Resolution
and to renlise that in doing so it would be making a completely imprae-
ticable suggestion. 1 do uot want to enter into eontroversial questions
as to the extent to which the use of alcokol is prohibited by the relig.ous
tenets of various peoples. I cannot, however, resist quoting one or the
results of my researches into Indian history. I am told that the Code of
Manu did prohibit 1the use of aleoholie liquor by Brahmins, And in ovder
to make the punishment fit the erime one of the punishments is that a
Brahmin who drinks aleoholic liquor is to eommit suicide by drinking
molten lead. DBut this was his statement on the subject of aleohol
generally :

¢¢ There is no turpitude in drinking wine, but a virtuous abstinence will reap its

reward.’’
That represents the position of the Government in the matter to-day.
It desires a virtuous abstinence and, as 1 have always been taught, there
i8 no merit in abstaining when you are foreed to do so. 1 believe that any
attempt to have complete prohibition would not only be necessarily com-
pletely ineffective in India as it exists to-day bui that it is contrary to
the highest principles of ethics. Several American speakers have been
quoted on the subject to-day, some of them said to be great men, but I
think the following quotation will be agreed to be from a very great
man. It is as follows :

‘¢ Prohibition will work great injury to the cause of tomperance. It is a specics
of intemperunce within itself, for it gocs beyond the bounds of reason in that it
attempts to control o man’s appetite by legislation und makes a erime out of things
that are not crimes.'’

That, Sir, was the view of Abraham Lincoln. I therefore assume that
it i8 not necessary for me to argue further the impractieability of the
original Resolution. What I have said has some bearing on hoth the
amendments. Both these amendments ask that the policy of the Govern-
ment of India should be a complete prohibition of production, manufac-
ture, sale and import of intoxicating liquors save for medicinal and
seientific purposes.

' Now what I have said will show that the Government hold that
that policy is not ome which ought to be adopted. I gather from the
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speeches that have been made that none of those who support it really
believe that it is a policy which can be put into practical effect within
this generation or probably within the next. But why, I ask, then should
we commit ourselves now to a policy of ultimate prohibition ? Iave we
really studied the subject enough to be sure that ultimate prohibitions is
desirable or necessary or will ultimately be practicable ? This House is
being asked to commit itself to a hypothetical statement as regards the
policy to be pursued over the next half eentury.

Khan Bahadur W. M, Hussanally (Sind : Muhammadan Rural) :
May I inquire from the Honourable Finance Member if the Bombay
Government have not agreed to the report of the Committee appointed
recently and have taken total prohibition as their godl ¢ If so, is that
policy different from that of the Government of India ?

The Honourable Sir Basil Blackett : The Government of India are
not responsible for the policy of the Government of Bombay. I am
speaking to-day of the policy of the Government of India.

Mr. A Rangaswami Iyengar (Tanjore cum Trichinopoly : Non-
Muhammadan Rural) : May I inquire if the policy of the Government
of India is different from the policy of the Government of Bombay 1

The Honourable 8ir Basil Blackett : I think that I shall require
considerable notice of that question, The policy of the Government
of India is the policy I am announcing to-day.

Mr. Jamnadas M. Mehta : Is it not obvious that it is different %

The Honourable 8ir Basil Blackett : If it is obvious, it depends
how quickly and accurately a man can reach a conclusion from a
premise. I do not know that the Government of Bombay fixed a limit
of one or two centuries as the date on which they hoped to achieve it.
I am arguing to-day that this ITouse should not commit itsclf to the
statement that the ultimate goal of its policy will be complete prohibi-
tion without considering whether there is any real practicul advantage
in laying down such policy, or whether it has really examined fully the
pros and cons of what will be desirable for another India—a self-govern-
in{I India—Afifty years hence. The objections to ecomplete prohibition
will remain as stated by Mr. Abraham Lincoln. There will also, I think,
still be the objection that the policy of prohibition must lead, unless the
circumstances are extraordinarily favourable, to a great many very
undesirable results. We have had statements made about the effect
on the public respect for law and order of prohibition in the United
States. It so happens I have at the moment a regular correspondence
in the United States and I may perhaps repeat a story from a recent
letter. After chasing a very elusive and very suceessful bootlegger
for a very considerable time, the Federal Agents caught him on the
shores of the ocean in the early hours of one morning and they were
very pleased with their capture. The bootlegger seemed to be quite
amused and they said to him, “ You don’t seem to he worried about
it. Wait till you get to the court.”” ‘‘ That is what I am waiting for.
I am bootlegger to the Sheriff and the Judge and will call them in
evidence.”’

Now I do not want to get off into the amusing side of this subject
<but I have quoted that story because it does show the extraordinary
L117LA, r
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difficulty of a policy which involves disrespect for law among the class
of citizens who normally are the upholders of law and order. It h{m
become a very serious menace to the whole fabric of law and order in
certain parts of the United States. It has led to corruption among the
Federal Agents, a considerable amount of actual man-slaughter, and a
general lowering of the standard of respect for law and order among
the citizens. I do not want to prophesy. to-day what the ultimate
results of prohibition in the United Statés may be. Strong statements
have been made on both sides. That the law has effectively dealt with
the evil of the saloons is I think granted on all sides, but it has led to
the use of some very bad liquor, to a great increase in illicit distillation,
a great increase in smuggling, and a very great increase in the
expenditure of the United States on preventive work, accompanied by
a very large decrease in revenue. And if I may again refer to the
authority I have just quoted, the cost of wines and spirits, at any rate
in some parts of the Eastern States and in New York, is now very little
more than it is in England because what goes to the revenue in England
goes to the bootlegger in the United States, and the amount required
to pay the bootlegger’s profit is about the same as the amount required
in England to pay the revenue.

Now it may be that the policy of prohibition will develop in a
successful way in the United States over the course of the next ten
years. It may be that in about that period it will be regretfully decided
that the experiment has not been a success. It has been the experience
of a good many countries which have introduced prohibition.  They
Kave tried it in all good faith with every desire to make it effective and
“with the ideal in mind of preventing the evils of intemperance, and they
have deliberately rejected it and come back to a form of the policy
which is the policy of the Government of India of maximum revenue,
maximum econtrol and minimnm consumption. Tet us assume that
within' the next ten or fiftcen years that is the experience of the United
States. Would it not be rather unwise of the Government of India at ihis
moment to say that the ultimate goal is prohibition when a very big
ahd very great experiment is in course of trial, and may quite within
the grounds of probability be proved unsuccessful and have been given
up long before the moment comes when anyone who has spoken on this
subject in this House to-day believes that prohibition would be within
‘meéasureable reach of enforcement in this country ¥ I suggest, there-
fore, to the Ilouse that it would not be wise of the House to-day to
ebmmit itself to the statement that the policy should be to reach a goal
of ultimate prohibition.

‘Within the time at my disposal I cannot deal at all fully with the
details of the two amendments which are before us. 1 would
point out that both of them involve a difficulty on which T
‘do not desire to lay stress, but which has been mentioned by an inter-
ruption from the other henches, that it is not for the Government of
“India to give directions to the Provineial Governments as to what their
action ‘is to be in legislating in regard to a transferred subject. T am
inclined to agree that if a policy of local option or prohibition is going
to be attempted by liocal Governments with any very great vigour, the
Government of India will not be able merely to-look on. One of the
clear . lessons of America’s experiments in prohibition and in 'local
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option is that loeal option and State prohibition and local prohibition
involve even greater difficulties than complete prohibition. Inter-
national boundaries were mentioned by one speaker. The House mmnst
not forget that there are boundaries all over India between British
India and the Indian States, and it-is a problem which at the moment
would seem almost insoluble how, if prohibition were to be introduced
legally in a given provinee, it could be enforced with so many inter-
national boundaries between that provinece and neighbouring Tndian

States or States included within the arca of the province. Therefore *

I maintain that these detailed proposals, included in hoth these amend-
ments, involve a recommendation to the Government to take action
which either constitutionally is not within their province, or which
needs to be very much more carefully considered before it is adopted
as a practical proposition. Local option sounds attractive, but it is not
a system which lins been productive of great results. It has been found
almost invariably to be a serious cause of disturbance to law and order,
and T am told that experiments in local option in the Punjab have led
to an increase of illicit distillation, which is causing.the authorities very
serious difficulties. ' '

Mr. A, Rangaswami Iyengar : It is due to repression.

The Honourable 8ir Basil Blackett : Repression,—my whole objec-
tion to the policy of local option and prohibition is that it is the
exercise of the functions of the State to repress in a sphere where the
functions of the State ought not to be extended. '

Let me go back to my original point. The whole of this House is
anxious to-day, I am sure, to express the view that the strictest control
should be maintained by the Government and should be recommended,
or whatever the right word is, within the constitutional functions of
the Government of India, to Provincial Governments, and that every
possible step should be taken to counteract any tendency to the
immoderate use of aleohol in India. I maintain that that is the policy
which the Government are already pursuing, and it is the 'polidy, of
course which is spoken of as being continued in the third amendment
which is not before the House. I do not know whether it is possible
at this late stage for another amendment which would meet the general
view to be adopted, which would involve a recommendation, as I see it,
to the Government to be very strict and careful in the exercise of its
control over the use of spiritual, I mean spirituous liquor. I used the
word spirstual by mistake, but it has been, T think, the history of all the
religions that have dealt with this subjeet that the spirituous generally
beats the spiritual. (Laughter.) It would recommend to the Govern-
ment that it should examine the subject and see that every possible
step is taken to secure effective control. I say the steps that are
already being taken, so far as the Government of India are concerned,
are the best that I know of, but the Government would naturally be
anxious in view of a Resolution of that sort from the House, to re-
examine the whole position and see whether, within the area withige
which it is directly responsible, any further steps can be {aken, and
such a Resolution would involve a recommendation to the Provineial
Governments generally, which is, I gather, one of the objects with
which this Resolution has been moved to-day. The Government cannot
support either the' Resolution or any of the amendments, and owing to
the withdrawal of the particular amendment referred to, we are in the
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position, as things stand, of voting simply for the negative. That is a
position which I quite understand the House desires to avoid, because
we do desire to give positive proof of our anxiety to control the
immoderate use of aleohol, but as things stand, the Government must
necessarily oppose both the original Resolution and the amendments
which are before the House ; and I trust the House will see that this
is the only practicable and statesmanlike course that can be taken in
this matter. We cannot commit ourselves to the impossible proposition
of the immediate introduction of prohibition ; we should, I have sub-
mitted, be wiser not to commit ourselves to prohibition as the ultimate
goal when it is very likely that that goal may have been disavowed by
its chief exponents of the present day long before India is ready to
arrive at that goal. I trust the House will take a practical view of the
problem before it to-day and will not, simply because of its desire,
which we all share on both sides of the House, to show its interest in the
cause of temperance, take any intemperate step such as is suggested by
those who are respdnsible for the motions to-day.

An Honourable Member : 1 move that the question may now be
put.
Mr. President : The question is that the question be put.
The motion was adopted.

Haji Wajihuddin (Cities of the United Provinces: Muhammadan
Urban) : Sir, from the speeches delivered to-day on the floor of this
House I gather that the majority of my non-official friends are in favour
of Mr. Kelkar’s amendment. 1 therefore find no alternative but to
accept it. * i

Dr. 8. K, Datta : Sir, T beg for leave to withdraw my amend-
ment.

The amendment was, by leave of the Assembly, withdrawn.

The Honourable 8ir Basil Blackett : Sir, in view of the short
interval that has elapsed since I was last on my feet, I do not propose
to inflict a concluding speech on this House at any length, I ask the
House just once again to consider whether it would not be wiser of it
to negative the original Resolution and withdraw the further amend-
ment which now stands in Mr. Kelkar’s name and thereby show that
the unanimous view of this House is that all possible effective steps
should be taken by the Government in co-operation with this House
and should be recommended to the Provinecial Governments with a
view to the control of the drink evil.

Mr. President : The original question was :

‘¢ This Assembly recommends to the Governor General in Council that legislation
be undertaken prohibiting the import, manufacture, sale and use of all sorts of liquors
in India and in the meantime he be pleased to direct the local administrations under
hia control and convey the opinion of this Assembly to all other Provineial Governments
tiat they should take steps forthwith to grant to the local bodies within their
jurisdiugon the right to determine the nmumber and loeation of liquor shops within
their respective areps.’’

Since which the following amendment has been moved :

¢ That for the original Resolution the following be substituted :

‘ This Assembly recommends to the Governor General in Council that he be
pleased to accept as the ultimate policy of the Government the prohibition of produe-
tion, manufacture, sale and import of intoxicating liquors save for medicinal and
scientific purposes. It further recommends that as the first step in carrying out this
policy the Provincial Goyernments be directed immediately (4) to inaugurate a policy
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of vesting the power of fixing, by a systom of local Oﬁtion, the location and number

of shops selling intoxieati
Boards specially constitu

liquors in either local se
for the purposo und olected on a popular franchige, an

governing bodies or

(i) to undertake necessary legislation in furtherance of that poliey °.”’
The question I have to put is that that amendment be made.

The Assembly divided :

AYES—69.

Abdul Haye, Mr.

Abhyankar, Mr, M. V.,

Abul Kasem, Maulvi.

Acharya, Mr. M. K,

Aiyangar, Mr. C. Duraiswami.

Afyangar, Mr. K. Rama.

Alimuzzaman Chowdhry, Khan Bahadur.

Ancy, Mr. M. B.

Budi-uz-Zaman, Maulvi,

Belvi, Mr. D. V.

Chanda, Mr. Kamini Kumar,

Chetty, Mr. R. K. SBhanmukham,

Das, Mr. B,

Dus, Pandit Nilakantha,

Datta, Dr. B. K,

Duni Chand, Lala.

Dutt, Mr, Amar Nath,

Ghazanfar Ali Khan, Raja.

Ghose, Mr. 8, C.

Ghulam Abbas, Bayyad.

Ghulam Bari, Kban Bahadur.

Goswami, Mr. T. C.

Govind Das, Beth.

Huns Raj, Lala.

Hussanally, Khan Bahadur W. M.

Ismail Khan, Mr.

Iyengar, Mr. A. Rangaswami,

Jajodia, Baboo Runglal

Jinnah, Mr. M, A,

Joghi, Mr, N. M.

Kartur Singh, Sardar,

Kasturbhai Lalbhai, Mr —

Kazim Ali, Shaikh-e-Chatgam Maulvi
Muhammad.

Kelkar, Mr. N, C.

Lohokare, Dr. K. G.

Mahmood Schamnad S8ahib Bahadur, Mr,

Majid Baksh, Syed.

Makan, Mr. M, E.

Mulaviyn, Pandit Madan Mohan,

Mehta, Mr. Jumnadas M.

Misra, Pandit Shambhu Dayal

Misra, Pandit Harkaran Na

Murtuza Sahib Bahadur, Maulvi Bayad.

Mutalik, Sardar V. N.

Narain Dass, Mr.

Nehru, Dr. Kishenlal.

Nehrn, Pandit Motilal.

Nehru, Pandit Shamlal

Neogy, Mr. K. C.

Phookun, Mr. Turun Bam,

Purshotaumdas Thakurdas, Bir,

Rajan Buksh S8hah, Khan Bahadur
Makhdum Byed.

Ramachandra Rao, Diwan Bahadur M.

Rangachariar, Diwan’ Babadur T.

Ranga Iyer, Mr. C. 8.

Badiq Hasan, Mr, 8,

Bamiullah Khan, Mr. M.

Sarfaraz Hussain Khan, Khan Bahadur,

Bhafee, Maulvi Mohammad.

Bingh, Mr. Gaya Prasad.

Singh, Raja hunandan Prasad.

Binha, Kumar Ganganand.

Byamacharan, Mr.

Tok Kyi, Maung.

Vunkatapatiraju, Mr, B.

Vighindas, Mr. Harchandrai.

Wajihuddin, Haji.

Yakub, Maulvi Muhammad.

Yusuf Imam, Mr, M,

I

NOES—389.

Abdul Mumin, Khan Bahadur Muhammad.
Aiyer, 8ir P. 8, Bivaswamy,

Akram Hussain, Prince A. M. M,
Ashworth, Mr. E. H,

Ayyar, Mr. C. V. Krishnaswami.
Bgore, Mr. J. W.

Blackett, The Honourable Bir Basil.
Bray, Bir Denys.

Burdon, Mr. E.

Carey, Sir Willoughby.

Chalmers, Mr. T. A.

Chartres, Mr. C. B.

Clow, Mr. A. G.

Cocke, Mr., H, G.

Crawford, Colonel J. D.

Dalal, Bardar B, A.

Fleming, Mr. E. G.

Gordon, Mr. E.

Gordon, Mr. R. G.

Grmham, Mr. L. ~
Gurner, Mr. C. W.

The motion was adopted.

|

Hirn BSingh Brar, Sardar Bahadur
Captain.

Innes, The Honourable Bir Charles.

Langley, Mr. A,

Lindsay, Bir Darcy.

Lloyd, Mr. A. H.

Macphail, Rev. Dr. E. M.,

Maguire, Mr. L. T.

Mitra, The Honourable Sir Bhupendra
Nath.

Muddiman, The Honourable Sir Alexander.

Needham, Colonel R, A.

Panduranga Rao, Mr. V.

Raj Narain, Rai Bahadur.

Roy, Mr. G. P.

8im, Mr. G. Q.

Bingh, Rai Bahadur B. N,

Bykes, Mr. E, F.

Vijuyaraghavacharyar, Diwan Bahadur T,

Webb, Mr. M.

The amended Resolution was adopted.



RESOLUTION R¥ FUTURE RECRUITMENTS TO 'THE INDIAN
MEDICAL SERVICE. '

Dr. K, G. Lohokare (Bombay Central Division : Non-Muhammadan
Rural) : Sir, since the Ilonourable Member in whose name this Resolution
stands is not in the House I will move the same with your kiud permission.
It runs as follows : .

““ This Assembly recommends to the Governor Genernl in Council that he be
plensed to tuke immedinte steps to agrange that all further reeruitments to the
Indian Medieal Berviee—India Army Medieal Cndre—shall hencoforth be only by
an cipen competitive examination held simultancously in England and India from the
year' 1026.°’ .

Sir, to be able to follow this Resolution I beg to solicit the attention
of the House to the Resolution and the amendment on the Lee Commission’s
recommendations. Though these recommendations concerned more the
Civil Services, the Indian Medical Service having much to do with the
military recruitment, a condition was included in the Resolution of the
ITononrable the Ilome Member in the following terms :

‘* The employment in, the provinces of an adequate military reserve, provision

of ndequate medienl attendance for British officers in the Civil Borvices and tiheir
families, and further econsideration of the conditions necessary to sccure an udequate
number of British medical recruits for the needs of the Army.’’
These were the three things that were laid down in that Resolution. It
was in this way that the question of recruitment of the military medical
services came in and we have not yet heard anything about it as will be
scen from the interpellations that I have put in this House only a couple
of days ago. It was on the ground of the desire of the people and the
profession that I wanted to move a Resolution to express the wishes of
the House as well as of the medical profession in India as to the recruit-
ment, to this military medical service, and hence this Resolution.

The points decided by the Secretary of State so far on the rccom-
mendations of the Lee Commission are, firstly, that a superior Civil Medical
Service shall be established in India. That is one point that has been
setrled, The gecond point is that for the convenience of the treatinent of
Luropean officers and their families stationed in India separate provision
shall be made. The third recommendation of the Lee Commission wus to
constitute a Royal Army Medical Corps, India, but the Secretary of State
has announced that he would not agree to it and would agree to a
coniinnance of the Indian Medical Service. But the other questions have
yet been left open which depend more upon the methods of reeruitment
to the Indian Medical Service. Qur object therefore is, firstly, to point
out that the Resolution of the Honourable the Home Member in the terms
‘“an adequate number of British medical reeruits ”’ possibly brings
in an clement which was not thought of in the Army Committee Report
a5 well as in the Esher Committee Report. And now it is being distinctly
seen that they want much more to care for British medical reeruits and
pot for efficiency. My Resolution says that we want equal opportunities.
We want the best of the doctors for the Army. We want the best and
the most efficient doctors for the service of the country, while here the
reservation from the Government is to secure an adequate number of
British medical recruits for the needs of the Army. I may point out
here that in the recommendations of the Medical Services Committee on
page 36 it is distinetly stated :

‘‘ We are unanimously of opinion that it is not advisable to attempt to fix a
porcentage of Indians to be admitted to %he Indian M- dirml Corps. OQur idea is to

(662 )
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form tho Indian Medical Corps into a corps d’elitc and while we should legitimately
help 1ndians to uppeur at the London examination, we consider it of Pnrnmount
importance that the best possible doctors should be attracted to the Corps.’

The Army Medical Service Committee said in April 1919 that their goal
was to secure the servicey of the best doctors which in this reservation is
being tampered with.

Secondly, the purpose with which the Esher Committee had reported
the necessity of laying down a certain ratio for Indians and the Britigh is
thiv—'* for the medical attendance on European servants of Government
and their families.”’ That is one of the recommendations of the HEsher
Committee but the purpose which they put in for reservation of the military
posts is a civil purpose not suited to the requirements of the Army. 'The
question of such recruitment involves the question as to how many appoint-
ments in the Civil will be reserved for European military officers for a
Civil purpose and, secondly, whether it should be a separate gervice for the
treatment of European officers and their families or whether they should
form a distinet part and parcel of the military medical service. If
these posts are absolutely reserved for the European members of the military
medieal service it would mean that the whole reserve praciically would
be taken over by the Europeans and consequently Indians will have
a large number of army posts closed to them than would be the result of
an open competition, Our purpose therefore is not to lay down any ratio
in one way or other so as to hinder the recruitment of the best possible
doctors. 1f European officers and their families require doctors of their
own race they may recruit them directly from England and set up a
sepurate service for themselves if they chose. That gshould not he the cause
for setting aside the best Indian medical men who want to e¢nter the army
service. That is our contention.

Sir, my object in moving this Resolution was twofold. Our past ex-
perience is such as to make us doubt the intentions of Government in
respect of medical military recruitment and, secondly, the present process
of recruitment, that is the process of sclection, is one which we hold to be
absolutely bad. That is why we claim an open competitive examipation.
Our experience in the past has been this. Up to 1900 very few Indipns
appeared at the competitive examinations, From 1900 to 1910, only a few
appeared. From 1910 to 1914 the figures were 5, 3, 8, almost nil ynd 14.°
At this time I am sorry to mention that the Army Department of the
Government of India feared that Indians were swamping the I;;d_:ian
Medical Service and consequently, as is reported in one of these reports
in 1911, the Army Department of the Government of India represented
to the Secretary of State and to the War Office that some remedy should
be found by which the inclusion of Indians in the army cadre should be
made most difficult. That was one of the inherent motives in those
days. In 1914, recruitment by open competitive examination was abso-
lutely stopped. The recason that was given in one of the answers to my inter-
peliations was that it was not possible to attract a sufficient number of
Europeans by open ¢ompetitive examination and therefore the examinatign
was stopped. May I ask whether there were not first class men who had
obtained degrees in Indiun medical colleges in this period and, if the
Army Department cared to secure these best possible persons, they equld
have got the best possible doctors from any of these Indian colleges. But
they thought otherwise and consequently they introduced only a temporary
cadre to which Indians were admitted by selection, and I will deal latar
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on with the process of selection. Their only anxiety was to secure British
reeruits and fearing that the ratio of Indians was increasing alarmingly
they stopped in 1922 recruitment even by sclection to the permanent cadre.
From 1922 to 1925, only until a couple of months ago, they stopped
recruitment of Indians and it was only after the numerous interpellations
that T put in here, that 8 or 10 Indians have been given permanent com-
missions, just a couple of months ago. There is this distrust in the method
of reeruitment as to the best possible doctors being made available for the
Army. I do not stand here to plead the cause of one race or the other.
I have precedents to show that the rules for the R. A. M. C. lay down
that ihe candidates shall be of pure European extraction, domiciled and
born in England. We have before us these precedents. llowever we
Indians are after all philosophic men. We leave it aside for the present
but our claim is that if the Indian Army is to have the hest doctors, we
claim equal opportunities. Let Indians as well as European candidates
appear at the same examination and let the best of them be selected.
Why should there be a ratio for one colour or the other in securing these
doctors. The 1. M. 8. service is meant for the Indian units of the Army.
They are not meant for the British units, It is Indians who are to be
treated there and for treating Indians, if Indians are debarred, I am
sorry 1 cannot say anything further but absolute justice is on our side
when we maintain that the best men should be recruited for +his serviee.
Bir, the treatment that these temporary eommissioned officers have received
even during the war is a sad tale. It has spread throughout the length
and breadh of the country. I shall not refer to it to-day because 1
shall have then to import heat into the discussion. 1 have definite instances
with me to show that the treatment they reccived on account of their
colour was absolutely abominable. Sir, it might be maintained that an
open competitive examination in this way, simultaneous both in England
and India, would be a very difficult matter. How is it to be held gt one
and the same time ? Sir, if Government will entrust it to us, we shall
find the way. We know that it is quite casy and very easy to settle. I can
give you one of the ways for the present. ITold a theoretical examination
first ; let it be Part I. Send thosec who pass in Part 1 up to London or
whatever place you have for holding a practical exammation there. Your
British candidates might prefer waiting for two months after the first
part for a revision of their clinical subjects because of the delay which
these Indian eandidates would tuke {o reach London. If the DBritish candi-
dates find it inconvenient to wait for these two months, you may have
a Board constituted of the best Indian doctors as well as the best British
doctors. Let that Board examine the candidates in England firs.. Indian
candidates will then wait for two or three months for their practieal after
the theorctical. Let that Board come to India and examine these candidates
with the same standard. If you cannot find this convenient, you may very
easily devise some other means. Let us sit together and find a way.
I am sure where there is a will there is a way, and we can, if you agree,
hold a simultaneous examination in England and in India at the same
time. If you still continue saying that there are no means to tind a
golution, 1 may say, Sir, that your purpose in avoiding simultaneous exami-
nations and to ask our boys fto go for the examination to London at a
great deal of cost is to close the door to Indians. You know, Sir, the
Indian colleges are practically conforming to the standard of the (Jeneral
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Medical Couneil. It was some four years before this, that it could have
been maintained that scme Indian colleges had no proper provision for
clinies in the subjects of Gynecology and Obstetrics. We know, Sir, that
there was a discussion in this House in 1922 regarding the matter, and
my Honourable fricnd opposite, a member of the same dignified profession,
knows it too for himself that these standards have recently been o revised
so as to give full opportunitics of instruction in all these subjects to
Indion candidates. They can now with the same standard hold their
ground against the British college candidates. What objection is there,
then, to admit these standards directly for the examination in India 7 1f
you have no other plea of inefficient education, if you have no other plea
of inferior status, in profession, or if you have no other pleu of inferior
physique, I doubt, Sir, how you can refuse. If you yet refuse, we can
only say that you want to refuse simply because you want to find a method
of excluding Indians from this examination. Sir, what has been our
experience of selection during so many years ? It has been clearly exposed
at the question hour—only a couple of days ago by my Hononrable friend,
Mr. Neogy. I leave that case to him. DBut our contention is that the
method of selection shuts the door against our best possible candidates.
So that in time to come, after 5 or 10 years you will make the plea, ‘‘ Look
here, your Indian doctors are incfficient officers.”” But whose inistake
wounld it be ¥ You would commit this mistake to-day through your own
method of selection, and then make capital out of it to shut doors against us
still further. Besides, you employ C. I. D. methods to inquire and satisfy
yourselves aboui our men. You do not want men of the best possible
type. You want something else. You want backdoor influence. How

n you expect the best boys in this way to come in ! This Selection Board

of your own making and if you want some sort of men of a standard
other than of professional gualifications who in the long run may prove
of inferior grade in the professional work, is it our fault, Sir ? Let us
have a comparison, Sir, for the period between 1900 and 1914—the period
when there was the competitive examination. You have had a few oflicers,
say about 50. You have their record of services before you. You can
definitely say here from the records of these officers with you if these
Indian officers have proved incapable. These Indian officers were with
you. They have served in the field in the Great War as well as in India
in peace time in hospitals and in an administrative capacity. You can
say definitely—I do want your opinion on the point-—you can say definitely
whether these officers have failed to earn your appreciation. If not, the
competitive examination method has been an unqualified suceess. Youf
Selection Board will prove otherwise, Sir ; and it is therefore that I say
that the method of competitive examination is the only way of having the
best officers for the service. You ought to care more for efficiency than
for anything else. In professional matters it is really very undesirabla
to say that you want a man of a white or a yellow or a black complexion,
It is really very undesirable to depend on such things for securing the
best material, I submit, Sir, we have in the medical profession in India
a sense of brotherhood ; we have learnt not to think of colour or race.
Even {rom the beginning in our medical colleges every boy who is admitted
to that course learns not to care for these details but cares only for the
professional dignity and for the standard. I leave it to the House to
say, if the selection process of to-day has maintained this reputation of
the profession.
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Moreover, the profession in India has given their views regarding
the method of a simultaneous examination, The professional examination
comes first, and the military training course afterwards. To make the
position well understood I say, Sir, that the Indian profession has said
‘“ hold the professional examination first in India, declare the results
and take the number you want for the next course wherever you want,
if you cannot arrange for it here.”” The present process too is similar.
The profession and the public have expressed their views in this mutter
lust Session. I had given you here resolutions of almost all the imporiant
provineial Medical Associations in India, the Bombay Medical Association,
the Madras Medical Association, the Caleutta Medical Association, and
I had even given you in my speeches then the opinions recorded at some
of the public meetings on the Lee Commission’s Report. I may add here
that the Army in India Committee in 1919 have recorded the same kind
of popular opinion. It means Government are aware of this lofig-standing
demand. Here it is in the Esher Committee Report :

‘¢ The Indian Medical Service, which should then be exclusively military, should

be recruited by simultancous competitive examinations or by separate competitive
exuminations in Indin.’’ :
Here are the opinions expressed in favour of simultaneous examination for
recruiting the best doctors in the interests of the State and they have been
represented to you, Sir, long ago. This report is published in 1919 and
the expressions of public opinion came to this Committee a year before
at lenst, ie., seven years ago. You take it from me that this demand
has been persistent for the last 25 years, and in spite of this public demand,
if you do not want to attend to it, if you want only the colour gualification,
and not efficient officers, if you yet want to spend money unnecessarlly
on persons for undeserved inducements the least I say is that the expendi-
ture of State money is not being deservingly bestowed. You have been
giving inducements in the form of gratuities for 5 years’ service of £1,000
to persons with ordinary qualifications. On the other hand, you turn
away our best men. They had held temporary commissions ; they applied
and applied ten times, and you said, ‘‘* We give you no hopes of a per-
manent commission.”’ The poor boys resigned the service. Boys {rom
Indian Universities who got their F. R. C, 8. within 15 to 18 months had
1o go away because there were no hopes of their being made permanent,
and Sir, during the same period third-class L. R. C. Ps. and L. R. C. Ss,,
who passed their examinations by compartments, got in. It is the expendi-
ture of State money at least that you should have cared for, Sir.

Out of 56 European candidates from 1922-25 reeruited by the Uovern-
ment of India, Army Department, they had only 1 F. R, C, 8. and 3 M, Ds,,
while to the best Indian candidates, candidates who had come out in
the first class, persons who had the best charucter even as reported by
your C. I. D. methods, persons who were connected with Government
servants, persons whom you would take as the most reliable type of persons,
could not be given hopes of confirmation. You eared only for colour,
the British recruit. You did not care for efficiency. I thercfore make a
Jjust demand and lay it before this Ilouse ; it is not only a just demand
of Jndians but a right demand in the interests of the State and the Ewmpire
that our medical men must have the same unrestricted opportunities as
all others of serving the country not only for ourselves but for the benefit
and the interests of the Empire also.



YOMRE RECRUITMENTS TO THE INDIAN MEDICAL SERVICE. 887

Mr. E. Burdon (Army Secretary) : Sir, in my humble opinion, a very
great deal of the speech of my llonourable friend has been distinetly
irrclevant. He has adverted to. a number of matters which 1 know he
has closely at heart, but which unfortunately are not included in the terms
of the Resolution which was to have been moved by another lonourable
Member and has now been moved by my lonourable friend in that other
gentleman’s place. I do not propose to follow my Ilonourable friend
into all Lis irrelevancies; if I may be permitted again to use that expression,
My first object is to make a statement to the llouse of the position of
Government in regard to the subject of the RResolution, and 1 thought it
desirable that I should, with your permission, Sir, have an opportunity
of rpeaking at as early a stage in the debate as possible. The attitude which
Government must at present assume in regard to the subject we are dis-
cussiig is of a nature which it is necessary to make clear at the outset.
It would be disingenuous to do anything else. Further, by stating at once
the position of the Government I hope to lead the discussion into a
relevant channel which it might not otherwise follow and from which, if
it is followed, the promoters of the debate and Government themselves
may le enabled to derive the greatest possible profit in the shape of a
clear plutidation of the issues which demand solution. The position of
({overninent can be briefly stated and 1 think readily understood. In the
firsr place, Sir, Government do not wish to oppose the Resolution of my
Honourable friend if theéir opposition is to be construed as a final expres-
siun of their opinion in regard to the method of recruitment to he adopted
for the Inditn Medical Service as it is to be constituted in the future. On
the other hand, it is impracticable, and I believe I shall be able vo convinee
the Hduse that it is impracticable, for Government to accept the Resolution
At present. For neither the Government nor indeced the Ilonourable
Members of this House possess the data on which alone a final conelusion
could jroperly be based. I will explain at once what is in my mind in
advancing this proposition. As Honourable Members are well aware, the
Lee Commission formulated comprehensive proposals for the future con-
stitution of the Medical Services of India. T need not repeuat the details of
these progosala since they are as familiar to the louse as they are to
myself. But it is important to note that these proposals, taken as a
connected whole, raise issues new in character which cannot be deeided
summarily, merely in the light of Government’s previous experience and
previous consideration of similar matters. As will be known to those
Honourable Members who have studied Lord Birkenhead’s statement in the
House of Lords of the 29th July, it has so far been decided by the Govern-
ment of India and the Secretary of State to approve in general principle
the constitution of provincial Medical Services. It has also been decided
both by the Government of India and by the Secretary of State not to
aceept the recommendation of the Lee Commission that there should he a
unified Military Medical Service in India. Under this recommendation
the military side of the Indian Medical Service was to he ahsorhed in the
Royal Army Medical Corps. This recommendation has not heen accepted
and the decision in this matter, as my Honourable friends will no doubt
observe, is in absolute hecord with the views which were expressed on the
subject from the non-official benches in our debate of September last,
The Indian Medical Service is to ‘be ‘retained essentially as a military
Bervice, and ‘B Wdr reserve is to continhue to be maintained by lending
officors to the civil administration. But the decisions have not proceeded
further, and many questions still remain outstanding, the settlement of
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which must in the nature of things precede a decision upon the mcthod
of rceruitment to be adopted for the Military Medical Service as it will
be constituted on the basis of the general principle to which 1 have alluded.
We do not yet know what the strength of the war reserve will be. We
do not know either the number, the status or the remuneration of appoint-
ments on the civil side of the administration, which officers of the Indian
Medical Service will in future be eligible to fill, and, lastly, we do mnot
know how the Service as a whole, including the war reserve, is to be comn-
posced ; that is to say, how many Indian officers and how many British
officery there are to be. It is to contain a proportion of British officers.
That is a settled fact which the Resolution itself recognises.

Dr. K. G. Lohokare : The Resolution does not recognise any pro-
portion.

Mr. E. Burdon : Now, T think the House will acknowledge that
it would be a reversal of the natural order of procedure if either the
Government or the House were to attempt to decide what the methods and
avennues of recruitment for a service should be before the essential features
of the service huve themselves been determined. The first requisite is to
know what career and prospects the service is likely to offer, and according-
ly what type of recruit we are likely to be able to attract to it. We want
the best, of course, but there still remains the question—will the conditions
of service which are set up be likely to attract men with the highest
professional qualifications : and when that question has been answered,
then only is it convenient or practicable to consider the channel of recruit-
ment best designed to suit the circumstances of the candidates whom we
wish to attract. In particular, when it comes to a question of deciding
upon a simultaneous examination in India and England, the composition
of the service is one of the very first things we want to know, and in the
pres:nt instance we do not yet know this with sufficient accuracy.

1 wish to make it quite clear, if I have not done so already, that the
Government have not at any time in the recent past pronounced against
recruitment by simultaneous examination and they have no definite inelina-
tion to do so at the moment. As one of the alternative methods of recruit-
ment, the question is bound to enter the mind of Government when the pro-
per time comes, and to receive very careful consideration; consideration
which I hope will be assisted and enlightened by the views expressed to-day
by non-official Members who have studied the matter. But for the moment
the (tovernment ean come to no conclusion ; they must maintain an open
mind and reserve their judgment.

And now, Sir, I think it may be convenient to the House if I make

& digression for the purpose of bringing before Honourable Mombers in a
simple form certain especially relevant faets in the past history, both
recant and remote, of the Indian Medieal Serviece and in regard to the
vicissitudes through which recruitment for that service has passed. The
facts may be known to some Honourable Members who have gtudied the
matter, but not, I feel sure, to all. For many years prior to 1915 admission
to the Indian Medical Service was by open competitive examination held
. in England half-yearly. The examination was open to all British subjects,
European and Indian. The last competitive examination was held in
duly 1915. In September 1914 the Secretary of State had suggested that,
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as it was extremely unlikely that suitable candidates would be obtainable,
no examination should be held until July 1915. In 1915 the Scerctary
of State decided that no open competitive examination would be held, after
the one in July 1915, during the continuance of the War. Su«h reernitment
as was necessary was to be made by nomination. The absence of candidates
was due to the War. Large numbers of young medical practitioners and
medical students joined His Majesty’s forces in a professional or combatant
cupucity. There were other causes also and the iufluepees which made
«it impracticable to hold a competitive examination during the War have
continued to prevail after the War and up to the present day. These
influences have indeed been further reinforced in the more recent past by a
general sense of uncertainty as to what the future of the Indian Medicai
Service is to be. DBetween 1915 and 1919 all applieations for permanent
commissions under the system of nomination then in foree were dealt
with by the Secretary of State on the recommendation of a Selection
Commitiee at the India Office. In 1919 a Selection Board was ereated
in India consisting of the Director General of the Indian Medieal Service,
the Director of the Medical Service in India and #wo senior Indian officers
of the Indian Medical Service, This Board scrutinised all the applications
that are received from candidates in India, interviews candidutes as may
be necessary, and commissions are granted by the Seeretary of State on the
recommendation of the Selection Board submitted through the (Government
of India. European candidates are-still dealt with by the Scleetion Board
of the India Office. We have therefore arrived at a position in which,
a system of simultaneous selection in England and India has heen wdopted.
But it is admittedly a temporary and make-shift expedient to be pursued
only while recruitment for the Indian Medical Serviee is, for reasons beyond
our control, on an unstable basis, and I think I may saf:ly say that both
the Government of India and the Secretary of State have always had it
in mind to revert, as soon a&s opportunity offered, to what is I believe
gencrally acknowledged to be the more satisfactory avenue of a competitive
exaniination. Before leaving this brief review, I should like {o mention
that under' the system of nomination 133 permanent commissions have
beeu granted to Europeans and 119 to Indians. In military employment
al the present moment we have 195 British and 79 Indian regular officers.
In addition, we have 149 temporary officers, of whom 146 are Indians.
1 think it will be admitted that India can find little to complsin of in the
very significant flgures which I have given ; and I must add that I
repudiate, as strongly as I possibly can, the suggestion that any of the
Indian officers or that the Indian offlicers as a class who were reeruited
under the system of nomination and are now serving under His Excellency
the Commander-in-Chief have proved to be inefficient or unsatisfactory.

Now, Sir, my digression has in natural course brought me face to face
with that part of my Honourable Member’s proposition which breaks
new ground, in so far as the Indian Medical Service is concerned, and which
is really the most important part of his Resolution. I am referring to the
contention that admission to the Indian Medical Service should be not
merely by competitive examination, but by competitive examination held
simunltaneously in England and India. The proposition is not 4 new one
in &0 {ar as the other public services of the Indian administration are
concerned. The principle on which it is based is familiar to us all. It
amounts to this that all qualified persons should have opportunities equalised
according to their circumstances of entering the public service, and I do
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not think that any one will wish to quarrel with the principle provided that
in its application due care is taken to cnsure that the tax-payer receives
fuil value for his money. I must confess, however, speaking in the light ‘of
past experience, that 1 am not entirely satisfied that, because the prineiple
of simultancous examination has been found suitable in the case of other
publie services, it will be equally appropriate to the Indian Medical Service
or will commend itself in the same degree to intending Indian candidates
for the Indian Medical Service. To me, at any rate, it is significant that e
hitherto in the ease of the Indian Medical Service public opinion and
the opinion of Indian members of the Service have not laid great stress on
the introduction of simultancous examinations. I believe one reason of
this to be that young Indians who have a leaning towards the medical
profession and are ambitious have hitherto been glad and still are glad
to go to England and acquire the professional qualifications given by the
medical schools of the United Kingdom. I may perhaps have derived a
wrong impression in regard to this matter, but T feel that I am right to
some extent and that therg must be something of substance in the point of
view which I have advadted. And, if T am right, then a very important
question arises, namely, whether the introduction of simultaneous exami-
nations for the Indian Medical Service would really be in accordance with
the wishes and the best interests of that type of Indian whom it is especially
desirable to attract to the service. Then, Sir, I understand that, if simul-
tnneous examinations were adopted, it would be a matter of some difficulty
to ensure that in both tests the same standard of qualifications should be
observed. This is a difficulty which is far from insuperable in the case of
examinations such as the Indian Civil Servide, where the test is confined
to book work and knowledge of theory. In the case of an examnination
for the medical profession, the matter is different. There are necessarily
difticulties of a mechanical character, especially in regard to the practical
part of the examination, which might make it hardly possibl: to assert
thai *he candidates in India and the candidates in England had been judged
by precisely the same standard. But, if uniformity of standard cannot be
attained or nearly attained, the objection would be a serious one. The
existence of two standards or even the existence of a suspicion that one set
of candidates had been admitted by a wider portal than that which was
open 1o others would, at the least, prejudice the solidarity of the service
and effect its credit. I feel sure the House will recognise that there must
be one standard only, even though there are two examinations, and that
that standard must be a very high one in the case of the Indian Medical
Service. We may rest assured that this will be the view of high authority
s0 iong as officers of the Indian Medical Service continue to bear His
Majesty’s commissions. Actually, however, I am not quite sure what
would be the details of the system of simultaneous examination which my
ITonourable friend would advocate, and the details are of great importance.
For example, is it his view that no Indian should be allowed to appear
for the examination held in England ? If so, the result would presumably
be to discourage Indians from going to England for a medical eduecation,
and I find it hard to believe that this would be good for the service and
good for the country. On the other hand, difficulties would obviously
urise if Indians were permitted to appear at both examinations. I do not,
however, propose to examine these technical aspects of the matter at any
greater length. 1 am not really competent to do so, whereas we, have ¢n
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the Government Benches to-day an acknowledged expert in these matters
in the person of Colonel Needham. If he is fortunate enough to gain
hearing in the eourse of the debate, he will, I feel sure, be able to contribute
to our understanding of these dlﬂicult questions of technical detuil and
perhaps to a solution of them.

Now, 8ir, I do not want the ITouse to think that I have been dcliberately
magnifying the obstacles which lie in the way of my friend’s proposal.
That is not my intention. But it would be idle to imagine that the change
of poliey advocated is a simple matter, and it is essential therefore to
recognise the difficulties instead of ignoring them : in a word, to upproach
the subject from the practical standpoint As I have explained 1o the
TTouse, Government are themselves not in a position at present to come
to a conclusion on the subject : and my chief object in speaking has been
1o draw attention to those points on which fuller knowledge is required,
in the hone that the further course of this debate may result in adding

to our knowledge on these points and so assist Government’s ultimate
consideration of the matter.

S8ir P. B. Bivaswamy Aiyer (Madras: Nominated Non-Official):
Sir, I was very glad to hear from the Honourable Mr. Burdon that he did
not intend to oppose this Resolution. I am thankful to him for the very
frank and full statement he has made upon this subject. I wish to make
just a few remarks in support of the Resolution which has been moved.
The Resolution is an extremely reasonable and modest one and
does mnot cover any controversial ground. It does mnot go into
the question of a unified medical service or a dual medical
service. We have been informed that His Majesty’s Government are
opposed to the constitution of a unified medical service, and it follows that
there will be a medical service for the Army and that the Indian Medical
Service will continue to exist in some form or other. I do not wish to
quarrel with that position. The only question that is sought to be raised
is that so long as the Indian Medical Service continues to exist, Indians
shall be admitted to competitive examinations held in India just in the
same way as in the case of the Indian Civil Service. It does not go into
the question of proportion or any racial or other question which may per-
haps be considered controversial. I would therefore suggest that in arriv-
ing at a final conclusion upon the subject this Government will recommend
a liberal percentage—I hope at least fifty per cent, for recruitment in
India, My friend Mr. Burdon has dwelt upon the diffieulties whieh are
likely to be experienced in arriving at a unity of standard with regard to
attainments, There may perhaps be certaift difficulties to be encountered,
but I am confident that those difficulties are not insuperable. The prin-
ciple of simultaneous examinations, or rather of examinations both in
India and in England, ijs not one of & novel character. Tt has already
been applied to the Indian Civil Service, and expedients similar to those
which have been adopted in the ease of the Indian Civil Service can be
applied for the purpose of solving the difficulties which have been brought
to the notice of the House by Mr. Burdon, By all means preseribe as
high a standard as you like, but let Indians have an opportunity of com-
peting in India for the Indian Medical Service. It may perhaps be felt
to be desirable that there should be some course of training required after
the competitive examination in India. We have no objection to that pro-
posal, Just as in ike case of the Indian Civil Service Indians are sent to
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England, let Tndian recruits for the Indian Medical Service be sent to
England for a period of one or two years as may he considered necessary
by the Government of India and the Secretary of State, and let them be
required to undergo a satisfactory course of training and examination,
As regards the possible difficulty of arranging candidates in order of
merit, the expedients adopted in the case of the Indian Civil Service
can be adopted in this ease also. 1 commend this Resolution, thercfore,
to the Government for acceptance. ’

Colonel R. A. Needham (Government of India : Nominated Official) :
8ir, 1 desire to take up two aspeets of the Resolution which naturally
falls into two parts. The first is reintroduction of competitive examina-
tions and the sccond is the introduction of an entirely new feature, that
of a simultaneous competitive examination in England and in India. The
first part of the Resolution which deals with the reintroduction of com-
petitive examinations has been dealt with by the Ilonourable Mr. Burdon.
There is no reason to ohject in prineiple to the reintroduction of com-
petition. In fact the position is this, that reeruitment by competition is
merely held in abeyance till we have settled conditions, and by settled
conditions I would include settled conditions as to the Indian Medical
Service. That service has suffered from a series of commissions and in-
quiries. For fifteen ycars statesmen, doctors, soldiers have sat on com-
missions and inquiries and no particular result has yet ensued. Till a
month ago the existence of the Indian Medical Service as a separate
entity was in doubt. Ilow was it possible, therefore, that recruits, whether
they came from England or India, should desire to join a service the
future of which was in such grave jeopardy. Reecruitment was impossible
by competition in the ordinary way. 1 think Ilonourable Members will
agree that that is not an overstatement of the position. We had perforce
to fall back on nomination and that nomination is exercised with the
greatest possible care. The papers of cach candidate who applied for a
permanent gommission were serutinised by a senior officer, two confi-
dential reports were made on him, and the papers were then submitted
to the Selection Board. Those who were selected on the paper reports
were called to Delhi or Simla for a personal interview and were given a
very fair trial. I have not heard comments as to the unfairness of the
method of nomination, and I think it had its advantages because it was
impossible to introduce any competition by examination if we were to
consider the claims of temporary officers who were serving with the troops
in the field.

Obviously we could not ask temporary officers to assemble in some centre
of India and submit themselves to the ordeal of competitive examination
in professional subjects after they had served three or four years with
troops. So I think we should agree that selection by means of a competi-
tive examination has been wiscly postponed. (Mr. B. Das: ‘‘ Very
wisely.”’)  And I think also it cannot be reintroduced till the future
organisation of the Indian Medical Service is completed.

Mr. A. Rangaswami Iyengar : How long is that going to take ?

Colonel R, A, Needham : The greatest stimulus that could be given
to the Indian Medical Service would be the settlement of the future or-
ganisation, :nd 1 for one, speaking as a member of the Service, would
welcome a specdy decision because at present we do not know where we:
.m'
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Now the second part of the Resolution is the more interesting oné
really to me because it intreduces a new suggestion for simultaneous com:
petitive examinations. That is quite a new feature so far as the admission
to services which demand a practical examination is coneerned. I know
of no other instance where a practical examination has been held, of a
competitive type, when there have been two sets of examiners. The recruit-
ment. for the Indian Medical Service by examination in London in pre-
war days consisted not of one examination, but of two, and perhaps Honour:
able Members would like to hear exactly how it was orgamised. It was
divided into two parts, & preliminary and a final examination. The pre-
liminagy examination was held in the subjects of medicine, surgery,
gynaecology, pathology and so on, and was of the nature of the final M. B.
examination which my Honourable colleagues in the profession will under-
stand. After that examination there was a second or final examination
which was held after a course of four months at the R. A. M. C. college
in London, and at Aldershot to which the suecessful candidates in the pre-
liminary examination were sent. The successful candidates in the preli-
minary examination underwent a trainiug in hygiene, tropieal medicine,
internal economy, drill, equitation and so on. The total marks of the
preliminary and the finalggxamination were then added together and the
weniority list thus determined. I have not gathered whether the Honour-
able the Mover quite understood that the examination for the Indian Medi-
cal Service was of such a complicated type. I am sure he will want, at all
events, {0 reinin the final examination, so his Resolution probably refers
to the preliminary examination, and that he would hold simultaneously
in England and in India.

Dr. K. G. Lohokare : Then you seem to have ¢aught something of
my meaning.

Colonel R. A, Needham : Let us thén deal with the preliminary
examination. That consists of a theoretical and a practical part. The
thearetical part has been dealt with by the Honourable Mr. Burdon and
offers no insuperable difficulty. A cempetitive paper examination could
be arranged, but as regards the practical part of the examination, I think
there are really serious difficulties. The difficulties arc of a technical
type which I should like to try and explain to the Ilouse. A candidate
has to appear in all the subjects before his examiner and he examines
patients and material and is given a viva voce examination on the clinical
and practical aspects of a case. Now if you have two sets of examiners
allocating marks......

Dr. K. @, Lohokare : I never suggested that.

Colonel R. A, Needham : T am merely describing a typical txamina-
tion, if held in England and in India. If you have two scts of examiners
allocating marks after a vive voce examination, how can you determina
what is the rclative merit of the candidates in two batches when there is
no link or standard of comparison § It is not a question of whethér a can-
didate should pass or fail, that is ecomparatively quite a simple matter. It
is a question whether one examiner in India gives a candidate, say, 60
marks, and whether another examiner in England gives him 55 or 65
and that is a difficulty which I for one am quite unable to solve. It makes
a great deal of difference in the total marks whén applied to many prae:
tical subjecty. After all, if there are, say, 10 or 15 commissions and many
candidates, a difference of five or ten or twenty marks determines whether

L117LA <
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a candidate should obtain a commission or not and also his seniority. I
think therefore that every eare should be taken in a matter of such pro-
found importance in the examination of candidates. 1 cannot sec myself
how striet comparisen is practicable as between examinees in India and
England.

There. is another point, Sir, and that is in discussing the matter with
Indian 1. M. 8. officers, I find there is a definite view that they desire only
one examination, or rather only one portal of entrance. They feel rather
apprehensive that a separate examination in India may give rise to a feel-
ing, however unjust, that the Indian and the Europcan candidates are not
being recruited exactly as on an equal footing.

Pandit 8hamlal Nehru : Why not hold the examination wholly in
India ? '

Colonel R. A. Needham : I am quite prepared to answer the ques-
tion of the Honourable Member. 1 would sooner see an examination, as
a matter of fairness, held entirely at one centre, hut whether it is in
India or in England, that is a point for the Secrctary of State or this
House if it has the power to decide. Tam plegding now for one examina-
tion. 1 was hardly dealinz with the question whether it should be held
in India or in Eneland. Indian officers of the Indian Medical Serviee
feel that it is desirable that there should be only one portal of entry for
the reasons I have just stated. They feel too that an examination, if it
ix held in England, will encourage officers to go to England for medical
training and to olitain medieal qualifications in England, and they con-
sider that that is desivable too because they find the experience and train-
ing of the greatest possible advantage to them when they are serving
with their European brother officers in any part of the Empire. These
are matters sometimes regarded as those of sentiment, but I personally do
not regard them as such. 1T think they are of the greatest importance, for
1 assume they are part of that feeling of esprit de corps which we all so
desire to foster, and which, if maintained, would certainly add to the tradi-
tions of the great Indian Medical Serviee as it has existed, and I hope
will continue to exist in the future. Therefore, Sir, for these reasons
I cannot see why this House should accept a Resolution which lays a speci-
fic date to the reintroduction of a competitive examination system. Settle-
ment of the organisation of the I. M. . should precede its introduction,
Nor do I think it would be wise for the House, for the practical reasons
1 have given, to support a Resolution which introduces simultaneous com-
petitive examinations in India and in England.

Dr. 8. K. Datta (Nominated : Indian Christian) : 8ir, I did not
mean to intervene in this debate but after hearing the speeches made on
the Government side I begin to wonder whether we do not very greatly
misjudge the Government. You almost begin to feel that the Director
General on the heights of Simla awaits the Indian candidate with out-
stretched arms desiring him to enter the Indian Medical Service. With
your permission, Sir, may I go back even as Colonel Needham, on whose
speech T think all of us would like to congratulate him, went back to the his-
tory of the Indian Medical Service. At the first examination of the Indian
Medical Service held in 1855 the candidate who topped the list was an
Indian, the late Surgeon Major Chuckerbatty, a man of very great and
eminent attainments. 1In subsequent years a certain number of Indians did
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enter that service and particularly between 1900-1913 in inereasing num-
bers; and yet you begin to find since Lord Morley’s despateh (in 1908 I’
believe it was) regarding the Indian Medical Scrvice, people hggan to
ask themselves in England: What is the meaning of this 9 Are there
going to be radical changes in the personnel of the service ¥ What witn
Lord Morley on the one hand, and on the other the rising popularity of
the R. A. M. C. itself, the best men were it was alleged going into that
Service rather than into the Indian Medical Serviece, with the result that
in 1913 Colonel Crawford (4n Honourable Member : ‘‘ Qur friend
here?’’) T beg your pardon, this is not an anti-prohibition Resolution, Colo-
nel Crawford, the historian of the Indiun Medical Service, wrote after this

mauner :

‘¢ The native of India, speeially if he has not had the advantage of some training
in Furope, is often wanting in a sense of duty und is very subject to the t ranny
of caste and to social influencos. Few Englishmen realise how grent theso inf?:mnaca
are and how difficult, one might say how impossible, it is for any Indian, official or
non-official, to defy or thwart them.’’

This was written with regard to the future of the Indian Mediecal
Serviee, in case there should be proposals to further Indianise that Service.
He goes on to say :

‘¢ From the third point of view, thaut of thoc membors of the other Government
gervices, the new scheme looks worst of all. That the members of the European servicea
prefer a doctor of their own eclass for themsclves and still more for their wives and
familios cannot be gninsaid. The preference may be sentimental—no doubt to a
certain oxtent it is so—but it exists. And it has some reuson too apurt from senti-
ment. For the native practitioner, however skilled, is often apt to los¢ his head
at a critical moment rather than to rise to a sensc of responsibility.’’

‘Well, Sir, then came 1915 and we are told that owing to the war
recruitment by selection became the only avenue to the service. Since
then we have had two Commissions, rather. three, which have reported
on the Indian Medical Service. First came the Verney Lovett Committee
which cut the Gordian knot and said in effect ‘‘ We shall have a unified
Indian Medical Corps here in India to look after and give medical aid
to both British and Indian arms of the Service.”’ That was followed
by the recommendations of the Esher Committee. There again way
another proposal to unify the Army Medical Services in India. That
was to be the way in which the problem would be solved. But that was
not accepted, and the next was also not accepted. We then come to the
Lee Commission, and again its recommendations as far as we are aware
are not yet accepted. At least we do not know how far it was accepted,
Now in these transactions the parties concerned are not merely the people
of India, whom we represent in this House, the Government of India
and the Secretary of State ; there is yet another foree at play, and that
is the British Medical Association, the strongest trades union in the British
Empire. Tt is the British Medical Association—if you read the medical
papers pnblished in England in which there are constant references tu
the Indian Medical Service, you will understand why the India Offire
to us here appears to be paralyzed—it is representations by the organized
profession in England to the Seeretary of State, their appeals to the
publie, and the political influences that are at work which leads to this
impotence. Now, Sir, I merely ask a question : With these influencss
there to incapacitate the Government of India or whoever is responsible
for a decision regarding the future of the Service, is it surprising that
we believe there is at work a certain Machiavellian intent an intent to

L126LA a2
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keep: Indians out of the Serviece 7 T do not say that it is with this
intent that the Government of India aet. I would not impute to them
any such motive. But ever since 1908 or say 1910 mobody seems to know
what the future of the Indian Medical Service is going to be. At least
Pr. Lohekare’s Resolution has the merit of suggesting one method of
entrance imo that Service. T am not myself enamoured of a eompeti-
tive examiination in fhe sense of a simultaneous examination. I quite
see the professional difficnlties of obtaining a unity of standard, I do not
see how it can be done. On the other hand, we want a way out of the present
gitaation, s it & fact, Sir, that in 1922 therc was a despateh from the
Secretary of State which virtually instructed the Government of Indis
to hold up free competition until the Europcan wastage in the Service
had been completely made up, and as a result of that—at least such is the
impression ercated in our minds, we may be suspicious people but we
cannot help it—in 1922, 1923 and 1924 no Indian entered the Medical
Service ¥ We want to know what is to be the future of the Service, and
I think Colonel Needham is with us there ; he too desires to know what
the future of the Service is to be. And I would urge on the Government
to ;lace before the Secretary of State the views of this House, to ask him
to deelare what the poliey for the next ten years with regard to the Indian
Medical Serviee i3 to be. That is what we want. Incidentally I might
suggest that, instead of the simultaneous examination suggested by Dr.
Lohokare, why should not we have one‘examination in England and six
months later hold another examination here in India for anether set of
cundidates and thus to change from London to India the venue of the
examination, We would thus have one standard for a particular runbar
of people who will appear at a particular examination, I throw ont that
suzgestion because I am not enamoured of this scheme for a simultancous
examination. As I have said before, T have no desire to impute motives.
If the Government will frankly say they de not know but they are doing
their best to open the way in the Indian Medical Service to Indians of
capacity and merit and they will bring before us some scheme by which
that can be done, I feel sure we will examine it with all the care possible
and we will support them in their efforts to obtain from the Secrefary
of State—shall I say, to wrench from the Secretary of State—some sort
of understanding regarding the future of the Service,

Diwan Bahadur T. Rangachariar (Madras City : Non-Muham-
madan Urban) : Sir, I do not intend to make a specch. I only want
to ask what are the difficulties in the way of the Secretary of Stata
coming to a decision as to the policy to be pursued in regard to the
Indian Medical Service and coming to a decision at an carly date §

. _The second question I should like to ask is : Is there not a prac-
tical examination in subjects of science in the case of the Civil Service
examination ! Ilow is it simultancous examinations are held in Eng-
land and in India ? Are not the same practical difficulties felt in that
conneetion ¥ The third question I would like to ask my Homourable
friend Colonel Needham is, supposing that he Jds entrusted with the task
of solving the difficulties which he has mentioned to-day; will he not
be in & position to solve them effectively if the House so desires or the
Becretary of State so desires that he should solve them ?

Mr. A. Rangaswami Iyengar : I move that the question be put.
~ Mr, President : The question is that the question be put.



FUTURE RECRUITMENTS TO TIIE INDIAN MEDICAIL: SERVICE. 677

The motion was adopted.

Dr.€. G. Lohokare : I would not take up much of the time of
the House because 1 wish to reply only to one or two points that have
been made. We have been teld by my Honourable friend that public
opinion is not very keen on this point, I repudiate that suggestion.
Last year at the time of the T.ee Commission Resolution I gave a list
of nearly 22 associations and 30 or 40 public meetings and 1 gk
him to .refer to the telegrams which the Government of India re-
ceived regarding simultancous examinations for military service recruit-
ment. The second point that was mentioned was in regard to the
difficulty of the same standard of examination being maintained.
I believe that the examination can be split up into two parts. There
is already the Dreliminary which can be divided into theoretical
and practical, two parts, and then you have the Final. As
regards the Final, well, the boys may go to England if you spend for
it for training in the second part which is not available in India. As
regards the first part, the theoretical, my Honourable friend opposite
belonging to the profession agrees with me that there is no difficulty
about it and that the question papers can be sent down. As regards the
second part, the practical, 1 have put forth a suggestion here that the
same set of examiners from England may come here for the sake of the
examination. If you do not choose to do it, here is another alternative
of my Honourable friend, Dr. Datta. There may be two examinations
every six months, one examination for one set of students in England
and another for another set of students in India.. That does not
matter. You will then have the same examiners, the same standard
and everything will be all right. I repudiate the suggestion if you take
me to say that there should be two different standards. Our claim is
for a competitive examination, and consequently—I say—we have never
claimed different standards for recruitment. ‘We do not want that.
We want an open door with the same standard. We want an open
eompetitive examination, and however you may arrange it our candi-
dates will always be successful. We do not want that a certain
proportion should be laid down for Indians. That is our complaint.
You will say some element of Indians may be taken. My complaint
is against that. We want an open door.

Mr. President : I would ask the Homfurable Member to address the
Chair. Ie has repeatedly been addressing the Treasury Benches.

Dr. K, G. Lohokare : Sir, our contention is that the words ‘‘ British
medical reeruits '’ have been unfairly inserted in the Resolution on the
Lee Commission’s recommendations. We fear that under cover of
those words anything may be done. That is our suspicion, that a per-
eentage, say, 10 or 15 or some larger percentage, may be laid down,
and there is a suggestion to the effect in the Army Organisation Com-
mittee’s réport and in other places that because Indians had so far
been appearing in small numbers 5 or 10 per cent. might be reserved
for them. I am afraid of such a reservation. That is the complaint
that we make. We want the best doctors that the profession can
produce. You may have any test you like. I am sure our Indian
%raduates will always come out successful however high the test may

e. But my submission is that if you reserve only 10, 15 or 20 per cent.
for Indians, and that is our eomplaint—if you reserve so much for
Europeans and so much for Indians, the Eyropean candidate, though
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he may get a smaller number of marks than the Indian, will still §e select-
ed and not the Indian. That is our suspicion. If you want for the
treatment of the British services in India and their families that sort
of material our purse is open, you can have that concession but let us
come to terms regarding the question on the basis of this concession.
If you want that British officers should be treated by British doctors
only, all right let it be granted. But why do you interfere with our
other jobs, why do you place obstacles in the way of the just aspirations
of Indians ! Why do you create obstacles in the way of the best
doctors for the Army as well as for the other services 7 That is the
question I want to put to the Honourable Member.

Our next contention is that you should not make it prohibitively ex-

ensive for an Indian graduate to compete in the examinations. You
cannot expect a middle class man to spend Rs. 5,000 to Rs. 10,000 to
go to England, by borrowing it somewhere, putting his father and
other gelations in debt and then repaying it. That sort of disability
should not, I submit, be imposed on the Indian candidate. It is for
this reason that we want an examination in India. Again, it was
hinted at in the debate that Indians ask for English qualifications
and that therefore an Indian without English qualifications may not
be allowed to appear at the competitive examination. 1 distinetly
refuse to have any such condition, since the Indian Colleges follow
the requisite British standard. Even though English education
may be preferred by some, is it available to all, to the ordinary middle
class man ¢ Take the son of a middle class man getting even Rs. 200 or
Rs. 250, He goes to the medical college and takes a first class, Would
you shut him out because his father cannot afford to send him to England
for that education ¥ That is our complaipt, You try to set aside the
best material by this stratagem, by this deviee as it were. I have been
in correspondence with all the Medical Associations in India. 1 have seen
many eminent doctors in service as well as outside. I have seen leaders
of the public as well as of the profession, and there is only one opinion,
one conscientious opinion on this question, and there is no difference at
all. And yet you say there is no public opinion! You look at the
newspapers, you look at the telegrams that you have received, and
still you are trying to sct aside our best talent. That is' our eom-
plaint. If you mecet that complaint in a proper manner—in whai-
ever way you decide—if it is not very objectionable—we may come to an
agreement ; but we say here that the difficulties that have been placed in
our way make us point out a certain way by which the whole thing can
be set right, and that is the gist of the Resolution which 1 hope this House
will accept.

.Mr, E, Burdon : Sir, I do not think the House will expect me to
dethin it by replying to the Honourable Mover in detail, and my own
reason for not doing so must be that once more I find him to be distinetly
irrelevant. He has talked about a great many things which are of great
interest and were relevant in the discussion of the Lee Commmswn 8
report which took place in September 1924,

Dr. K. G. Lohokare : These are the causes for this Resolution.

Mr. E. Burdon : But I submit that they are extraneous to the dis-
cussion in which we are at present engaged. My Honourable friend
Diwan Bahadur Rangachariar asked eertain questions.
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" As regards the first, T am not really in a position to state what
particular difficulties the Secretary of State is finding in coming to a
conclusion, As a matter of fact the whole matter is an extremely com-
plicated one, and actually it has not been before the Secrctary of State
for any very great length of time. It is actively under his consideration at
the present moment as I think my Honourable friend will have seen from
the report of Lord Birkenhead’s speech in the Ilouse of Lords. Lorw
Birkonhead himself said that the whole matter was being actively
examined in his officee. My Ilonourable friend’s second question was
whether there was not some practieal examination, say, in Science con-
ducted simultaneously in connection with admission to some of the
other services. I understand that the answer is in the negative, that
there is no simultaneous examination of a practical character in lorce
in regard to the other services which would in any sense be comparable
with the practical examination of the Indian. Medical Service. As
regards the question whether Col. Needham considers whether he conid
solve the difficulties 'if he were given a free hand to do so, well, Sir. T
do not suppose Col, Needhain would be prepared to answer that question
even if he had another opportunity of speaking, and as he will have no
other opportunity the question must remain unanswered. There is only
one further matter to which I wish to refer and that is with regard to
what my Honourable friend Dr. Datta has said. le expressed the hopo
that Government would communicate to the Secretary of State the
views expressed by this House in regard to what all admit to be an
exceedingly difficult and important matter. I can assure him that 1
shall take steps to bring to-day’s debate prominently to the notice of the
Secretary of State (Dr. 8. K. Datta : *“ Are you sure he will reply ' ?)
That is another matter. Now, Sir, thore is nothing of substance that
1 can add to this discussion. I must however reiterate the statement
that I made in my opening speech, namely, the attitude of Govern-
ment is that they do not wish to oppose this Resolution if their position
is to be construcd as a final expression of their views in regard tv
simultaneous examinations because that would not be a correct conclu-
sion. On the other hand, they cannot accept the Resolution as it stands,
and more particularly, as I think my Honourable friend Col. Needham
emphasised, they cannot accept it becanse it seeks to tie us down to the
year 1926 as the date on which the change of policy should be intro-
duced. I therefore oppose the Resolution,

Mr, President : The question is :

¢¢ That the following Resolution he adopted :

¢ This Assembly recommends to the Governor Gencral in Council that he be
lensed to take immedinte steps to arrange that all further reernitments to the
ndian Medical Borvice—Indian Army Medica]l Cadre—shall henceforth be only by nn
open competitive examination held simnultancously in England and India from the
year 1926 .’

The Assembly’divided :

AYEB—55.
Abdul Haye, Mr, Aney, Mr. M. 8.
Abhyankar, Mr, M. V. Belvi, Mr. D, V.,
Acharya, Mr. M, K., Chanda, Mr. Kamini Kumar.
Ahmad Ali Khan, Mr, Chetty, Mr. R. K. Bhaunmukham,
Aiyangar, Mr. C. Dpraiswami, Bas, Mr. B,
Aiyangar, Mr. K. Rama. Datta, Dr. 8. K.

Aiyer, Hir P. 8, Bivaawamy. Duni Chand, Tala.
Alimuzgaman Chowdhry, Khan Buahadur. Dutt, Mr. Amar Nath,
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Ghazanfar Ali Khan, Raja. Nehru, Dr. Kishenlal *
Goawami, Mr, T. C. Nehru, Pandit Motilal
Govidd Das, Seth. Nehru, Pundit Shamial,
Hans Raj, Lala. Nceogy, Mr. K. C.
Iyengar, Mr, A, Rangaswami. Phookun, Mr. Tarun Ram.
Jajodia, Buboo Runglal Purshotamdas Thakurdas, Bir,
Jinnah, Mr, M, A. Rumachandra Rue, Diwun Bahadur M.
Joshi, Mr. N, M, Rangachariur, Diwan Bahadur T.
y Kartar Binglh‘, Bardar, Ranga Iyer, Mr. C. B,
Kasturbhai Lalbhai, Mr, Sadiq Hasan, Mr. B,
Kazim Ali, Shaikh-o-Chatgam Maulvi | Samiullah Khan, Mr, M.

Muhammad, Sarfaraz_Hussain Khad, Khan Bahadur,
Kelkar, Mr. N. G Shafes, Maulvi Mohammad.
Lohokare, Dr. K. G. Biagh, Mr. Gaya Prasad.

Majid Baksh, Syed. Sinha, Kumar Ganganand.
Mulaviya, Pandit Madan Mohan, Bynawncharun, Mr,
Mehta, Mr. Jumnadas M. | Tok Kyi, Maung.

Misra, Pandit Hurkaran Nath, R Venkatapatiraju, Mr. B.
Murtuza Sahib Bahadur, Maulvi Buyad. Vishindus, Mr. Harchandrai,

Mutulik, SBurdar V. N, Yusuf Imam, Mr, M,
NOES—42,
Abdul Mumin, Khan Bahadur Muhammad.| Hira B8ingh Brar, Sardar Bahadur
Abdul Quiyum, Nuwub Bir Bahibzada. Cuptain.
Abul Knsem, Maulvi, Inues, The Honourable Bir Charlos.
Ajab Khan, Captain, Langley, Mr. A.
Akram Hussain, Pruce A, M. M. Lindsuy, Bir Darey. |
Ashworth, Mr. E. H. Lloyd, Mr. A. H.
Ayyar, Mr. C. V, Krishnaswami. Mnephail, Rev, Dr, E, M,
Bhore, Mr. J. W. Maguire, Mr. L. T\
Blackett, The Honourable Bir Basil. Mitra, The Honourablo S8ir Bhupendrd
Bray, 8ir Denys. Nath.
Burdon, Mr. E. Muddiman, The Honourable Sir Alexander,
Carey, Bir Willou%hby. Muhammad Ismail, Khan Bahadur Saiyid.
Chartres, Mr. C. B, Necdham, Coloncl R. A.
Clow, Mr. A. G. Panduranga Rao, Mr, V.
Clocke, Mr, H. G. Raj Narain, Rai Bahadur,
Crawford, Colonel J. D. Roy, Mr. G. P.
Dalal, Sardar B. A. Him, Mr, G, G.
Fleming, Mr. E. G, Singh, Rai Bahadur 8. N.
Gordon, Mr. E. Bykes, Mr, E. F,
Gordon, Mr. R. G. Tonkinson, Mr. H.
Graham, Mr. L. Vijugar;ifhamchnryur, Diwan Bahadur T4
Gurner, Mr. C. W, Webb, . M.

The motion was adopted.

RESOLUTION RE AMENDMENT OF TIIE RULES MADE FOR ELE(C-
TIONS TO THE INDIAN AND PROVINCIAL LEGISLATURES.

Mr. President : As the hour is late, I will allow Pandit Shamlal
Nehru only to move his Resolution and he can make his speech at the

next meeting. _

Pandit 8hamlal Nehru (Meerut Division : Non-Muhammadan
Rural) : Sir, 1 beg to move the following Resolution :

¢4 This Assembly recommends to the Governor General in Couneil that the rules
made under the Gavernment of Indin Act, 1919, for z:lurtiopn to the Indian and Provineinl
Legislatures be so amended as to remove all the disqunlifications which are at present
imposed upon any person aguinat whom a conviction by a eriminal rourt invo ving a
sentence of transportution or imprisonment for o period of mwore than one year is
subsisting. '’

The Assembly then adjourned till Eleven of the Clock on Thursday,

the 3rd September, 1925,
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